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(Q. No. 401)
SHRIMATI DEEPA DASMUNSI : Madam Speaker, thank you. I would like to first
thank all the Opposition Members because today the Question Hour is not being
interrupted. I also want to thank the hon. Prime Minister as he has shown deep
concern for the conservation of wild life, especially of tigers. Today, my Question is
not about Tigers. As we all know, five per cent of the entire habitat of wild life is in
India.

My Question is about deer. I visited the National Zoo in Delhi, the Zoological
Park, where I found that in a small enclosure where hardly sixty deer can stay, almost
200 to 250 deer have been put up. Many a time, it may cause injury to them and it
may also cause casualty. On the other hand, there are a few areas where there are no
animals at all.

There are some norms and there are some laws to be followed in this regard.
The hon. Minister has also said that there are norms for that. According to those
norms, more than sixty deer should not be put up, but it is more than that.

So, I would like to ask the Minister whether we could provide different areas
or different enclosures for different species of deer. There are not many kinds of
animals in that Zoo. Can we provide different areas so that visitors and tourists —
Common Wealth Games is also knocking at our doors and there will be many tourists
— could see many more animals over there?

In Malda there is a deer park called Adina Deer Park where we do not get to
see any deer at all. In North Bengal, there are many forests, but deer are hardly seen
over there. If we can send some of these deer to that area for the sake of visitors and
tourists, it would be ideal.

SHRI JAIRAM RAMESH: Madam Speaker, I share the concern of the hon. Member
on the plight of deer in many of our zoos. The problem is caused by the fact that deer,
perhaps like us Indians, are prolific breeders and there is excess of their numbers. We
have had to adopt very stringent methods. Particularly in the Delhi Zoo, we have

introduced norms, we have introduced castration, we have introduced transfer of
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power to other sanctuaries like the Asola Sanctuary and the A.N. Jha Sanctuary. So,
we are trying a variety of ways to ensure that the norms are implemented. The fact of
the matter is that the number of deer is very large because they are prolific breeders.

But I would like to assure the hon. Member that all efforts will be made to
ensure that norms are maintained and, to the extent possible we will encourage
transfer of deer from zoos where there seems to be an over population of deer in small
enclosure.

SHRIMATI DEEPA DASMUNSI : There is no adequate infrastructure in the ZOO.E
There are hardly one or two Medical Officers who are looking after the entire animal
fraternity.

Thirdly, there is scarcity of water in Delhi Zoo and last year in June due to
drinking water scarcity, many of the animals, six deer, two lions and tigers, and one
elephant fell sick. So, this should be taken care of.

Madam, my main point is that from the Kolkata Zoo last year, there were two
rare species of monkeys which have been stolen because of the lapses of the security
people. So, it should be taken care of. Though they have got back from Chhattisgarh
yet these kinds of things are happening in the Zoo because of inadequate staff in the
zoo itself. So, is there any provision of filling up the vacancies, especially in Delhi
Zoo, because the Commonwealth Games are fast approaching? The Delhi Zoo has
been given a lot of funds; a sum of Rs. 830.05 lakh has been given to the Delhi Zoo.
It has not been given for painting or for decoration. This amount is given so that more
animals should be taken to this zoo and it will be good for the tourists also.

SHRI JAIRAM RAMESH: There are 198 zoos in the country and only one of these
zoos is run by the Central Government, viz, the Delhi Zoo. We are trying to ensure
that the Delhi Zoo comes out as an exemplar for quality. But I agree with the hon.
Member that still there is room for improvement, particularly in providing health
facilities. We have the Central Zoo Authority which has an agreement with the Indian
Veterinary Research Institute at Bareilly which provide these referral services. But I

would be the first one to accept the fact that perhaps there is always room for
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improvement. But I do want to bring to the hon. Member’s attention that out of these
198 zoos, only one zoo is directly under the control of the Central Government and
197 zoos are run by private agencies, trusts, agricultural universities, municipal
corporations or by State Governments.

[ would also like to inform the hon. Member that we have asked for the
perspective plans to be prepared for each of these zoos. I am glad to say that out of
198 zoos in the country, 134 zoos have prepared the perspective plans, which is how
they are going to expand and maintain over the next ten years. The Central Zoo
Authority, which was set up some 18 years ago, is being strengthened. We are
opening regional offices of the Central Zoo Authority to ensure quality in enforcing
these laws.  The Wildlife Crime Control Bureau is also very active to control the
crimes that are committed in these zoos and to ensure security in these zoos.
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SHRI S. SEMMALAI : Madam, the hon. Minister has stated in his Statement that
water points and sitting places have been created in the Delhi Zoological Park for the
safety of deer. Frequently, the deer are straying away from the forest and entering into
roadside and human habitations in search of drinking water. As a result, the deer are
getting killed in traffic and hunted by the villagers. To avoid such a situation,
sufficient drinking water facilities like drinking water ponds and water bodies have to
be created in the forest itself. Will the Ministry pay attention to this fact and create as
many water bodies as possible in the forest areas to avoid the deer moving away from

their places to risky areas? So, I would like to know about it from the hon. Minister.
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SHRI JAIRAM RAMESH: I would like to state that the primary responsibility of
providing these water bodies in the forest areas lies with the State Forest Departments.
Where we have direct control, direct responsibility like, for example, in the Project
Tiger Areas, we can certainly step in and provide all financial and other forms of
assistance. But I take the hon. Member’s point and I will impress upon the Chief
Wildlife Wardens that they should pay extra attention to the provision of water bodies
to enable the deer not to stray out and get killed by the moving traffic.
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(Q. No. 402)
SHRI RAVNEET SINGH : Madam, I would like to know from the hon. Minister
whether the Government proposes to convert the tiger habitat areas and sanctuaries
into National Parks so as to protect the remaining tiger population by preventing free
entry of human population and their livestock there.
SHRI JAIRAM RAMESH: Madam Speaker, the Question is very large but I do want
to inform the hon. Member and the House that Project Tiger, which was launched on
1* April, 1973 under the leadership and inspiration of the then Prime Minister late
Shrimati Indira Gandhi, is today acknowledged as one of the success stories in
conservation across the world. We have had problems on the tiger front in various
sanctuaries. I admit it. But, overall, I think it is important to appreciate and
acknowledge the success that India has had in tiger conservation. Over 50 per cent of
the tigers in the world are in India alone and people are looking to India as a success
story of tiger conservation.
E We have 39 Tiger Reserves in the country. We have requests from various
States like Tamil Nadu, Uttar Pradesh, Karnataka etc. to declare more areas as Tiger
Reserves and I want to assure the hon. Member that Project Tiger continues to receive
the highest attention even at the level of the Prime Minister who has written, at
various points of time, to the Chief Ministers concerned alerting them to the need to
take action so that we do not repeat the Sariska or the Panna type of calamities that
overtook the tiger population.
SHRI RAVNEET SINGH : Madam, I would like to know from the hon. Minister
whether the Government proposes to include wildlife in the Concurrent List because
the then Prime Minister Indira Gandhiji wanted to place wildlife sanctuary under the
Concurrent List as suggested by Dr. Salim Ali and ‘Billy’ Arjan Singh to place
wildlife under the Concurrent List.
SHRI JAIRAM RAMESH: Madam, to the best of my knowledge, in 1976, the 42™
Amendment to the Constitution brought environment and wildlife on to the

Concurrent List.
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SHRI JAIRAM RAMESH: Madam, I will have to get back to the hon. Member on the

specific proposal. But I want to inform the hon. Member that there are two issues here.
One is ensuring the health of the animal population which the Central Zoo Authority
is doing through the agreement that we have with the Indian Veterinary Research
Institute at Bareily and the other issue, of course, is the health impact on human
beings from the animal population. The hon. Member is from Uttar Pradesh. He
knows that every year, year after year, hundreds of children die due to Japanese
Encephalitis and Japanese Encephalitis is a zoonotic disease. It is a disease brought
about by the contact between animals and human beings. This is also a very serious
issue. But this goes beyond my own Ministry. It gets into issues of health, it gets into
issues of urban development, it gets into issues or urban development and it gets into
issues of how people live in the proximity of animal population. But this is a very
serious issue and I share the hon. Member’s concern that we should also pay attention
not just to the welfare and health of the animals but the impact of them on the health
of human beings as well.
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SHRIMATI MANEKA GANDHI : Madam Speaker, I would like to say that
relocation of deer, whether they breed or not, cannot be done because we have
absolutely no expertise on how to relocate animals from zoos, especially deer. It is a
fact that many deer die as soon as you dart them with anesthesia. The problem related
to the second question is that wildlife medicine is not taught in the 33 veterinary
colleges that we have in India. Therefore, there is not a single wildlife doctor. The
zoos are run by Forest Officers and the doctors underneath them, who are trained in
animal husbandry, have no clue on how to treat monkey, deer etc.

Recently, the Chief Wildlife Warden of Kerala has written to me saying that
their Deer Sanctuary is also very crowded and they do not know how to relocate deer
without causing death. The Maharajbagh Zoo in Nagpur has lost all its deer in the last
one week because they picked them up to relocate them under the orders of the CZA
and all of them died. We have had a huge number of death of deer every time deer are
touched. May I suggest that the answer to both these problems would be to start
wildlife courses in all the veterinary colleges and make it compulsory?E

Secondly, he should bring in foreign experts to teach our Vets because we
have no idea of how to treat wild animals at all.
SHRI JAIRAM RAMESH: Madam Speaker, I accept the hon. Member’s suggestion
in view of her long experience and interest in this area. I will certainly take measures
to ensure that the veterinary facilities available in the zoo improve.

I have seen in many zoos some excellent veterinary scientists but they do not
belong to Government Department. They belong to private NGOs or Trusts. [
entirely agree with her that this is a specialised branch and we should try to get the
best expertise possible for wherever it is available. I would like to assure her that this

would be a priority issue as far as the Central Zoo Authority is concerned.
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SHRI MOHAN JENA : Madam, I would like to know from the Minister whether the
Ministry is aware about the fact that 698 elephants died within 19 years, that is
between 1990 and 2009, due to poaching, accidents and more particularly after
coming in contact with high tension electric wires in Orissa.

I would like to know what steps the Government has taken against the persons

responsible and what administrative action Government has contemplated to prevent
this type of incidents in different parts of the country.
SHRI JAIRAM RAMESH: Madam Speaker, any action that has to be taken against
poachers of elephants in Orissa has to be taken by the Orissa Government and not by
the Government of India. That is the first response that I would like to have to the
hon. Member’s question.

But we are faced with a serious problem on elephants. The population of
elephants is not dwindling substantially. It is somewhere in the region of 25,000 to
26,000. But elephants are being poached, particularly in Simlipal in Orissa, we have
had a recent instance. Elephants are being killed by moving rail traffic, particularly in
Jalpaiguri in North Bengal, in the North-East Frontier Railway operations. Every
month there is a mortality of elephants and elephant calves. So, it is a serious issue.

We have set up an expert group bringing about 20 of India’s leading experts on
the elephants. They are submitting their report to me by the end of this month. I will
make it public thereafter. We will strengthen Project Elephant. I think, Project
Elephant should get the same degree of political attention as Project Tiger. After all
elephant is related to our culture. We propitiate Elephant God as well. I think
elephant certainly deserves much greater concern from all of us. In this, I would also

include the way the elephants are treated in some of our Temples.
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SHRI P. KARUNAKARAN : Thank you Madam Speaker. 1 fully agree with the
views expressed by the hon. Minister that wild animals have to be protected and some
more stringent action has to be initiated in order to punish the guilty.

In this connection, I would like to bring to the notice of the House that there
are instances where wild animals also attack humans or destroy the crops and
agricultural products, especially in the border areas of States. Madam, in the border
of areas of Kerala and Karnataka a good number of people are tribals. The hon.
Minister has stated that we have to worship the elephants. I have my own experience
that in the monsoon season the same elephants cross the borders and the fencing areas
and destroy the crops and agricultural products. They even destroy the houses and
even there are deaths.

Madam, it is really unfortunate for the tribals to go to the court. When they go
to the Karnataka court, they say that this happened in Kerala and when we approach
the Kerala court, they say that the elephant is from Karnataka. It is really sad to say
that the innocent tribal people, even in the case of death, are not compensated.
MADAM SPEAKER: Please ask the question.

SHRI P. KARUNAKARAN : Madam, I would like to know from the hon. Minister
what measures the Government can take; and while strengthening the protective
measures for the wild animals, will there be any intention to protect these tribal
people when such incidents take placE

SHRI JAIRAM RAMESH: Madam Speaker, if you do not mind my saying so, with
greatest respect to the hon. Member, I have told him earlier and I would like to repeat
it, that the Indian elephant is like the Malayali; it is highly migratory in nature. You
cannot keep it controlled in one area. So, we are trying our best. This is an issue on
the Karnataka-Kerala border. We have problems in Tamil Nadu. We have problems
in Karnataka as well in Hassan district. The former Prime Minister writes to me very
frequently about the damage that is being caused by elephants to the human
population, particularly the tribals. Certainly, we are looking at hiking the

compensation. But that is not an answer to this situation. The answer to this situation
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is only possible if we allow natural elephant corridors to be maintained.
Unfortunately, with the phenomenal growth in economy and new projects coming up,
traditional elephant corridors have been disturbed. We are trying to restore some of
the traditional elephant corridors. But it is very difficult to restore traditional elephant
corridors simply because factories have come up; housing complexes have come up
and we cannot; we have to live with people as well. They are a reality. So, the only
answer that I can give to the hon. Member is that we are aware of this problem. We
will certainly provide adequate compensation. We will try to ensure that corridors are
maintained so that this type of conflict does not intensify in future.

SHRI PABAN SINGH GHATOWAR : I would like to congratulate the Government
for taking the World Heritage Biodiversity Programme for India building partnership
and support by UNESCO and including two of the National Parks from Assam,
namely, Kaziranga and Manas. Also, I would like to congratulate the Minister for
Rhino 2010 Vision because rhino is one of the most endangered species of our
country.

I would like to draw the attention of the hon. Minister that in Assam — it is our
experience — at the time of flood, poaching increases and a lot of accidents take place.
It is because, the National Highway goes through the National Park and when the
whole forest is flooded, the wild animals shift their habitat to other places and while
crossing the road, many of the wild animals lose their lives. I personally feel that
without the support of the communities, who live around the forest, poaching cannot
be stopped. I think, there has to be some programme. At the same time, there has to
be protection by the forest guards. But without sensitization of the community,
despite good intention of the Government and the amendment of the Wildlife
Protection Act, that is not giving the desired result. So, I would like to request the
Minister to look into it and take appropriate step in this regard.

SHRI JAIRAM RAMESH: Madam Speaker, it is true that Manas and Kaziranga are
the two success stories in revival and rehabilitation. Both Kaziranga and Manas have

come onto the UNESCO Heritage World Sites. The State Government has also
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played a very important role in this revival. I want to congratulate the hon. Member
and the State Government for allowing this effort to continue. Today, rhinoceros is a
success story. Today the population of rhinos is over 2000. It is a good success story
of conservation and I think that we can all take pride in this.

Insofar as the specific question that the hon. Member has raised about
involving local communities in protection of sanctuaries and national parks, I think
this is a very important issue. [ happen to believe that without local community
involvement, we cannot protect the sanctuaries or tiger reserves or national parks. We
cannot do it by CRPF or para-military forces or by police; we have to involve the
local communities. That is why, we have, in the last couple of months, begun a
systematic programme of involving local communities. I will give you a couple of
examples.

In the Nagarjunasagar-Srisailam Tiger Reserve which has now been open to
public after many years of being closed because of Naxalite violence, the local
Chenchu youths, the local tribal youths, over 400 of them, have been recruited as
forest guards and conservation guards and they are increasing their role in protection
of this Tiger Reserve.

In Corbett National Park, we have recruited over 40 to 51 Gujjars, who are the
local communities so that we can increase their stake in production. In Tamil Nadu
and in Tadoba Reserve near Nagpur, wherever we have local tribal population, we are
doing it. In Manas itself we are trying to involve the local Bodo population in the
protection of the National Park.E

So, I think, this is a very important point that the hon. Member has raised, and I
would like to inform him that this is the priority of our Government. Conservation
must come through people’s participation. Conservation must come from the
involvement of local communities. Conservation cannot come if it is imposed from

outside.
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(Q. No. 403)
S T SEREN @ WY e Heled], | D HIH | AT YETT {3 of ¥ [iEEd dR

W ST AR 6 Gl & iR | & qgd Sl g9 8, 3 QX < H YHior ud wred
SATHT H gD TWIA H S SN[ BT AT 314 TGN el @ dgd I8 aaral 11 2 &b 713
13 TR RN &1 39 BT & 9T § SN 2 3R A8 gl § AT 33 fderd arll &1 2l
AN ATARI SR AfArs &I, [ @8 ¥ - IR ¥ & AR Bl 596 d9g H D
T 21 TP B 3R ARAEH BT AT B B 96 B0 ARE A S Sve A E
TAK 21 T B YAD WA BT IAD! AABRI T8l BRIT § A §9 DI BT U DY 8 Fhdl o7

Y8 BT N SR B AT 2, <Ifb $HBI o9 A ANl Bl DY A Febal 8?7 Sid db YD
fdd B SHABG! TEGR A8 8NN, d9 TP SABI T MH AN B 8l fFerm, safa o+
STl AT TAT DI ARDHAT &l 37T S8l b Gl & AHR & d8d AHHRI Dl
aid g, § fMfPad dR W fJear & el MUS] a1 aredl g b TS 9Bl A [depe T8
i a1 & gl H SR U BT B a1l g, A & AU T W B IR STel | IR IS AWBR B
YR B SAFGINAT R AT 3= SIHHIMRAT {1 S &1 9 {3, Afh sie d& a3
S i Bl ga el el AT M ARG BT 30! a1 b Aedl erft ... (Faa) § dad
TR BRI T aTedl gl.... (Faem)
et ARIGAT: ARAM SN, 3T 7o gfou|

. (@)
N W REN ¢ # wfermie &1 AR g SR Y g & IffeR & I8 SIHeN T8
et 2 3R o |l &l fdepat & swa! MR T8 e 2l safay § 39 w® fAfdad dR v
A HET H3AT ST BT @ aredn gl... (Fae)
et HRIGAT: ARAM SN, 37 W gfou|

... (agm)

S T IEREN ¢ U BT Ud R a9 a1ey, R S9! SHa Mia-3d 9 Arl Bl
A (gem) Al FE THER T <@ T A IS RgAE Hl A B aifs IR ¥6
o | Ffead aR W 39 Ifafraw &) e et B, oMfp SHST e i a9 | A 8 @ 2
# A GO HA S A S ATedn g b dn gEel B ANGR B d8d 99 Bl DN Sude
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PRIE S 57 3 Tb I BT Td BRI €, S gobed 8, I 3 fbae Gfew € ok 1 4fdw
g ST fhael & TGN @ T8 R 7 _RU 9™ a1l & Raeie fha=i W drRias & 18?
SHRI PRITHVIRAJ CHAVAN: Madam Speaker, the hon. Member has asked many

questions.

MADAM SPEAKER: You reply to one.

SHRI PRITHVIRAJ CHAVAN: Madam Speaker, the first part of his question is
about the awareness of RTI, and what he has stated is correct.

The Government instituted a Study by a research organization in 2008. The
Report was obtained in June, 2009. Therefore, the Study pertains to the period of
2008-09. Indeed, the Study found that the awareness of RTI in rural areas was 13 per
cent, as the hon. Member has rightly said; and the awareness level was 33 per cent in
urban areas. It is indeed low. These figures are in respect of 2008, only three years
after the Act was implemented. Now, we are talking about it after a period of five
years of the Act has been working. That is why, after we got this Report, the
Government has taken many proactive steps to make sure that the awareness of the
RTT Act increases but we are not still satisfied with it. Particularly in the rural areas
we need to do a lot of work in that. Later on, if the hon. Member wants, I can explain
as to what we are doing.

Madam, as regards the second part of his question, it is not true. The second
part of his question — the hon. Member has said that nobody gets information — is not
correct. E

A total of 3,000,63 requests for information under the RTI was received in
2008-09. Out of that, 94 per cent people got information. Only six per cent people
did not get information for various reasons. Now, if we approximately take the figures
of this year — we are collecting figures — we are talking about more than 5,00,000
requests. The RTI Act has become extremely popular. The people who are aware
about it, are using it extensively; and almost 94 per cent people are getting
information. The people who are not satisfied only go to the Information Commission.

I can also give those figures about the Information Commission. The Information
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Commission had got requests for 15,000 applications in 2008-09 and they were of
those people who were not satisfied or did not get information. So, in regard to
his question, firstly, yes we are working very hard to increase the awareness and there
are many steps, which have been taken. Secondly, it is not true that the information is
not obtained. There may be some isolated instances. But this is an extremely popular
step that the UPA Government has taken.

St T SIRTN ¢ WA STEFeT Sfl, ISl A HAl SN 7 Sl 97X {8, 39 SR 4 A
fiepe weaa T8 gl Fif¥ad dR W e gam & faR & d8d R ®Is W Afadd Jae AT
2 1 39 w9y [fad R W S9 fQu & e a1 9 SRRl & gvTaenel afad a7
arel & W U ORE qAAd BRI &, TS DR ©, I8 qb [p ITb] RN ool & 3R Ieh! o
H W ST USdl 8, DI Boll JbaA! | ofdd [¥erdl < 2 .. (FaEm)

A& WEISAT & MY Y Y, MY 9gd =l A1 7 qife |

S BT SRER ¢ § 9 9<¥ BT @ arell §, SR Yo DI AR Bl H Sl §, 98] M
S Il & AMNBR & qed Al Al a1 AT 8, A D dla GadT ai el AR, Alp a8
A Sl B STl D R el Al &l I8 YU IRe Icdisd &, 99 NG & i, LA I8
el B 1Y AR, I AR Iadtsd T 81 a1 8, S8 dIs RIrad 781 a=et el g1

AT @3 Sl A bl g8 S AT g B F 39 ATl D SMUBR A AR HH gINl 87
IS Nl © 1 B IR & e § a6 1 URSRIAT g8 iR H9 HH gall © ok S
b & o 19 @ Sur {6y T 87 Sfg | a1 D1 SMUeR f&dn M, 99 4 g Al o §
fh IR iR 9@1 &, Y[R HH T8l gall, dfcd dal 2l

e wEEA : i ol JIREM S, 9w g |

S T IEREN : ST AR JEHAT Sft, § MfPaq dR W U S RIE AT Aredl § (P
SUH B B BT @AY 3R b AEM & IR Al 7 o dlel Afdxt b1 Fige dR o wol
ST =MMRY 3R S BT & dgd ol WAl Afey | 38 faU B a1 =y, Frad a=r ey
3R I9H PIE RATIT T8 B =13V, ([[@UH) A feed SN, U Afhvs iR, (aem)
& WEIGAT © 379 Y Yo YA | Y 9ga ol qHepT 78 I3 o
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S TAW IO ¢ Yeb T SR Yo WRDR A A YBT AT A1 g1 W SR 81 el 3R o9
H AR YOl A SHHT Dls Add a1 /M A @ fF W o @fd o9 g aR @ g ek
IR AT R8T 8 3R WBR 8l < V8! 8, fh WPR I=MER H [oa 2. (F9dr)

A& WHEA : I 91G AW UgA a1 b o

S T IEREN ¢ A S7ezel Sfl, Ueh Afhus| A HA SN, 3179 g1 go <Yl 89 i
® N1 S, B9 U a1 Al el gv U A1 Pel YUi Al BN a1 DI G, 89 suifag Jgl
M B A HAT SN, WRT SN STRIY B, 37 AT A AN fF IS AT US¥ BN T, AT
B5 PR B, A1 g9-IS UM € O dATae W #§ Afk tE A BIA HT 81T § A1 98 500
BUY B AT & Al 3 AE & ICER. .. (FIgM)

& HEIGAT © MY Y Yo, SIRAMT S|

S TFTA SFREN ¢ A1 H bac Yg YUl ATedl g b 39 ORE b Sl YR B I8 ©, $H L
& SIYPR B T8d BH AN < By FavAT Sl AR Sfard a1 el A1 $H/H HA Sl ITER b
@ IX ¥ 3R IR M & aR H§ PIE iR T § HIA I91 W ©, DI Hl BT a1 I3 T,
g H S =R §2 S WR AP M B Y, & 7 <1 arel Al B R AHgag a¥ie
ﬁmwaﬁmﬁaﬁw@ﬁ,aﬁw%%ﬁwﬁéﬁwwwmaﬁw@ﬁ?g
MADAM SPEAKER: Nothing will go on record.

(Interruptions) ... "

* Not recorded
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SHRI PRITHVIRAJ CHAVAN: I think the House is aware and I am sure the hon.
Member is also aware that the Right to Information Act is implemented at the Central
Government level and is also implemented at State Government level. We are
providing information which we maintain at the Central level. The information that |
gave you, I must qualify it in view of the second supplementary, that the five lakh
applications that we have disposed of with 95 per cent favourable disposal pertain
only to the Central Government information. Each State Government has to
implement a law in its own State as per the statute made in the Centre. If the hon.
Member has a very bad experience of his own State, there is an issue there. But when
the Central Government has enacted a national legislation, the States have to
implement it. Apparently, the hon. Member does not have very good experience in his
State. But you can get information about the disposal in your own State.

The second important point raised was whether corruption has been reduced.
There is no specific study that we have carried out to assess the impact of the Right to
Information Act on reducing corruption because it is very difficult. But, it is a very
important tool in the hands of the citizens of this country towards a transparent
Government, which in turn, reduces corruption. Many NGOs have done some
assessment to say that major cases of fraud have been discovered through information
obtained under Right to Information Act. But, corruption requires a multi-pronged
tact. RTI is one tool in the hands of the citizens. We are now also coming forward
with another Act, namely Whistle Blower Act. There is a Resolution in this regard,
but Governments wants to bring in a new legislation, which I intend to introduce in
the House very soon. Among other things, some very positive points have come out
by the suggestion made by the hon. Member and by the study that we have

commissioned. We are taking action to strengthen the Act further.
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S A A ;e WElel, < H AN D AUDR B A 1 B q1e AN H SIehr Al
g 3R B A9 B WA IS BIgd T8 8, S SrBeREAd 8l AT By Al TSN o &
Y 3TMdeT F_aT T, A1 SUD! Ud FHI-HHT BRiT B, offh S FHI-HHT & 3faR ITDT AHHRI
e T Bl 81 R g8 PR B U e BT 8, b HIHTR B UK AU HA B qG
W SMdeTdal Bl B BN TEl el g1 gwd ag B A A e g e Jsd

JMASTHdl DT STIBN U B Fb ?

SHRI PRITHVIRAJ CHAVAN: Under Section 19 of the Act, there is a provision for
penalty which may be imposed by either the State Information Commission or the
Central Information Commission if the information is not given within a particular
period. This is being implemented, people are being punished if the information is not
given in time. | beg to differ with the Member. Penalty provisions are there.

DR. K.S. RAO : This is a very revolutionary Act that has been brought by the Central
Government. Any Government must have the courage to bring such an Act. All the
Members are very happy about it.

In his reply, the hon. Minister has said that in the survey it is understood that
the awareness with the people was 33 per cent only, particularly in the rural areas. He
also said that survey conducted is in regard to the Government of India and not in
regard to State Governments. If there were not to be criticisms and the purpose of the
Act were to be implemented to get good name to the Government of India, I wish to
know from the hon. Minister whether they have conducted any programme of
awareness for the officers concerned about the punishment that they have to receive in
case they do not provide the information within the stipulated period. I wish to know,
how many such officers have been punished for not providing the information. If at
least a few people were to be punished vigorously, the purpose of the Act would be
served and we will get the pleasure and happiness and proudly say that we are the

people who have brought this Act.
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SHRI PRITHVIRAJ CHAVAN: As I mentioned in the beginning, yes, we are taking
steps to increase the awareness about this Act by launching a media campaign.E

We have a large budget for increasing awareness through television and radio.
We are also trying to create a brand for RTI so that even an illiterate person can look
at the logo or picture and directly approach the Information Officer, PIO. We are
increasing the number of APIOs in the village post offices and all that. A big effort is
being made to make the RTI Act even more user-friendly.

Madam, I will not be able to give exact figures of how many officials were
punished because that is not what was sought, but 1 can definitely supply the
information to the hon. Member. This information is not centrally maintained. This
has to be obtained from the State Governments also. The survey that we carried out
was a representative survey conducted in five States — Uttar Pradesh, Maharashtra,
Andhra Pradesh, Orissa and Assam. So, we did get some flavour of what is happening
in certain States and how the State Information Commission and State Information
System is working, but I agree that this has been one of the most revolutionary steps
taken by the Government of India.

We have the experience of five years and we have been constantly trying to
make sure that internal systems get strengthened by use of IT, by managing records
properly, by use of call centres to make it very easy for even an illiterate person. I
think, I will assure the House that this Act will become an even more pro-active Act
by pro-active disclosure so that people do not have to go and seek information, and
information is readily available and most of the information becomes pro-actively
available, and we move towards the dream of a really transparent and open

Government.
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2 ot Yo Rig 9% oo Rig @ srezer weled, e &1 SAfdaR SrfEfas arad § ¥R
B UG H, BH P H 3R WHR & B B S dId H IRGRIA dF H T SRR SRRIR 8
IHdl § 99 b SABT SHided SHAHCIT 8| bs AT | VT <@l AT 8, S I8 3R foheft
drel @ A1 e SRt 2 @1 A1 IR ie-Aed S <d € WeEl Sae el od A1 Siard B
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Py AW H TR MUHN & R ol A T8 © A1 9 (5 7 [H I q Dls T g
HHHT HRATER I HAM BT T B &l Shided gReliiced H Hel 7 $al N gl arRad H
Y8 DHRIR Bl Fhdl &l ABR 7 W FHel © [ g8 99 2009 H LS HRATS 3R TSl HRAM B
9IS 9 U S Il B, I9H gREHC S UBISCIAfrd! BRR SREHC &l IRl 99 a1 i
gl H s HIEH ¥ WRAR A S d1Edl § [ GReR A ghided sReidce @ fawn ¥ e|
6 T BRIAE B 2 AR W Gardl ®I, S Mo T8 8, R GRANT BT BT 1 61 &
fp BIF-pI= W GG MAAT 8, S A& & S Febel1 7

SHRI PRITHVIRAJ CHAVAN: Hon. Speaker, the Act very clearly defines what

information cannot be given in public interest, but it is the attempt of the Government
to expand the scope of the information that is being denied to citizens. When we
talked about strengthening the RTI Act, that was the intention of the Government. For
example, there are some intelligence agencies whose information cannot be sought,
but we questioned it saying whether you could not open up the personal records, and
the promotion and transfer aspects which have nothing to do with national security.
You will appreciate that we cannot share the national security details and that is why,
certain organisations have been kept away from this Act, but we have to see whether
we can expand the scope to look at how they function, how their administration
functions and how transfer-postings and administrative matters are being handled.

Perhaps there is a scope to expand the role of this Act.E
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We are constantly trying to make sure of it by strengthening capacity building,
training, awareness campaign, use of IT, etc. All this is being done.

Another important question that he hinted at was this. Are the seekers of the
RTTI or the RTI activists being harassed? Recently, some cases have come to light
through media reports that there are some people who have been murdered trying to
be activists or trying to get information. Of course, the law and order will have to be
handled by the State Governments. We are writing to the Chief Ministers to make
sure that an RTI activist, who seeks protection, must be given protection under law.
But I think that these cases are very few.

I agree with the Member that there may be certain cases, particularly, in the
State Governments where some officer may be harassing people who seek
information, but we all will have to work together to increase awareness and to make
sure that this Act is implemented in the right spirit. I appeal to the entire House that
there are certain State Governments, which are run by some other Parties who must
also cooperate with us to make sure that this law is implemented in the real spirit with

which we have brought it.
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(Q. No. 404)

SHRI ABDUL RAHMAN : Madam, the Supreme Court had given a directive in 2008
that every State should establish its own Directorate of Radiation Safety (DRS), but it
seems that only some States have established a DRS so far. I would like to ask this,
through you, from the hon. Minister. What steps have been taken by the Central
Government to ensure establishment of DRS in all the States in order to improve
radiation safety standards in the country?

SHRI PRITHVIRAJ CHAVAN : Madam, the hon. Member has asked about the
Bhabha Atomic Research Centre (BARC), and specifically asked about the safe
custody and disposal of radioactive materials. I have clarified in my reply that it is not
the BARC, but the Atomic Energy Regulatory Board (AERB), which has notified
certain rules under the Atomic Energy Act regarding radiation protection and also
regarding safe disposal of radioactive waste.

The hon. Member has asked about the position of the States. I do not have the

information right now. I will give him the information as to which States have
implemented it.
SHRI ABDUL RAHMAN : According to the BARC, only 400 X-ray exposures are
allowed per person every year whereas radiologists even in the Central Government-
run hospitals and institutes are being forced to conduct 50 X-rays daily. This is
something, which needs urgent attention of the Central Government. All cancer
hospitals should have a Radiation Safety Officer (RSO) trained by BARC and well-
equipped with necessary staff.

I would like to ask this, through you, from the hon. Minister. How many cancer
hospitals in the country have RSO trained by BARC? Does BARC or AERB keep any
record of such officers? If the record is not kept by either of these agencies, then I
would like to know the reasons for the same. What steps the Government propose to

take in this regard?
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SHRI PRITHVIRAJ CHAVAN : Madam, the rules about whole radiation equipment
including cancer therapeutic equipment was covered by the Atomic Energy (Radiation
Protection) Rules, 2004. All cancer hospitals and those hospitals, which use radiation
equipment, have RSOs. All records about these officers are kept here as also the
records of all the radiation equipment whether it is health-related; whether it is
industry-related; whether it is research-related or whether it is agriculture-related. All
the radiation equipment has to be licensed by the AERB. A complete database of all
equipment is maintained.E

re are surprise inspections. Wherever the rules specify, the Radiation
Officers have to be there, and the list of those officers is maintained. There i1s a
complete procedure for training these officers on safety issues.
SHRI INDER SINGH NAMDHARI : Madam, I would like to know from the
Government whether it is aware that in between 1995 and 2010 about 100 scientists of
BARC died of exposure to radiation.
SHRI PRITHVIRAJ CHAVAN: No, Madam. I will very flatly refute this allegation.
It is not true at all. There could be some natural deaths, but because of radiation, some

scientists of BARC died is entirely not true.
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(Q. No. 405)
2 YUY qRE WS © JET Feled], WRPR 1 "Mon B oY {6 qrdwite iR o Arfeary
Ugld & d8d oW § 2500 AR fAEmery Wil S| # WRGR W ST gredr § g
faenerl & Wraw § R a1 fder 81 @ &, SHBT R BRI § 3R FT T8l S& @i Bl
ol SReR o o 3@ 27
2 B Rreaet : srewer qerQy, § AT WA DI I ATedl g (b oig g8 iy foram wam ar
WHR 3 Y Hel fb 80 IS RN & 1Y dodhx Ul Uigde Ure-Rg @ gy Hifd grfl,
TE TI BN | TH AT AR & A 96 IR i i 77 g1 oI S9a 9% I8 faR fwar
FIfep HY 3T HATAT H Yeb ST <qel BR Wpod UbIT Pl o1 (AT o, I8 JKG I
AT @ AN $8/H J1gde AaeR W IIERIUT &R 8T 8 SAfaly I9a! 1Al @ {991 89 ol
T 9¢ FHd | AT T IR a1 SD G G O &R g9 et #§ aR-uie-u: Wi g
I 1S 3d EHT 9T HISS BT ARy, 98 q9 [hA1 & 3R € a1 &4 SUBAT Bl Al © 3R
ITH T o BT, S S@dR 89 I ded |
S JUN TRE TERS : BT RSN 7 39 Q97 7 5l wered 39 are \wg &1 7o R
IS B A1 98 T Ha fod [HAT M1 &R I/ R WA AT F>AT AT SN BT 59 AT |/
FAT WA &7
3it wfte Rreget: sreger i, ST # H8T [ &9 AISS <dd BR el YA T ITod (AT ol
IS A U W YU AT IEH ASET AR b A, grgde daer & gy iR
WRBRI AT ff | el Srgafcr & W g4 U Asel (IR 6T €1 98 |a SUBAl & A
gl gaferg # ot IFT & FHeIar 6 wa A § IAHT GANT H, Rifh S dd IAD!
srgafa gl ferhl, @8 S Wt el BTl ofd S Al el STei SfR otE 'w oy o, dl
B AN A 31Ud A I |
AN RpawE SowE Aew ¢ Jeme weledl, HAT S e 31e0! AN o) 3¢ &1 3 ASHl ®
8 6000 W TN S Bl U &l Afhs 31 St 1 g 71 gl &6 S AHg=iran
B AT U & AW W MBI ol § 6 U Ihed B &R Fl § 150 e e S| 3R
S 9= U Gl H UQIU SMUA, ar fRrem & ura w1 8RN SR IAD! v BT KR R
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BA? ¥ Wpod fUBS STl § Wel O € 3R T8l & dedi Bl Ay WR T Bl 8, I8 A7
S &1 AR GO 99 2

e WAt Y R U € U3 U8, difcs U Dlel Bl GHI WA B & Bl

3t AP aS JoiWTE WIGH @ § H31 St | S dredl § b a1 & A § 150 g2 B 3R
S WHed P Wlel S FHIEH R 8, B I6 I Wpod Yo BRl?

2 Bt Rreget: ST81 b 2500 Wpedd B 914 ©, 89 3TN & fod Sl BRIHH G B ¢ 6 50
HA 3T QYT 1 2011-2012 H 500 Tped BT TSH HAl| 2012—20131#@5%?11?%
BT 3R 99 2013-2014 H 3R TP R Fhall b1 offcb S AT BRI g8 150 &l B, &9 aTedl
g & It W@ 2500 9T Tpe 2. (@EH) 2500 F-¥pd @ Al 150 Ufd-Frg 1 81 & el
Fapcll, R T Ipod B A oD 1241 TP BT
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12.00 hrs.

PAPERS LAID ON THE TABLE

MADAM SPEAKER: Now Papers to be laid.

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA): 1

beg to lay on the Table a copy of the Foreign Trade Policy and Handbook of

Procedures Volume I (Hindi and English versions) for the period from 27" August,

2009 to 31* March, 2014 (updated as on 23™ August, 2010).

(Placed in Library, See No. LT 3007/15/10)

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND

TECHNOLOGY; MINISTER OF STATE OF THE MINISTRY OF EARTH

SCIENCES; MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE;

MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC

GRIEVANCES AND PENSIONS; AND MINISTER OF STATE IN THE

MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN): 1

beg to lay on the Table:

(1) A copy of the Memorandum of Understanding (Hindi and English versions)
between the Bharat Immunologicals and Biologicals Corporation Limited and
the Department of Biotechnology, Ministry of Science and Technology for the
year 2010-11.

(Placed in Library, See No. LT 3008/15/10)

(2) A copy each of the following Notifications (Hindi and English versions) under
sub-section (2) of Section 3 of the All India Services Act, 1951.

(1)  The Indian Administrative Service (Fixation of Cadre Strength) Ninth
Amendment Regulations, 2010 published in Notification No. G.S.R.
617(E) in Gazette of India dated 23" July, 2010.

(1) The Indian Administrative Service (Pay) Eleventh Amendment
Regulations, 2010 published in Notification No. G.S.R. 618(E) in
Gazette of India dated 23" July, 2010.

(Placed in Library, See No. LT 3009/15/10)
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THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI JAIRAM RAMESH): I beg to lay on the Table:

(1)

)

3)

A copy each of the following Notifications (Hindi and English versions) issued

under various Sections of the Environment (Protection) Act, 1986:-

(1) S.0. 1111(E) published in Gazette of India dated the 14™ May, 2010,
constituting the Uttarakhand State Ganga River Conservation Authority
comprising of Chairperson and members, mentioned therein, for
effective abatement of pollution and conservation of the river Ganga.

(i)  S.O. 1906(E) published in Gazette of India dated the 4™ August, 2010,
delegating the power vested in it under Section 20 of the Environment
(Protection) Act, 1986, subject to certain conditions.

(iii)  S.0. 1907(E) published in Gazette of India dated the 4™ August, 2010,
authorizing the Uttarakhand State Ganga River Conservation Authority
or any other Authority or officer authorized by such Authority for the
purpose of filing complaint for taking cognizance of any offence under
the Environment (Protection) Act, 1986.

(Placed in Library, See No. LT 3010/15/10)

(i) A copy of the Annual Report (Hindi and English versions) of the Centre

of Excellence for Medicinal Plants & Traditional Knowledge, Foundation for

Revitalisation of Local Health Traditions, Bangalore, for the year 2008-2009,

alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the Government

of the working of the Centre of Excellence for Medicinal Plants & Traditional

Knowledge, Foundation for Revitalisation of Local Health Traditions,

Bangalore, for the year 2008-2009.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (2) above.

(Placed in Library, See No. LT 3011/15/10)
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THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. NARAYANASAMY): I beg to lay on the Table:

(1

)

3)

4

)

(6)

(i) A copy of the Annual Report (Hindi and English versions) of the
Allahabad Museum, Allahabad, for the year 2008-2009, alongwith Audited
Accounts.
(i1) A copy of the Review (Hindi and English versions) by the Government
of the working of the Allahabad Museum, Allahabad, for the year 2008-2009.
Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.

(Placed in Library, See No. LT 3012/15/10)
(1) A copy of the Annual Report (Hindi and English versions) of the
National Museum Institute of History of Art, Conservation & Museology, New
Delhi, for the year 2008-2009, alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the Government
of the working of the National Museum Institute of History of Art,
Conservation & Museology, New Delhi, for the year 2008-2009.
Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (3) above.

(Placed in Library, See No. LT 3013/15/10)
(1) A copy of the Annual Report (Hindi and English versions) of the Indira
Gandhi Rashtriya Manav Sangrahalaya, Bhopal, for the year 2008-2009,
alongwith Audited Accounts.
(1)) A copy of the Review (Hindi and English versions) by the Government
of the working of the Indira Gandhi Rashtriya Manav Sangrahalaya, Bhopal,
for the year 2008-2009.
Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (5) above.

(Placed in Library, See No. LT 3014/15/10)
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRIMATI D. PURANDESWARI): I beg to lay on the Table:

(1)

)

3)

4

)

(1) A copy of the Annual Report (Hindi and English versions) of the Indian
Institute of Science Education and Research, Thiruvananthapuram, for the year
2008-2009 alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the Government
of the working of the Indian Institute of Science Education and Research,
Thiruvananthapuram, for the year 2008-2009.
Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.

(Placed in Library, See No. LT 3015/15/10)
(1) A copy of the Annual Report (Hindi and English versions) of the Indian
Institute of Science Education and Research, Kolkata, for the year 2008-2009,
alongwith Audited Accounts.
(1)) A copy of the Review (Hindi and English versions) by the Government
of the working of the Indian Institute of Science Education and Research,
Kolkata, for the year 2008-2009.
Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (3) above.

(Placed in Library, See No. LT 3016/15/10)
(1) A copy of the Annual Report (Hindi and English versions) of the Indian
Institute of Science, Bangalore, for the year 2008-2009.
(1) A copy of the Annual Accounts (Hindi and English versions) of the
Indian Institute of Science, Bangalore, for the year 2008-2009, together with
Audit Report thereon.
(ii1) A copy of the Review (Hindi and English versions) by the Government
of the working of the Indian Institute of Science, Bangalore, for the year 2008-
2009.
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(6)

(7)

®)

)

(10)

(11)

Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (5) above.

(Placed in Library, See No. LT 3017/15/10)
(i) A copy of the Annual Report (Hindi and English versions) of the Indian
Council for Teacher Education, New Delhi, for the year 2008-2009.
(i1)) A copy of the Annual Accounts (Hindi and English versions) of the
Indian Council for Teacher Education, New Delhi, for the year 2008-2009,
together with Audit Report thereon.
(i11) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Indian Council for Teacher Education, New
Delhi, for the year 2008-2009.
Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (7) above.
(1) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Technology, Patna, for the year 2008-2009, alongwith
Audited Accounts.
(1)) A copy of the Review (Hindi and English versions) by the Government
of the working of the National Institute of Technology, Patna, for the year
2008-2009.
Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (9) above.

(Placed in Library, See No. LT 3018/15/10)
(1) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Technology, Raipur, for the year 2006-2007, alongwith
Audited Accounts.
(1) A copy of the Review (Hindi and English versions) by the Government
of the working of the National Institute of Technology, Raipur, for the year
2006-2007.
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(12)

(13)

(14)

(15)

(16)

(17)

Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (11) above.

(Placed in Library, See No. LT 3019/15/10)
(1) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Technology, Calicut, for the year 2008-2009, alongwith
Audited Accounts.
(1)) A copy of the Review (Hindi and English versions) by the Government
of the working of the National Institute of Technology, Calicut, for the year
2008-2009.
Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (13) above.

(Placed in Library, See No. LT 3020/15/10)
A copy of the UGC (Institutions Deemed to be Universities Regulations, 2010
(Hindi and English versions) published in the Notification No. 146 in Gazette
of India dated the 26™ May, 2010 under sub-section (1) of Section 26 of the
University Grants Commission Act, 1956, containing Addendum/Corrigendum
thereto published in Notification No. F. No. F. 6-1(11)/2006(CPP.I) dated 2"
August, 2010.

(Placed in Library, See No. LT 3021/15/10)
A copy of the Annual Accounts (Hindi and English versions) of the Visva-
Bharati, Santiniketan, for the year 2008-2009, together with Audit Report
thereon.
Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (16) above.

(Placed in Library, See No. LT 3022/15/10)
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(19)

(20)

1)

(22)

(23)

24)

(18) (1) A copy of the Annual Report (Hindi and English versions) of the
Jawaharlal Nehru University, New Delhi, for the year 2008-2009.
(1)) A copy of the Review (Hindi and English versions) by the Government
of the working of the Jawaharlal Nehru University, New Delhi, for the year
2008-2009.
Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (18) above.
(Placed in Library, See No. LT 3023/15/10)
(1) A copy of the Annual Report (Hindi and English versions) of the
University of Allahabad, Allahabad, New Delhi, for the year 2008-2009.
(i1)) A copy of the Review (Hindi and English versions) by the Government
of the working of the University of Allahabad, Allahabad, New Delhi, for the
year 2008-2009.
Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (20) above.
(Placed in Library, See No. LT 3024/15/10)
(1) A copy of the Annual Report (Hindi and English versions) of the Indian
Institute of Advanced Study, Shimla, for the year 2008-2009, alongwith
Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the Government
of the working of the Indian Institute of Advanced Study, Shimla, for the year
2008-20009.
Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (22) above.
(Placed in Library, See No. LT 3025/15/10)
(i) A copy of the Annual Report (Hindi and English versions) of the
Rajasthan Council of Elementary Education (Sarva Shiksha Abhiyan
Programme), Jaipur, for the year 2008-2009, alongwith Audited Accounts.
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(25)

(26)

27

(28)

(29)

(i1)) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Rajasthan Council of Elementary Education
(Sarva Shiksha Abhiyan Programme), Jaipur, for the year 2008-2009.
Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (24) above.

(Placed in Library, See No. LT 3026/15/10)
(1) A copy of the Annual Report (Hindi and English versions) of the Rajiv
Gandhi Shiksha Mission (Madhya Pradesh Rajya Shiksha Kendra, Sarva
Shiksha Abhiyan), Bhopal, for the year 2008-2009, alongwith Audited
Accounts.
(i1)) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Rajiv Gandhi Shiksha Mission (Madhya
Pradesh Rajya Shiksha Kendra, Sarva Shiksha Abhiyan), Bhopal, for the year
2008-2009.
Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (26) above.

(Placed in Library, See No. LT 3027/15/10)
(i) A copy of the Annual Report (Hindi and English versions) of the Gujarat
Council of Elementary Education (Sarva Shiksha Abhiyan Mission),
Gandhinagar, for the year 2008-2009, alongwith Audited Accounts.
(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Gujarat Council of Elementary Education
(Sarva Shiksha Abhiyan Mission), Gandhinagar, for the year 2008-2009.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (28) above.

(Placed in Library, See No. LT 3028/15/10)
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THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND

INFORMATION TECHNOLOGY (SHRI SACHIN PILOT): I beg to lay on the

Table a copy of the Telecommunication (Broadcasting and Cable Services)

Interconnection (Sixth Amendment) Regulations, 2010 (Hindi and English versions)

published in the Notification No. F. No. 6-7/2010-B&CS in Gazette of India dated the

2" August, 2010 under Section 37 of the Telecom Regulatory Authority of India Act,

1997.

(Placed in Library, See No. LT 3029/15/10)

THE MINISTER OF YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): On

behalf of Shri Pratik Prakashbapu Patil, I beg to lay on the Table:

(1) (1) A copy of the Annual Report (Hindi and English versions) of the Sports
Authority of India, New Delhi, for the year 2008-2009, alongwith Audited
Accounts.

(i) A copy of the Review (Hindi and English versions) by the Government
of the working of the Sports Authority of India, New Delhi, for the year 2008-
2009.

(2)  Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.

(Placed in Library, See No. LT 3030/15/10)

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI

VINCENT H. PALA): I beg to lay on the Table:

(1) A copy each of the following papers (Hindi and English versions) under Section
619A of the Companies Act, 1956:-

(1) Review by the Government of the working of the Andhra Pradesh State Irrigation
Development Corporation Limited, Hyderabad, for the year 2008-2009.

(i1) Annual Report of the Andhra Pradesh State Irrigation Development Corporation
Limited, Hyderabad, for the year 2008-2009, alongwith Audited Accounts and

comments of the Comptroller and Auditor General thereon.
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(2) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.

(Placed in Library, See No. LT 3031/15/10)
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12.01 hrs.
MESSAGE FROM RAJYA SABHA
AND
BILL AS PASSED BY RAJYA SABHA *

SECRETARY-GENERAL: Madam, I have to report the following:

“In accordance with the provisions of rule 111 of the Rules of Procedure
and Conduct of Business in the Rajya Sabha, I am directed to enclose a
copy of the Nalanda University Bill, 2010 which has been passed by the
Rajya Sabha at its sitting held on the 21st August, 2010.”

2. Madam, I lay on the Table the Nalanda University Bill, 2010, as passed by
Rajya Sabha on the 21st August, 2010.

* Laid on the Table
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12.02 hrs.
COMMITTEE ON PAPERS LAID ON THE TABLE
3" Report and Minutes
SHRI HARIN PATHAK (AHMEDABAD EAST): I beg to present the Third Report
(Action Taken) (Hindi and English versions) of the Committee on Papers Laid on the

Table and Minutes relating thereto.
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12.03 hrs.
STATEMENTS BY MINISTERS

(i) (a) Status of implementation of the recommendations contained in the 205™
Report of the Standing Committee on Science and Technology,
Environment and Forests on Demands for Grants (2010-11), pertaining to
the Department of Biotechnology, Ministry of Science and Technology *

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND
TECHNOLOGY; MINISTER OF STATE OF THE MINISTRY OF EARTH
SCIENCES; MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE;
MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS; AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN):
Madam, I beg to lay a statement regarding the status of implementation of the
recommendations contained in the 205"™ Report of the Standing Committee on
Science and Technology, Environment and Forests on Demands for Grants (2010-11),

pertaining to the Department of Biotechnology, Ministry of Science and Technology.

" Laid on the Table and also placed in Library, See No. LT 3032/15/10
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12.03Y hrs.

(b) Status of implementation of the recommendations contained in 209"
Report of the Standing Committee on Science and Technology,
Environment and Forests, pertaining to the Department of Science and
Technology, Ministry of Science and Technology."

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND

TECHNOLOGY; MINISTER OF STATE OF THE MINISTRY OF EARTH

SCIENCES; MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE;

MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC

GRIEVANCES AND PENSIONS; AND MINISTER OF STATE IN THE

MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN):

Madam, I beg to lay a statement regarding the status of implementation of the

recommendations contained in the 209" Report of the Standing Committee on

Science and Technology, Environment and Forests, pertaining to the Department of

Science and Technology, Ministry of Science and Technology.

The Standing Committee on Science and Technology, Environment and
Forests laid their 209™ Report on 23" April, 2010 in the Lok Sabha. In all there were
21 recommendations in the 209" Report of the Committee. The present status of
implementation is detailed in the appended Annexure which may be allowed to be

laid on the Table of the House.

* Laid on the Table and also placed in Library, See No. LT 3033/15/10
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12.03% hrs.

(ii) Status of implementation of the recommendations contained in the 1"
Report of the Standing Committee on Coal and Steel on Demands for
Grants (2009-10), pertaining to the Ministry of Coal *

THE MINISTER OF STATE OF THE MINISTRY OF COAL AND MINISTER OF
STATE OF THE MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION (SHRI SHRIPRAKASH JAISWAL): Madam, I beg to lay a
statement regarding status of implementation of the recommendations contained in the
Ist Report of Parliamentary Standing Committee on Coal and Steel on Demands for
Grants (2009-10), pertaining to the Ministry of Coal.

The 1st Report of the Standing Committee on Coal and Steel (15th Lok Sabha)
was presented to the Lok Sabha on 18/12/2009. Action taken statements on the
recommendations /observations contained in the report of the Committee had been
sent to the Standing Committee on Coal and Steel on 12TH March, 2010.

There are 23 recommendations made by the Committee in the said report
where action is called for on the part of the Government.

The present status of implementation of the various recommendations made by
the Committee is indicated in the annexure to my statement which is laid on the Table
of the House. I would not like to take the valuable time of the House to read out all

the contents of this Annexure. [ would request that this may be considered as read.

" Laid on the Table and also placed in Library, See No. LT 3034/15/10
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12.03% hrs.

(iii) Status of implementation of the recommendations contained in the 5t
Report of the Standing Committee on Information Technology on
Demands for Grants (2010-11), pertaining to the Department of Posts,
Ministry of Communications and Information Technology *

AR 3R A Wit d9ea § wo @ (s 9w uee): weledn, H A srean
b T gRI G 73(F) & AIRRU H AT BT 95y T 7 o §Y Ja1 Ui dqet
R FfAfa @ KA dwen uiw 7 Sfeafad s fawmr @ d@dfta RmRel w @t 7 sRaE
Heel fawga RUIE I91-ued IR &l g

* Laid on the Table and also placed in Library, See No. LT 3035/15/10
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12.04 hrs.

(iv) Status of implementation of the recommendations contained in the 31
Report of the Standing Committee on Rural Development on Demands for
Grants (2009-10), pertaining to the Department of Drinking Water and
Sanitation, Ministry of Rural Development *

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(KUMARI AGATHA SANGMA): Madam, I beg to lay on the Table of the House a
statement on the status of implementation of the recommendations contained in the 3™
Report of the Standing Committee on Rural Development on Demands for Grants for
2009-10, pertaining to the Department of Drinking Water and Sanitation, Ministry of

Rural Development.

The Standing Committee on Rural Development (Department of Drinking
Water & Sanitation (15™ Lok Sabha) examined the Demands for Grants of the
Department of Drinking Water & Sanitation for the financial year 2009-10 and laid its
3 report to the Lok Sabha on 17" December 2009. The report contained 34

recommendations.

The Department considered the report and submitted the Action Taken Replies
on the comments/observations of the Committee contained in the 3™ Report to the
Standing Committee on Rural Development of Ministry of Rural Development,
Department of Drinking Water & Sanitation on 24.2.2010. The Committee accepted
the ATR in respect of 29 recommendations. The Committee decided not to pursue 2
recommendations. In respect of 1 recommendation, the Committee has not accepted
the reply furnished by the Department. For 2 recommendations, final reply is awaited

from the Department.

The present status of implementation of the various recommendations made by

the Committee is indicated in the Annexure to my statement, which is laid on the

" Laid on the Table and also placed in Library, See No. LT 3036/15/10
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Table of the House. To avoid wasting the valuable time of the House, I would request

that the contents of the Annexure may be considered as read.
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12.04Y; hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Rehabilitation of Sri Lankan Tamil Internally Displaced Persons (IDPs) and
steps taken by the Government in regard thereto

MADAM SPEAKER: Calling Attention. Shri T.R. Baalu.

S AR ARTER @ () 2 7edeT Heled], # T 91 XS DRAT Ared g ... (FaE)

e HREAT : N R VST PR @ B, DIN-3NCIT B S SIvTT| 3t 3y 9o g, arfY |y
ﬁ%ﬁwﬁmlmwﬁw%w@l@

SHRI T.R. BAALU (SRIPERUMBUDUR): With your kind permission, Madam, 1

call the attention of the Minister of External Affairs to the following matter of urgent
public importance and request that he may make a statement thereon:

“Rehabilitation of Sri Lankan Tamil Internally Displaced Persons (IDPs)
and steps taken by the Government in regard thereto.”

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): I rise to
respond to the House on the Calling Attention Notice regarding the rehabilitation of
Sri Lankan Tamil Internally Displaced Persons and steps taken by the Government in
regard thereto.

After the cessation of conflict in northern Sri Lanka in May 2009, nearly 3 lakh
Internally Displaced Persons (IDPs) emerged out of the conflict zone. They were
housed in camps by the Government of Sri Lanka. It is understood that currently,
around 30,000-35,000 IDPs remain in these camps. India has constantly held the view
that the cessation of the conflict in Sri Lanka in May 2009 and the 2010 elections
provided a historic opportunity to address all outstanding issues in a spirit of
understanding and mutual accommodation and to work towards genuine national
reconciliation. The expeditious resettlement and rehabilitation of IDPs is integral to that

process.
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During the recent visit of President Mahindra Rajapaksa to India in June this
year, we underlined on the urgent need for the resettlement of remaining IDPs along
with speedy rehabilitation, reconstruction and development in the north and the east of
Sri Lanka. The President of Sri Lanka indicated that he would endeavour to resettle all
remaining IDPs by end-December this year.

I would like to remind the hon. Members that, even before the hostilities
concluded, India had been assisting the IDPs inside and outside the conflict zone.
Subsequently, India spontaneously stepped forward to assist Sri Lanka in the
rehabilitation of the IDPs. Prime Minister immediately announced a package of Rs.500
crore for Sri Lanka.

In the initial stages, since the immediate focus was on humanitarian assistance,
Government supplied 2,50,000 family packs to IDPs provided by the Government of
Tamil Nadu. These family packs consisted of a variety of daily-use items including
food, clothing and medicine and provided the much-needed succour to the IDPs. We
also dispatched an emergency medical hospital to treat the injured IDPs emerging out
of the conflict zone. From March to August 2009, more than 50,000 patients were
treated, including those requiring major surgical operations. Our field hospital did
exemplary work under very trying conditions. We had also provided medical supplies.
Given the challenges arising out of the conflict, Government also arranged for an
artificial limb fitment camp, better known as Jaipur Foot, in March-April this year.
The team of experts did commendable work to fit artificial limbs and other devices to
nearly 1400 beneficiaries.

In addition to the humanitarian assistance, we simultaneously took up
assistance to help resettle the IDPs. Seven of our demining teams are now currently
working in Sri Lanka. The work of these demining teams has undoubtedly helped
speed up the resettlement of the IDPs, particularly in the districts of Vavunia and
Mannar where large tracks of land have been made fit for habitation and agricultural

and other activities have resumed. E
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In order to ensure that the IDPs have a roof over their heads, India has supplied
more than 7900 tonnes of roofing and shelter material. Our roofing sheets have been
distributed in all five districts of the Northern Province and helped thousands of
families resettle in their villages. We also supplied 4 lakhs cement bags to be

distributed among the resettling IDPs to help them renovate their houses.

Hand in hand with resettlement, we had tried to address the issue of livelihood
for those being resettled. A delegation of agricultural experts led by the Indian Council
for Agricultural Research visited Sri Lanka last year. We have already supplied 70,000
agriculture starter packs. We have also agreed to supply seeds, tractors and other
agricultural implements. The samples of the seeds requested have already been sent to
Sri Lanka and are awaiting phyto-sanitary certification. We hope that our timely
assistance will help the IDPs in the forthcoming Maha season itself. During the visit of
President Rajapaksa, we have agreed to take up the rehabilitation of war widows in
Batticaloa in Eastern Sri Lanka with the involvement of Self-Employed Women's

Association (SEWA).

As Sri Lanka transitions from the humanitarian to the rehabilitation and
reconstruction stage, India has come forward with substantial and generous assistance

to help rebuild Northern and Eastern Sri Lanka.

During the recent visit of President Rajapaksa to India, we announced a major
initiative to support a programme for construction of 50,000 houses. We will soon
launch a pilot project of 1000 houses. We have set aside an amount of nearly US$ 800
million as Lines of Credit for undertaking the reconstruction of railway infrastructure
in northern Sri Lanka. Contracts for three of these railways lines have already been
signed. Just as the work on the Indian-assisted railway project between Galle and
Matara in South Sri Lanka is ahead of schedule, I am confident that these railway

projects will also be completed expeditiously.
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Developments of human resources in Sri Lanka have always received the
priority attention by Government. Apart from the two vocational training centres
established earlier at Hatton and Puttalam, Government has decided to assist Sri
Lanka in setting up vocational training centres in Northern, Eastern and Central Sri
Lanka in tune with their requirements. India would extend assistance for the
rehabilitation of Kankesanthurai harbour as well as renovate the Duraiappah stadium
and construct a Cultural Centre in Jaffna to revive cultural activities in that city. As a
part of our assistance for an integrated development, we would also assist in repairing
schools, hospitals and other community facilities in the region. I would also like to add
that our traditional assistance to the Indian-origin Tamils in Sri Lanka will not only

continue but also be expanded.

I would like to assure this august House that India is doing all it can to assist
the Government of Sri Lanka to rehabilitate the Sri Lankan IDPs. The establishment of
the Consulate General of India in Jaffna will also help in this process. I have no doubt
that our contribution has been crucial in their humanitarian and resettlement efforts
and will continue to play a significant role in the future as well for restoring normalcy

in the lives of these IDPs in Northern and Eastern Sri Lanka.

B
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SHRI T.R. BAALU : Madam, with great anguish and mental agony I would like to
draw the attention of the Government of India, through the august House, about the
sad plight of Sri Lankan Tamils.

Madam, this Calling Attention is not only intended to demand from the
Government of India to extend more help but also to request the Government to
prevail upon the Government of Sri Lanka to see to it that the money sent to them, or
any such help that is being extended, is spent properly. The Government of Sri
Lanka should be held accountable. The money that has already been sent has not
been utilized properly.

The sad plight of the Sri Lankan Tamils living in the Northern and Eastern
provinces of Sri Lanka is unheard of in the entire history of the world. The Tamilians
living in Northern and Eastern provinces of Sri Lanka have suffered a lot. They were
subjected to devastating miseries during the civil war that long lasted for more than 25
years. This arms struggle started because of the large scale discrimination against the
Sri Lankan Tamils who were deprived of education and the employment opportunities.
The Tamilians living there were considered as the second-rate citizens in their own
country.

Madam, Indian Tamils, led by my beloved leader, Dr. Kalaignar Karunanidhi,
had been conducting agitations like dharnas, Hunger Strikes, Rail Roko and Road
Roko to draw the attention of the Government of India and the world — but it has not
been able to catch the attention of the Sri Lankan administration. He wanted to draw
the attention of the United Nations to this effect. He collected one crore signatures
which along with a Memorandum were submitted to the Secretary-General of United
Nations but all this has not prevailed upon the Sri Lankan administration.

Madam, though the civil war has ended the reasons that led to the war still
exist. The poor children of Sri Lankan Tamils are not yet given the right of education
or the employment opportunities. Tamil language itself is being considered as the
second-rate language. For the information of this House, the Tamilians are being

treated as the second-class citizens. They are not bestowed with the normal life.



25.08.2010 59

About 52,000 Sri Lankan Tamils are still behind the barbed wire fencing. They are
yet to recover from the trauma of war. The state of emergency still exists in Sri Lanka.
The security forces of Sri Lanka say that the threat of LTTE still exists. They are
saying this to keep surveillanceblanket on Sri Lankan Tamils; to keep on deploying
the armed personnel in Northern and Eastern provinces of Sri Lanka. E

On July 29, 1987, our great and a beloved leader, Shri Rajiv Gandhi, had
brought Mr. Jayawardhane to the negotiation table to see that Indo-Sri Lanka Accord
is made. What has happened to the Indo-Sri Lanka Accord? We have lost one of the
giant and the most beloved leaders of this country who sacrificed his life for the same
cause. The Indo-Sri Lanka Accord has not materialised. What has happened to the
13™ amendment which the Sri Lankan Parliament had made? It has not been
implemented. The political solution has not been achieved. They are fooling and ..."
not only India but also the other world countries.

In a recent interview, Mr. Rajapaksa has said that there is no hurry to formulate
a political solution. Ifthere is a solution at all, it will be home grown. It will be home
grown and not according to the Indian wisdom or the world wisdom or the US
wisdom but it would be home grown. In the same interview, he has also said that they
will take their own time to find a solution and that we cannot ask for an instant
solution like instant noodles. This is what he has expressed in an interview. It means
he is very much clear. He is not intending to go for a full political solution. The Sri
Lankan President is not only ... India but also the whole world.

MADAM SPEAKER: Please expunge that word.

* Not recorded
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SHRI T.R. BAALU : India could not prevail upon the Sri Lankan Government to
restore normalcy in spite of all their help of Rs.500 crore initially and of Rs.800
million US dollars for the construction of infrastructural facilities in the North-East
region. Nothing is happening.

I would like to submit that on 15.4.2010, 1,94,590 persons were resettled
which means they came out of the camps but not yet settled. They have not yet gone
to their home towns where they want to go. They came out of the barbed wire fencing.
On the request of my Leader, Dr. Kalaignar Karunanidhi, hon. Prime Minister and
Madam Soniaji, a delegation visited Sri Lanka. The Indian Government permitted us
to go there to have an on the spot study. The Congress MPs and MPs belonging to
DMK and VCK of Tamil Nadu went there. We had seen the torn out plastic sheet
tents there. They were leaking. Children and old people were lying on the ground
and they were subjected to health hazards. Even after that, things have not improved.
You said that 30,000 to 35,000 people are there. I do not want to contest the figure
but even today more than 52,000 people are stranded there in the barbed wire fencing.
I would like to draw the attention of the august House and the Government of India
that when we, all the ten Members visited there, we were taken to the camps but not
to the 14 camps wherein children aging 10 to 14 years, were kept in duress under the
military custody. We were not taken to that particular areas. They say that these
young children have been trained by the LTTE. Even if they were trained by LTTE,
they should be treated humanly. E

They should not be subjected to any coercive methods. The Government of
India should supervise that. Now, if there is any real truth in that; if realistically such
things are going on, then the Government of India should come forward and see to it
that these people are taken care of.

Madam, the Sri Lankan Government shall be prevailed upon by Government of
India to have a political solution at least now as per the 13" Amendment. The
innocent children kept in duress in military camps should be released immediately.

There should be rehabilitation of the IDPs. Around 52,000 people living behind the
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barbed wire fencing and should be sent back to their destinations. There were around
30,000 Muslims kept separately, in the district of Puttalam during the struggle. They
now want to return to their homes. Those people should be sent back to their homes
safely and their re-settlement should be done properly. The Government of India
should send an Emissary so that he can go and see as to what is happening there and
also assess the ground reality and report to the Government of India so that proper
action can be taken.

Madam, it is now the monsoon season and there are torrential rains especially
in the northern end of Sri Lanka. So, I would like the Government of India to see that
these people are settled quickly; settlement means not shifting the people from one
camp to another camp. The re-settlement as is being said by the Sri Lankan people is
not actually re-settlement in the true sense. People are being shifted from "x’ camp to
'y’ camp. The same kind of conditions as prevailed in the 'x’ camp is there in the 'y’
camp as well.

Madam, I would like to thank the Government of India for having done so
much. The pragmatic approach of the Government of India is appreciated. But at the
same time the Government of India should prevail upon the Sri Lankan Government

to see that normalcy is restored immediately for a better life of Sri Lankan Tamils.
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"SHRI A. GANESHAMURTHI (ERODE): Madam Speaker, While thanking you for
this opportunity I would like to put forth certain points to call the attention of the
Government and to know whether the displaced and distressed Sri Lankan Tamils
have been sent back to their homeland areas inhabited by them prior to their being put
in the makeshift camps within the confines of barbed wires.

Both the Minister and Baalu came out with certain statistical figures. It has
been stated that the Sri Lankan Tamils have been sent back from the refugee camps to
their traditional areas where they were residing for long, but it is far from truth. The
Minister has also come out with a list of help and assistance from our end and
information about the fund allocations made, amount spent and rehabilitation
measures taken by our Government to Sri Lanka. Our Foreign Minister’s statement is
like claiming to have tasted sweetness after tasting with the tongue a piece of paper
having written on it the word ‘sugar’. The fact remains that the displaced Sri Lankan
Tamils who were forced to live in the inhuman makeshift camps have not been shifted
back to the areas in which they were originally residing and leading their lives.

We get to know of this from the world media. Press freedom has been
curtailed and not much is known to the outside world about the real situation
prevailing over there in Eelam. Journalists are prevented from going near the camps.
Even a team of our MPs who went there were not taken to places beyond a point. The
facts about the real situation could not be gathered easily because there is a kind of
iron curtain. Theirs is now a world beyond the iron curtain. This is the situation of
Tamils in Sri Lanka. NGOs from several parts of the world are spreading information
from what they have heard and seen in bits and pieces.

Tamils who are the sons of the soil Eelam have been made to live like
secondary citizens in Sri Lanka. The Sri Lankan Tamils will not have an area of their
own to live in. Justice and rehabilitation cannot be expected from Rajapakse who has

stated that there will not be Tamil homeland any more.

* English translation of the speech originally delivered in Tamil
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MADAM SPEAKER: Please come up with your question.

SHRI A. GANESHAMURTHI : I am coming to it, Madam. Before that, there is a
point to make. I would like to see for yourself as to how they can rehabilitate and how
they will restore the lives of Tamils and how they will send them back to their
traditional areas where they have been living all along. Tamils are denied of their
rights. The Sinhalese Army is occupying the areas where Tamils used to live down
the years. Sinhalese people are being settled to live there in the Tamil-dominated
areas. I would like to know from the Government what supervisory or monitory
mechanism was evolved to watch the way in which our relief and rehabilitation
assistance were spent. We know that they have not been spent on Tamils for whom
we had sent help. It is gathered that it is being spent on Sinhalese who are being
settled in the places from which Tamils have been displaced. I urge upon the
Government to understand the ground reality that our rehabilitation measures are not
really rehabilitating the Tamils but only the Sinhalese people who are being settled
there with the patronage of their Government. So, I urge upon the Government to
immediately stop sending the relief materials and extending assistance.

The Government in Sri Lanka has resorted to genocide and is busy in wiping
out the Tamil race displacing them from their birth places and traditional areas where
they used to live. The Sri Lankan Government doesn’t have a mind to help the Tamils
to get back their life and livelihood again. There is a Government in Sri Lanka that
denies permission even to a UNHCR team to visit those refugee camps. The fact
remains that even UN teams are not allowed to ascertain the truth and the ground
reality. We need to assess the human rights violations inflicted against the Tamils.
At a time when even the UN teams are refused to monitor, how can the Government
of India monitor and review the way in which our assistance is spent on the needy
Tamils who continue to remain as Internally Displaced Persons still? What are the
efforts you have taken so far to ascertain facts? They are out to see that there is no
race as Tamil race in the Sri Lankan soil. They are being systematically wiped out to

perish once and for all.
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The Government there is being charged as a Government of war criminals.
Even the Government of India has been notified of this, but still our Government is
extending assistance which is not really reaching the Tamils. Why do we hesitate to
extend assistance to ascertain war crimes and human rights violations there? Our
assistance, in fact, will be used against the Tamils and how can we continue to extend
assistance? Will the Government of India realize that they have a responsibility go put
an end to the elimination of a race in the neighbourhoold? What is the yardstick you
have with you to measure and ascertain the extent to which the assistance extended by
us have been spent by the Sri Lankan Government? Will the Government of India
take steps to send a fact finding team along with a Special Emissary to Sri Lanka? I
would like to know whether the Government would include the representatives of

various political parties, NGOs and human rights organizations.
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SHRI P.R. NATARAJAN (COIMBATORE): Madam Speaker, I thank you for the
opportunity which you have given to me to draw the attention of the House towards
the fate of the Sri Lankan Tamils who are Internally Displaced Persons.

As mentioned in the statement of the hon. Minister, the team of experts did
commendable work to fit artificial limbs to nearly 1400 persons and rehabilitation for
war widows. Regarding infrastructure, railway work has been undertaken and India
would extend assistance for the rehabilitation of Kankesanthurai harbour as well as
renovate the Duraiappah Stadium and construct a Cultural Centre, new schools and
hospitals. These are the things which have been assured towards the infrastructure of
the Sri Lankans.

I would like to ask a question through you, Madam, to the hon. Minister. A
nation is part and parcel of the United Nations Organisation. The UNO has decided to
have an inquiry on the war crimes committed by the Sri Lankan Army during the civil
war whereas the Sri Lankan Government is not prepared to accept that inquiry. Will
the Minister tell the House whether he believes the statement given by the Sri Lankan
Government regarding the figures like 35,000 and so on? Do you believe that the
figures are correct?

According to us, figures are honestly disclosed by our hon. Member, Shri T.R.
Baalu. Even after six months, a team has visited Sri Lanka but they have not
disclosed the facts before us. Now, our friend, Shri Baalu, has disclosed some figures
honestly. Being second largest ally in the UPA-II, they have given some figures in the
august House and I thank Shri Baalu for it.

Before I conclude, Madam, | request the Government through you that a team
of Members of Parliament belonging to all political parties should be formed to
monitor the rehabilitation work done by the Sri Lankan Government with the
monetary help of the Indian Government. We request the hon. Minister through you
for a formation of a Delegation consisting of Members of all parties to be sent to Sri

Lanka to monitor the Eabilitation work there.
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DR. M. THAMBIDURAI (KARUR): Madam Speaker, thank you for giving me an
opportunity to express my Party’s views about the rehabilitation of the Sri Lankan
Tamils in Sri Lanka.

Everybody knows that lakhs of Sri Lankan Tamils are suffering there. During
and after the civil war, most of the people disposed of their properties and they are
suffering a lot. But the Sri Lankan Government is not giving any importance to the
rehabilitation of the Sri Lankan Tamils. The human rights organisations, the Red
Cross and even the United Nations have not been allowed to see them.

I heard the Minister and I also read his Statement. I am disappointed with his
Statement. It looks like a Statement not of a Minister, but of a Governor of Rotary
Club, Lions Club, etc.

What exactly we want? This was made clear by my leader Hon. Amma Ms. J.
Jayalalithaa when she said that “rights of Tamils living in Sri Lanka should be
honoured, their rights should be respected and they should get equal status as that of
the Sinhalese majority. The Government should ensure that the Tamils in the Island
lead a peaceful life.” This is our demand.

Towards this end, our beloved leader Rajiv Gandhi took a lot of efforts. In
1987, Rajiv Gandhi-Jayewardene Accord was signed. What happened to that Accord?
What is the Government doing in that regard? Rajiv Gandhi lost his life because of his
efforts to settle this Tamil issue.

The present Government must take some initiative to see that this problem is
solved. Extending an assistance of Rs. 500 crore would not solve this problem. We
have to see that Sri Lankan Tamils get equal rights and we have to see that they are
properly settled there. Then only the problem will be solved.

Then, regarding the Army camps, what is now going on there? Now-a-days
the Sri Lankan Government is doing it in a different way. In the name of defence, etc.
they are occupying the Tamil areas and are setting the Army camps there. The Sri
Lankan Tamils are opposing that. But the Sri Lankan Government is not at all

bothered.
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Regarding the Rajiv Gandhi-Jayewardene Accord, they are not doing anything.
Rajapaksa is ridiculing that. This is an insult to the Indian Government. Therefore,
the Indian Government must become serious about this.

The United Nations’ Secretary-General constituted a Tribunal and sent a team
to Sri Lanka to see what is happening to the Sri Lankan Tamils and also to inquire
into the killings of the innocent Tamils. But the Sinhala forces obstructed that. They
have not allowed the Tribunal to go and see them.

Therefore, what I am requesting is that the Government must insist upon the
Sri Lankan Government to allow the UN team to go and see what is happening there.

Some kinds of doubts are persisting in our minds and a sort of impression is
being created in our minds. For example, the Indian Government gives an impression
that it wants to promote bilateral relations with Sri Lanka bypassing the settlement of
this issue. It appears that it wants to see this issue die a natural death. This is what I
feel. Therefore, we have to see that the interest of Sri Lankan Tamil is 1s safeguarded.
That is more important. For that we have to take steps. An impression is being
created that India is pursuing a strategy towards Sri Lanka at the cost of Tamils. That
is the impression we are getting.

Our hon. Member said that a delegation of Tamil MPs had gone to Sri Lanka.
Who were the Members of that so called delegation? Did it include Members from
other parties? ... (Interruptions)

MADAM SPEAKER: Please let him speak.
... (Interruptions)
DR. M. THAMBIDURALI : You are telling that it was a delegation. ... (Interruptions)
MADAM SPEAKER: Nothing will go on record.
(Interruptions) ... "
MADAM SPEAKER: Let us have the Calling Attention.

... (Interruptions)

* Not recorded



25.08.2010 68

MADAM SPEAKER: Hon. Members, please sit down.
... (Interruptions)
DR. M. THAMBIDURALI : Please listen to me. ... (Interruptions) Give me a
chance. ... (Interruptions) There was no Member from the Opposition parties; there
was no journalist; and there was no representative from the human rights
organizations in that delegation.E
The hon. Prime Minister has not responded to that. ... (Interruptions) They
never mentioned as to what has happened there and whether any solution was found
to this problem. ... (Interruptions) The delegation went there. They got some
rewards and mementoes. That is all. They have not solved any problem. ...
(Interruptions)
MADAM SPEAKER: Nothing will go on record.
(Interruptions) ... "
MADAM SPEAKER: Shri P, Lingam.
... (Interruptions)
MADAM SPEAKER: Please take your seat.
... (Interruptions)
DR. M. THAMBIDURALI : India should take into consideration the aspirations of 6-7
crores of Tamil population. It will be counter-productive if we do not respect their
hopes and aspirations. Sri Lankan Tamil issue should not be allowed to die a natural
death. India should necessarily take up the matter with the Sri Lanka Government and
find an amicable political solution to the Sri Lankan problems, and to rehabilitate the
suffering Tamils living in refugee camps in that Island nation.... (Interruptions)
Madam, as my hon. Leader Hon. Amma J. Jayalalithaa requested, we would
request the Government to send a delegation, consisting of all the parties, to see the

suffering of the Tamils there and try to remove them. ... (Interruptions)

*Not recorded
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MADAM SPEAKER: Shri P.Lingam.

"SHRI P. LINGAM (TENKASI): Madam Speaker, in our neighbouring Sri Lanka,
Tamils have been rendered as Internally Displaced Persons languishing in refugee
camps maintained by their army and I would like to draw the attention of this august
House about the plight of Tamils who have been rendered so in their own country as
secondary citizens. Through you, I would like to draw the attention of the
Government and make certain points.

Violating international norms meant for refugee camps and subjecting the
inmates in an inhuman condition ignoring human rights, the Sri Lankan Government
has put behind the barbed fences in the open their own Tamil citizens. Through this
august House, we have apportioned funds and sent to Sri Lanka to carry out relief and
rehabilitation measures much required by the hapless Tamils there. We now find that
the Minister has come out with a statement mentioning about the works that are going
on as stated by the Sri Lankan authorities. It is evident that proper supervising or
monitoring or a review has not been carried out by our Government about the way in
which the funds sent from here have been spent to benefit the Tamils there. Through
this Call Attention Motion, we would like to know whether true attention is paid to
the problems of Sri Lankan Tamils languishing in IDP camps.

When we are pointing out that more than three lakhs of Sri Lankan Tamils are
suffering, the Minister himself accepts that more than 35,000 people are yet to be
rehabilitated and moved away from the IDP camps which are like concentration
camps. | would like to know from the Government whether we can remain mute
spectators to the sorry plight of Tamils there when they are made to remain still as
displaced persons in their own country even after one year of the end of the war

waged by their Government.

* English translation of the speech originally delivered in Tamil
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Hon. Speaker, our Foreign Policy to help establish peace in the lives of the
people of the world, as carved out by Pandit Jawaharlal Nehru must guide us.
Through Non-Aligned Movement, we have strived hard for world peace and harmony.
When Sri Lankan Tamils are facing hardship and when peace has not been restored in
their minds, how can we afford to ignore and how and why our Government seems to
remain not bothered about the conditions prevailing there which does not augur well
for own political situation in our country? There are people of two races in Sri Lanka
and the Tamil race has been deprived of all its rights. When such a thing is going on
in our own neighbourhood, in Sri Lanka, I cannot resist a question to ask of this
Government as to what is our stand in the international affairs. I urge upon this
Government to ensure a political settlement there. ... (Inferruptions) 1 also urge upon
the Government to send a Delegation consisting of Members from all the parties to
visit Sri Lanka and to see the situation prevailing there for themselves.
(Interruptions) At least, Madam Speaker can send a Parliamentary Delegation to see
that our funds are spent properly on the Tamils there.

MADAM SPEAKER: Please conclude. Nothing will go on record.
(Interruptions) ... "
MADAM SPEAKER: Please take your seat. Please conclude. Thank you so much.
Please take your seat.
... (Interruptions)
MADAM SPEAKER: Please take your seat.
Nothing will go on record. Hon. Minister.
(Interruptions) ... *
MADAM SPEAKER: Nothing is going on record. Please take your seat.
(Interruptions) ... *
MADAM SPEAKER: Nothing is going on record except what the hon. Minister says.

(Interruptions) ... *

* Not recorded
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MADAM SPEAKER: Please take your seat. Nothing is going on record except what
the hon. Minister says. Please sit down. It is not going on record.
(Interruptions) ... "

SHRI S.M. KRISHNA: Madam, Speaker a few concerns, with reference to the well-
being of the Tamil Minorities in Sri Lanka, have been expressed by the hon. Members.
The Government shares the concern of the hon. Members and it is our endeavour to
see that a just and fair settlement of all the outstanding issues between the Sri Lankan
Tamils and the Sri Lankan Government will be arrived at so that there is amity, peace
and harmony amongst the people of Sri Lanka.E

Very recently, President Rajapaksa was in Delhi and the Prime Minister did
take up with President Rajapaksa the need for a meaningful devolution package,
building further on the 13"™ Amendment and beyond. We will certainly stay engaged
with the Government of Sri Lanka. The Government will continuously monitor the
situation there. Shri Baalu mentioned about the figures, the people who are in the
camps but the figure, as has been conveyed to us, is around 35,000-40,000.

Then, there are other hon. Members who have given a picture saying that still
there are much more than the figures that I have mentioned here. Well, we will
continuously monitor whatever is happening on that front. I would like to reiterate
that the assistance that is given by India reaches to the beneficiaries. Let us not forget
that we are dealing with a friendly Government. Sri Lanka is a friendly country with
India with whom we have various generational contacts.

DR. M. THAMBIDURALI : May I submit one point?... (Interruptions)

SHRI S.M. KRISHNA : Let me complete and then you can speak. ... (Interruptions)
MADAM SPEAKER: Please take your seat. Let the Minister reply. Thambidurai Ji,
let the Minister reply.

* Not recorded
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SHRI S.M. KRISHNA : Madam Speaker, I am not yielding.... (Interruptions) Let me
complete.
You can certainly, with the permission of the Chair, ask question.

Now, doubts have been expressed whether the beneficiaries have received the
aid which has been sent by the Government of India. Well, we are heavily depending
upon the International Red Cross and then the United Nations High Commissioner for
Refugees to constantly monitor whatever aid that has been given by India to the Sri
Lankan Tamils. So, they are closely monitoring the aid that has been given by India to
Sri Lanka and then we depend upon them, and then based on their assessment, which
is being given to us periodically, we take it up with the Government of Sri Lanka.

A mention was made that the Government should keep engaged with the Sri
Lankan Government. A senior official from the Ministry of External Affairs is
visiting Sri Lanka very soon and then, I myself am planning to go to Sri Lanka some
time in the course of the end of the month or certainly next month which will certainly
give me an opportunity. Perhaps, the senior level officer, who will be going before me
to Sri Lanka, would be given an opportunity to find out what exactly the facts are, and
then based on those facts, which will come to our notice, and then depending upon
whatever information that has been provided to us by the hon. Members in the course
of their statements made on the floor of this House, I will certainly take it up with the
Government of Sri Lanka.

There was a mention about a delegation of Members of Parliament who went
to Sri Lanka.E

Let me clarify that the Delegation was sent by the political parties — the
Congress and the DMK. Nothing prevented the other political parties also from going
to Sri Lanka.... (Interruptions) When an occasion comes, you do not offer yourself to
go there but you always try to find fault whenever somebody goes to act in order to
help the Tamils in Sri Lanka.... (Interruptions) So, as a result of this - my visit there

and then the senior official from the External Affairs Ministry visiting Sri Lanka - [
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do not think the time is ripe for the Parliamentary Delegation to visit Sri Lanka at this
point of time.... (Interruptions)
MADAM SPEAKER: Now, the House will take up the next item, Item No.17 — Shri
P.K. Bansal.

... (Interruptions)
SHRI T.R. BAALU : Madam, [ want to ask a question.... (Interruptions)
MADAM SPEAKER: The hon. Minister has replied to that. You have already asked
the question.

... (Interruptions)
SHRI T.R. BAALU : All that we wanted is to have a political settlement and the
implementation of the 13" Amendment. What is the reaction of the Central
Government? I would like to know whether the Government has got any reliable
information from the Government of Sri Lanka in this regard.... (Interruptions)
SHRI S.M. KRISHNA: Madam, I did point out that the hon. Prime Minister made
particular reference to the 13™ Amendment and beyond when President Rajapaksa
visited India. So, the Government of India’s stand is that a settlement which is
acceptable to the Tamil minorities of Sri Lanka within the ambit of the 13"
Amendment and beyond has to be worked out so that peace and tranquility is restored
in Sri Lanka.... (Interruptions)
MADAM SPEAKER: The House will now take up Item No. 17.

... (Interruptions)
MADAM SPEAKER: I gave him a chance because he is the one who has raised it.

... (Interruptions)
MADAM SPEAKER: This will go on endlessly. Everyone will ask a question now.
You were supposed to ask a question when you were speaking. At that time, you gave
a long lecture and did not ask a question.

... (Interruptions)
DR. M. THAMBIDURALI : Madam, my point is this. The hon. Minister himself has

stated that the time is not still ripe for the Parliamentary Delegation to visit Sri
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Lanka. ... (Interruptions) It means that still the situation is in a fluid condition and the
Tamils are not properly treated and have not properly been rehabilitated....
(Interruptions) In that case, I would like to know when the time is going to be ripe to
take an All-Party Delegation to Sri Lanka to see that the Tamils are rehabilitated....
(Interruptions)

MADAM SPEAKER: All right. In future, I suppose you can take care of that during
the next visit. Thank you very much.

(Placed in Library, See No. LT 3037/15/10)
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12.53 hrs.
MOTION RE: TWENTIETH REPORT OF BUSINESS ADVISORY
COMMITTEE

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF WATER
RESOURCES (SHRI PAWAN KUMAR BANSAL): Madam, I beg to move:

“That this House do agree with the Twentieth Report of the Business
Advisory Committee presented to the House on 21 August, 2010. ”

MADAM SPEAKER: The question is:
“That this House do agree with the Twentieth Report of the Business

Advisory Committee presented to the House on 21 August, 2010.”

The motion was adopted.

12.53 hrs.
(i) ARMS (AMENDMENT) BILL, 2010"

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): I beg to move
for leave to introduce a Bill further to amend the Arms Act, 1959.
MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the Arms
Act, 1959.”

The motion was adopted.
SHRI P. CHIDAMBARAM: I introduce the Bill
... (Interruptions)
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SHRI P. CHIDAMBARAM: It will go to the Standing Committee.... (Interruptions)
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12.54 hrs.

(ii) CONSTITUTION (ONE HUNDRED AND FOURTEENTH AMENDMENT)
BILL, 2010*
(Amendment of articles 217 and 224)

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): I beg
to move for leave to introduce a Bill further to amend the Constitution of India.
MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution of India.

The motion was adopted.

SHRI M. VEERAPPA MOILY: I introduce the Bill.

* Published in the Gazette of Indian, Extraordinary, Part-II, Section-2 dated 25.8.2010
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MADAM SPEAKER: Now, matters of urgent public importance.
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SHRI PULIN BIHARI BASKE (JHARGRAM): Madam Speaker, I would like to
raise a matter of urgent national importance regarding the dilapidated condition of
Kolaghat Bridge, known as Sarat Setu, on the river Rupnarayan between Kharagpur
and Dankuni in NH-6. It is the only road bridge on this National Highway connecting
the States of South India and Eastern India. This bridge is now in worst condition.
Any major accident may happen at any time. This road is a part of the Golden
Quadrilateral Project the Central Government. One parallel new bridge is urgently
needed to avoid any accident. A bridge has been constructed by the National Highway
Authority of India on the side of the old bridge. But it is now incomplete. Thousands
of vehicles ply on the old bridge from South India to Eastern India, including Kolkata
everyday. It is also a matter of great concern that this bridge, including the road of the
Golden Quadrilateral Project, is not completed, but toll tax is collected from all
vehicles. I would like to draw the attention of the Minister of Road Transport and
Highways in this regard and request the Government to construct the bridge as early
as possible.
SHRI B. MAHTAB (CUTTACK): Madam Speaker, I rise to raise a very important
matter of urgent public interest.

As part of a new strategy called ‘Far East Defence’, the Chinese Military is
seeking to project its naval powers well beyond the Chinese Coast from the oil ports
of the West Asia to the ship lanes of the Pacific. The speed with which China is

building long range capabilities is a strategy which is a sharp break from the
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traditional narrower doctrine of preparing for war over the self-governing Island of
Taiwan or defending the Chinese Coast. Chinese Admirals say that they want
warships to escort commercial vessels that are crucial to their country’s economy
from as far as the Persian Gulf across the Indian Ocean to the Strait of Malacca to
help secure Chinese interests in the resource-rich South and East Chinese seas. It no
longer is content to trust the security of sea lanes. Its definition of its own core
interests has expanded along with economic clout. Since December, 2008, China has
maintained three ships in the Gulf of Aden. In late March, two Chinese warships
docked in Abu Dhabi. For the first time, the modern Chinese Navy made a port visit
in the Middle East. Seeing this, other countries have begun responding to Chinese
rising naval ambition. South East Asian nations like Vietnam, Malaysia and
Singapore have been quietly acquiring more submarines, missiles and other weapons
in response. What is our response? We have a large coastline exposed in the East and
the West. When the US has placed Chinese underwater submarine base in Hainan
Island under close surveillance, what are we doing? We cannot be sitting ducks in
between these two nations.

I would demand from the Government an appropriate answer to this. I would
like to know what strategic steps have been taken to protect our coast, our sea line and

our ships. Are we playing an important role in the Indian Ocean or just playing second

ﬁddle?E
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13.00 hrs.
2 Forr T (YFE ITR): STedel HEIGdT, § ATYHT AN o MU o1 I UeR | &g D
Te a5 FEAYYl RN B W #F W@ B orgafy &1 w eyl R grad # siisa fawm
TA 999 & IR ¥ 2| s $F auf & gw@g d Gl IawIddl HEgE $ o W@ B S aHe
QIRUC &, 98 984 Bl TS @ © 3R Id SUae SHHF &1 8 TAM TR gAhiadc 8 Tl gl
Aoy 981 U S8R TIRUIC 9911 A1 A1fe¢] 91 ol & 6 fUse o anl 4§ I AR
3TT-3e] D5 WRBRI DI TE YK WOl &l 8, olfb g WDHR Bl Ik A D & 3R
S T Bl & B

3reder WeledT, q31 3r<l ok UE © 6 g v w3 1. wded 48 o 1 fisd 9
U TR W TP o & oAt {6 8, T Frag | Sl IRANAT QARUIC 8, g8 I 3R T ST
ARY | SIH S BOIR RIS BUY BT IRATMI YIRS YATARYT b HROT R A AeTIT-3TelT FaRied
@ AR ¥ ToR @ 21 VW A, § WHR 4 FaeT s g 6 R S @, iR & dgad
B T Y, AT B §Y 39 TIRUIE & ol WRAR I=HeH §| AR I8l 91 add™ TIRUIe g,
T8l U 300 W 400 Wi Soll SaRkd & T8l R AT Wl IAvd Bl SHTE el | U i
500 Wi 3R IARA HT T UG 8, oifhd aedA aRel # R @i 48 f6y of ® € It 3%
aele € 8 el <@ g1 eme Rfa wE § fh Ub-Ud wie Bl ST o ang Ee d 9
SR FAAT TSl © ... (aEm)
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St Elten TS (Aigenerien):  3fedel Heled, fadid 21 3FRE, 2010 &I SR US: Bl
RIS G W WS gY A UM UeEES, YRS 3R e T wR cdih | A e
ATEaTeriSl & Sfid 3fd &1 I8l AU B AFR remen 98 g8 ol § P @wdl g 5 3 a3
3Ue &3 &1 AT A o1 §U &l 981 U M H WAX & SAPI NI §U o9 e AY 3R AN g
# a1 T W

See Sfl, # ofUs WM § ol dTed! § b 9@ §9 gl P Sedl-gedl ANIE B
3T @Y BT ST ST ST @ o, Al I H8 A dcehlal A [ehell 3R 9 #f @1 g H Far
% forg A1 Y| I T2, TAN Ma GHEEST § U S 931 o, S SIART 3R WX BT ST oM
&l ATl T8l l g=d Al B WS H B AR Y| ST AR gedi Pl RIS s A ol ST M, Al
a8l AT BT Iy iR &3 ® SN BT DIEX™ 9 TAT| 981 Plg AMHIA AN T8l ugd |

# 9gd IS & WA PHEAI dredl g b 9 WY Afgel iR A g1 JdW B oregen o Afgen
3R At g iR # ff va Afgen sk Af 1 # Aftemsi @ NG A 39 e H BRI AR S g
3o gl Bl &1 §a el B S ISl ARBR gRT Aol 61 &, S qedi Dl Hid & o %6l 2| ¥
SIFRl B ARATE! 2 H IS W, d&AT AR MBI & A Al aredl g (b I FaAAT P
ATIRATE B HRUT ga-l 91 &l el ge s, o gedi &) dld 8 18| I8 g RPN AR
T WHR B BR ATIRATE §1 59 g Hlswlwi\ﬂwﬁiﬁaﬁ'ﬁwﬁrﬁaﬂuﬁg‘éég

3e7el HEIGT, d8 WX e AW Bl fAdeli Afdd g, IUHT ded AR T 2| 98 Afd
TA-he &1 Fhal 2, SH TG § ISR YBAI8 & ol of ST Sal 2] 98 Afed a8l 989 &
S 21 S A8 UP ASd! Sl IE Bl & dTell §, 98 A 19 WA D 2| IqD! B AN B
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T | SUD aIG SAT I8 AT A el 6 g ANy, WX qed B FAT gTed 81 & 2l T A A
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ST SMY| H el dred! § b s PR AR IR T DR gRT 54 AWl H A1 HR ATIRATS
T8 B QW1 ol ® 5 98t Favelt ofR vaurent ganslt &1 swEte A w21 wed # o
WRBR A AN HRAT AR § I8 IR JUIY B IR 41 961 g8 8, (6 PR g\ gl &
URAR ATl BT UE-Id ARG BUY GG [GAT Q| 9D AT & A1 IAod ABR gR Wl 3
AP & URAR a1l P THE-Uid @ JIY Jaaol & dR TR Iy S| 9 aRaR 9gd R9
Shufeal & Bd € 3R 99 gl & B & forg ff 99 a7 = 9| gafew g8 o dard
B S| gl g8 8, SUH W HH A HH AM-d s S ST URAR drell Bl Wil & forg &

Y|

e HeIedl, 3l I8 AWM ool Wl el gorr o fh goeEe d W U = Bl b
M & 12 HC & 918 < B T8 2| TT OR AIRATE 21 T W U OF Jgf ol Sy &R Y
AN 1 o & SMe | S difsa aRar €, S garrgo f&ar Sy |... (@qer)
$it a1 R dtem (Eft) @ 98 98 TR A B, 39 W SR IS WReR A TWRar 9 ol
foran 21 98 IR <l &1 a0 o foar w2l difsd aRari &1 gamasn W & T 2 8k g9
A BT G B @ 2l .. (TagH)
LY WEGAT: S W T BT 39 fI5T | TAIRIUS &A1 AR €, 9 MU AW <dd W A <
A Aol PAR T BT 39 fI9T | TAIRITe B 2

... (cTggm)

MADAM SPEAKER: Nothing is going on record except what Dr. Ratna De says.
(Interruptions) ..."

DR. RATNA DE (HOOGHLY): Madam Speaker, West Bengal is the second largest
producer of potato in the country. Production of potato has increased to 95 lakh
tonnes in 2010 from 55 lakh tonnes in 2009. ... (Interruptions)

There has been discrimination in the distribution of potatoes. Farmers are
selling their produce at throw away prices. Persons who buy potatoes from farmers in
the villages are selling at a good price in the market. But farmers who put their sweat

are left in the lurch literally. This trend of squeezing gullible farmers is going on for a

* Not recorded
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long time. Farmers are losing heavily. Corruption is rampant in purchase of produce,
particularly potatoes in West Bengal.... (Interruptions)

A& WEIEAT: HA Sl B el A &, S© A o

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. NARAYANASAMY): Madam Speaker, the hon. Minister for Health and
Family Welfare, Shri Ghulam Nabi Azad, sent a team of doctors to go and verify and
report back to him. Therefore, the Central Government is also seized of the matter,
and the State Government 1s also taking steps.
As soon as the Minister gets the report, we will come back to the House....
(Interruptions)

e TR WRIS| Sfl, 374 MY R WS §Y 8, H3A Ol 1 a1 AT €1 PpUAT Y 3 S|

Dr. Ratna De, please continue.

DR. RATNA DE : All this injustice is going on for a long time because there is no
Government agency to buy directly from farmers their produce by paying an
honourable price. The farmers are incurring losses in West Bengal.

I would request the hon. Minister of Agriculture to look into this serious
injustice meted out to the potato farmers of West Bengal and to introduce Minimum
Support Price for potatoes in West Bengal so that farmers are not taken for a ride by
anyone. Thank you, Madam.E
st faorn aspacil (TTatect):  Tevel WEledl, § |ed Bl garl dredl g b H B Sl gk
G 2, I UTHd UeY, ANTE R HETerd ¥ €l g8 2] 3H B S| W FHeoll B B
fog, aRa we # 98l W W gedt e fFar T 21 Nagaland has already snatched

lots of land in Golaghat, Sibsagar and Jorhat districts.
Recently, on the 14™ of August, in the Charipung area of the Assam Arunachal
border, the armed local people properly supported by NSCN-IM attacked two villages

— Ochimbasti and Hathirosa. These villages are in the border of Assam.
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Madam, in 1967, Assam Arunachal border had been -constitutionally
demarcated. This area is divided by the river Teok. One side of the river is Assam
and the other side is Arunachal. The villages which were attacked by the Arunachal
people with the support of NSCN-IM fall under Assam.

On the 24™ August, that is, yesterday, when the Assam Minister visited that
area, again it has been reported that NSCN-IM, supported by the armed local people,
attacked the people in these villages and resorted to firing. So, dead and callous
Assam Government could not do anything. They could not safeguard the people and
they could not safeguard the properties of the people. Even the thana which belongs
to the Assam area has been destroyed.

So, I would urge upon the hon. Prime Minister, who is a Member from Assam,
to take a serious note of the situation, and give protection to all the people.

Madam, we want peaceful relation and peaceful existence with our brothers
and sisters of all the bordering areas of our State. So, I urge upon the Central
Government to kindly take serious note of the situation.

I would also urge upon the hon. Home Minister to personally visit this area to
take stock of the situation and give protection to these people — bitterness is already
increasing — so that there should not be no more hardships to the people of this area.
SHRI ANTO ANTONY (PATHANAMATHITTA): Respected Madam, I would
request the Government to introduce a Bill to establish a Carbon Exchange Market for
rubber. India has lead the global climate change initiative and benefited from the
Clean Development Mechanism (CDM) projects but it does not have a single carbon
exchange market operating in the country. Rubber trees is a unique agro-forestry
asset with multiple utility contributing tremendously to industry, employment
besides helping in carbon mitigation in green house gas (GHG) emission and
conserve the environment.

Rubber has a tremendous potential to neutralize the carbon footprint of
industry linked to it besides generating alternative energy. The establishment of

commodity exchange had helped stabilize prices of agricultural commodities and in a
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similar manner establishment of carbon exchange market can help in carbon
mitigation and usher in investment flows in the industry and provide additional
resources to small and marginal cultivators. Even the Ministry of Environment and
Forestry is mulling on the issue of national carbon budgeting and establishment of
carbon exchange market will help valuably to revitalize the rubber plantation to
withstand fluctuations arising from international trade and contribute to livelihood
security and rural development. The cost of mitigation is lower at rural level and
the industry too will be able to reap the benefits of the exchange market and
contribute in their social responsibility. This initiative will also help India gain
mileage in the international negotiation on Climate Change and lead the global
initiative.

The development of Carbon Exchange Market will help in stabilizing the
income of rubber farmers' income, help in farmers during the replanting stage for six
years when there is no income to the farmers. This market will also help
strengthen rubber co-operative societies providing valuable assistance to the
small and marginal farmers. It would also help in increasing the asset value of the
farmers and increase the credit worthiness. Even the crop insurance and the
commodity market exchanges can be interlinked to revitalize plantation crop and
offset the increase in the cost of cultivation and the uncertainties of weather.

The Government needs to introduce a Bill for the establishment of a carbon
exchange market for in the same pattern as the Commodity Exchange Market with
base capital support by the Government of India and incentivizing the industry to
take advantage of these markets besides providing a relief to the small and
marginal farmers for their contribution in sequestrating the carbon from the
environment. So far India has been trading carbon through the International

markets and does not have a domestic carbon exchange market.E
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Therefore, I would plead to the Government to introduce a Bill to establish a
Carbon Exchange Market for rubber using its forward industrial linkage and provide
safeguards to the income of the small and marginal farmers besides removing the
carbon from the atmosphere and contribute to global mitigation. This would be a
pioneering initiative and help the country to lead the global initiative on climate

change.

2 e AT gAA (WITAYR): Sfedel Heledl, § STUehl YIHAT 37aT AT § AR 989 g D
A U a9y ST Aredl gl faearem aiFe St <% & e U9 Raarst § i 9Ra & ok
B A QX SRR A qelS © SiR fIeaeed S BT WRA WRBR T UGH 47, UeH fayuvl, 3R ugH
Uo7 3T, I UBSAT JAATS Joid e Wl T el | IRt d qR1 gFar § I='iH 4RA & WRaH
DI AT BT B AT Tl olfp 980 g & A1 91 39 (9T BT IoM 2 & fawa e s
T 39 <21 &1 M AT {6, oSl IS ARG & e W A AQIET JAed 1 el {6
9 bE Ed § ug BRA amad RPRE ¥ uwl WYl (eur) SO 99 S A @
ADT .. . (TIET)

A o amadl @ feH, IB N Bl (Fadr)

JeAET WRISAT ¢ 3T 90 W18V

£ qag wEAaTS g @ Siaee B [ & a9t & St ugal & frell g% B S oy I8 agd
MR &1 Ay ol AfhT 39 <o § 89 @ 9 AeR ¥ 918X ¥ TS, offde ST Y 369 <91 9

T AT Bl SIS M1 MY, SHHT 8F AT GHF &R © Al YR & ARG o 39 <3

BT AT ATH 3521, 3D HIXd ‘<‘NCI'>I‘<E|’7[Q735W3:|EF§ ARG & I W U 3a{, Iz

ST AUAT & HSH, ATYT TR A Ps IR RIANSAT DI 9818 & 2. (Fa8m)
& WEIGAT & 9 319 MYD! 91 Y4 81 T8 | AT &6 8|
... (9ET)
MADAM SPEAKER: Shri Arjun Meghwal and Dr. Rajan Sushant are also
associating on this issue. Nothing else will go on record.

(Interruptions) ... "

* Not recorded
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13.17 hrs.

(iii) SALARY, ALLOWANCES AND PENSION OF MEMBERS OF
PARLIAMENT (AMENDMENT) BILL, 2010 *

MADAM SPEAKER: Now, Item No. 19A. Mr. Pawan Kumar Bansal.
THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF WATER
RESOURCES (SHRI PAWAN KUMAR BANSAL): Madam, I beg to move for
leave to introduce a Bill further to amend the Salary, Allowances and Pension of
Members of Parliament Act, 1954.
MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the Salary,

Allowances and Pension of Members of Parliament Act, 1954.”

The motion was adopted.

MADAM SPEAKER: The Minister may now introduce ** the Bill.
SHRI PAWAN KUMAR BANSAL: I introduce the Bill.

MADAM SPEAKER: The House stands adjourned to meet again at 2.15 p.m.E
13.18 hrs.

The Lok Sabha then adjourned for Lunch till Fifteen minutes
past Fourteen of the Clock.

* Published in the Gazette of Indian, Extraordinary, Part-II, Section-2 dated 25.8.2010
** Introduced with the recommendation of the President
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14.15 hrs.
The Lok Sabha re-assembled after Lunch at Fifteen minutes
Past Fourteen of the Clock.

(Mr. Deputy-Speaker in the Chair)

MATTERS UNDER RULE 377 *

MR. DEPUTY-SPEAKER: Hon. Members, the matters under Rule 377 be laid on the
Table of the House. Those Members who are desirous of laying their matters under
Rule 377 on the Table of the House may send slips at the Table within 20 minutes.
Only those matters for which slips have been received at the Table shall form part of

the proceedings. The rest of the matters shall be treated as lapsed.

(i) Need to resume the construction of Pala Maneri and Vishnugad Pipalkoti
hydro-electric projects and to continue the construction of Lohari Nagpala
power project in Uttarakhand

N AAU HERTS (TgATel): H TS eI W T WS Bl A SINES T B ol fIga
GRATSIIRAT BT 3R B HRAT AT &) Jo¥ Bl Ugell (Maifed bR 7 Yb qoqh A 98 I
Tl faia St g aRAToMT 3% & ST 8@ 304 FWMaTE fIoiell STRES &1 € B 2
qUTI 480 HIMEIC B Tl A el fega uRATSHT W) g% &l 778, O 8/ addM yew
DR GNT de hral f&ar 11 &l

M T Bl AR 4 TA.A M. R 9918 O @ 600 HIMEE Bl AR AWTITAT
RS @1t 98 TR B RAERe garE § @ 7l sefe Ry 3w € g aRaeT =
AT 600 PRI TUY WA Bl 9o © AT 30 IRASHT P 98 PR W BRI PRIS WY AR T
2| 3 UPR 444 FmEe F fAwpme duadife Sd fag aRaemn ff s vl 21 59
URATSHAT TR 4T 3/ T 100 BRIS T 8l 9o ol STRIES DI 9 & UlaR 818 & W0 H JAIR
fopar T @ 98l SN BT il o AT offh 39, 59 s URATSAN d9 B9 ot & al Sl

* Treated as laid on the Table
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I faSTell Whe § ®BET o © 3R S BT I 89 ol gl 3R s axeg IRIeH dg
Il W8l Al SRS & 78l afets AR <% # del A T GRS a1 SRiWd 8 SR SR A
2012 TP RBR Bl B TR P [doTell < BT [ IR € k8 S|

WRBR g7 URATSIS F JAIAT ARN & (ReIUH, gay U Jelya FHmell W gaidar
IR FHd! T IR B ST AAfTE ol UQT B B T @i el A1y | W W 7 g 6
TATIRY] W TR FoR I Afh I8 3M1aead w0 4§ SeRids o Uss I & e # qed
SEIERRIRCIEY

3: AT 3MUD AIETH ¥ D5 WDR A AJRY & 6 ICfed BT WAMR A §Y A= <A
& fapr & forg m F ool (fAstell) Oa1 &=a & forg dcbrat arer #9191 R fawpme qiuereife
URATSTIST DI Yo fhAT SR 3R ARl AT GRATSAT DT d8 HRA S RABIR BI T A1 |
AR AT g b Igfed | g9 uRarsEsi &1 T dehrd ) A S|
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(ii) Need to introduce passenger trains on Secunderabad-Bangalore,
Hyderabad/Secunderabad-Goa and Hyderabad/ Secunderabad-
Mahaboob Nagar routes in Andhra Pradesh

DR. MANDA JAGANNATH (NAGARKURNOOL): The Government of Andhra
Pradesh has sent proposals for introduction of following trains:-

(1)  Daily Express train between Secunderabad — Bangalore.

(2)  Daily Super fast train between twin cities of Hyderabad/Secunderabad

to Goa.

(3)  Diesel Multiple Unit (DEMU) services between

Hyderabad/Secunderabad to Mahabubnagar.

Introduction of above trains will facilitate the south-bound passengers, timely
connectivity and relieve the congestion on already existing trains. Now all the trains
on the routes of Hyederabad/Secunderabad to Bangalore via Mahabubnagar —
Kurnool —Dronachalam—Gunthakal are running with full capacity.

Though the request has been made by the State Government for introduction of

above trains, it has not been materialized.

I request the Ministry of Railways to take necessary action to introduce the

above trains between the destinations mentioned with a stop at Gadwal railway station
in respect of the trains between Hyderabad/Secunderabad to Bangalore and

Hyderabad/Secunderabad to Goa.
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(iii) Need to construct barrages over river Yamuna to meet the shortage of
drinking water in Delhi

3 ST THT AT (ST @ faee):  #ABIGd, Iogr fooell # 916 & QR T o o1 &,
IS I Teba R Bl FaRAT B W Al oWk faeell § 09 & gl bt Al T8 RN faeedt
I WY & g3 @R 3 39 IR § S1H 99 Q4 UH Ao & off, s oaR A1 &t
e R S ah1 a1 S ol faeefl & deell A Sfi@ell db 4w 50 fhowo ofdl a9 &,
fer ot fiws 21 feeflo # & q'ar B 9w W G & § wE ag # AeE Sg fhowo 7
dl el A1 A fHoH0 | 30 IS H I & QI aRB 919 IADHR I9 fTgd e ad udahl
HRA DI Ao AT §9 T8 BT ITAN STAR™ & T4 H Bl AR el BT g 99 g frerar] 59
ST TR a9 1993 H B W URA fhar A1 o, Afhs SHD UE g9 Aol Dl de DY fA

RN

TP 3T AT 9¥ 1997 H ISWRIUTA BT o T3 off, Oy Agifdd w0 § WaR ff &~
T T o7l 39 AT § dOiNEE aXST B SR H o9 fhoio TEe E STemerd 3R 98 W A
RIS W g S BT Hragr 21| faRwsi b1 gs A A € 6 Afe sigenr # @ AU AR &g
SR A1 AT BT AT ASTADR T T el

W &5 AHR A R ¢ 6 Joar et § 01 & ot & 99w & fem & fog

Qe BRI ATosl & fharaad R 9w f[aaR axe S9! sifaq @ fear S|
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(iv)  Need to start construction of proposed Thermal Power Project in Kathua

district, Jammu & Kashmir
CHAUDHARY LAL SINGH (UDHAMPUR): The Jammu and Kashmir Power
Development Corporation Limited (JKPDC) identified three locations for
establishment of Thermal Power Projects each one in Kashmir, Rajouri & Kathua
District in the State of Jammu & Kashmir. The proposal has been sent to the Central
Government. The NTPC examined the proposal in detail and found only one project
feasible, which was proposed to be established along River Ujh, at Kathua District.
The NTPC also prepared the pre-feasibility Report of the project in the year 2004 and
submitted the same to Jammu and Kashmir State Power Development Corporation
Limited (JKSPDC) for further action and to initiate the tendering process, for
preparing Detailed Project Report (DPR). One Thousand Kanals of land for the said
project has also been identified and if necessary, more land can be made available.
More than 6 years have been elapsed, the JKPDC could not initiate the tendering
process till date and may be, not in a position to prepare the same. The establishment
of Thermal Power Project at Kathua District, is essential in the larger interest of the
people of Jammu & Kashmir. Further delay in commissioning, may jeopardize the
interest of the people of the State, where the growth rate of educated unemployed
youths is increasing day by day.

I, therefore, urge the Government to direct the concerned authorities to get the
DPR of Ujh 1000 M.W. Thermal Power Project, prepared by NTPC so that the
pre-construction activities, at the proposed site, could be started, at the earliest. This
will indeed also pacify a section of youths of the state, who will be employed in the

proposed project.
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v) Need to ensure effective implementation of various schemes meant for
upliftment of Pahari Korba people in Chhattisgarh

ST, TRUT I AE (PRA1): USS! HRAT U IMMfeH IMfeardl WEA gl Be H Ugrel Hikdl
U fRER Ay SIf¥eR0T 7 TS UTErq 3/ AU 30 9N B BRBIA YU bR (AT Bl TS
rfteer fIemqR, SRS Ud g, SR forem # 1996 & waiford &1 3@ 2| Udh dde &
AR AT B Pl 27109 USRSl DRAT URART # I IRTS-SIAQR fdbra A0 sfcia arx
2469 URAR & faRRd € Td el $ol S 10852 81 A SRR el & affen 9 A7+
faeprade & 88 UMl H fardRd g1 e fabra@s &1 HHTRAT Td USrs! HRAsi Bl Fad T8
I AT ST g1 S8t 195 aRaRi & 793 @ fay &< €1 37 fadrad Ud gder & 329 9
SIHEHRUT DT RATYAT HRA & T AHBIU GRT &R AISAG IATs 5, fohg STl TRARS Sa
A & AT AR AT U el B S H el Rig Bt Wi @ <& & e & W
H SRR URATSAT & 3T UBTSl PIRATS] DI MM W I Sh1 & oy HUs W T T8l B,
T & g A & A e W AT TE T 9 T% Bl Wi @d e & a6 ff 3
SRR R g GER i AT 3Ad: Dvsr AT, UBTS! HRAT & Siigd JaRA H G g8t b
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(vi)  Need to take steps to check recurring floods in Gomti river in Sultanpur
Parliamentary Constituency, Uttar Pradesh

ST, dog R (YoamqR): WX G &3 GAdHYR H THA &) Bl - 90 fhariier d bl
T3 2 39 & H 1952, 1962, 1975, 1984, 2004 Ud 2009 & I8! ¥ SR & fadl # 91 31 |
T B A1 PRI TR gH 50 | 100 MG g ARE W YA §Y AR B Td g€ T, D HRO
T W B B G DRISI DI BAA I q91G 8 TG, By UY 98 T AR HH-HH T 916l |
$Y Al B Ad W g8

9 9eg W g © 6 98 W AT R & Y deH & W BT |, AGID
JERITUT, A &1 F 3 IUN fH o, Foresy GeramqR & Ml &) & fhRl iR a4 riai |
ARN T Sftas JRIE 81 b |

(vii) Need to constitute a separate NCC battalion for Idukki district, Kerala

SHRI P.T. THOMAS (IDUKKI): T would like to invite the kind attention of the
government towards the urgent need for constituting a NCC battalion for Idukki
District. Most of the NCC school units in Idukki district are now clubbed with the
battalions of adjacent districts. For years, there has been a popular demand for
constituting a new battalion for Idukki district. A commission headed by NCC deputy
director in Kerala, Lakshadweep directorate visited Idukki district and submitted its
report strongly recommending the establishment of a separate battalion for the district.
I request the concerned ministry to consider this demand on top priority and sanction

a separate NCC battalion for Idukki district without further delay.
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(viii) Need to provide compensation to villagers whose property and crops have
been damaged by wild elephants in Jashpur, Raigarh and Surguja
districts of Chhattisgarh

#t fciu Rz Sa (RemaR): § 9671 © 7190 9 &5 TROR S &F SR, RS, FX[S J
g1 STell Bredl orAR g[uSl H Al H gHR ITdh] B! AR R DI T PR od ol bs qR A 9
3T I B A H FAA <l Bl

3 H 3AUD HIEH ¥ Bw ABR A AN BRAT § b ARBR Jdh! DI Ifd AT &
AT B Y9 BR ARG B R T aRaRl 1 waiw deren < vd sl & q9rd b1 S
e B
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(ix) Need to take adequate steps for proper maintenance, care and
beautification of Tanginath Shiva Temple in Gumla district of Jharkhand

2 P WA (FNETEm): WX FHGT & & JAd AT el ey & o4 75 fhaaier
B R W URIEe Ud Ridard a1 SR &1 9 IReER 2] Re wirae RE &1 ieiie
Td god AfAAl B Wy A Il U Afa g ud fquner e W dive 81 uded U9 oieen &
ST I I8 AR BB AeaYUl 2| oifth Ife &l Ud GRETT & T & DR ggi Al
gl 9197 SR AT & 59 AR P URIOG Agd © SR Igi WIfud qRiAl SISl @ dHell b
Teh Ich THAT 21 I8l TheT Bl JUR FHEAY 2| oifchT Ifer w-vard, el vd e giaemg
T B @ BRUT AR BT AR UL B & 2] a8 qd R AU & gRT GEK DI I UBTS
W GaE & aNH el I8 Wd YRIEiie dra & qfadl figw 8 & $IR W) 2l I8 a¥ W
SGIGSA BT A ST AT 8, WD PR eIy & AT H|

AT 3MMUes /e I e HA1 Sff | g 2 b 99 AR &l Wl Ud STarfell @ sTRel
Ud HE@ BT I H WEd ge Al IRER H gRer ud drediexe @) e § SRy frde o
P B, A 6 & B Sar afd SuWR A I drel Hgrgalt B giaar e we qen wded
ol gfe I 9 39 AR @1 e & wa |




25.08.2010 96

(x) Need to accord priority in providing Naptha produced from Barauni Oil
Refinery, Bihar to small and medium scale industries in the State

1. Wen g (FamEr): R H 99 JAgE BREM B RO 81 & o 99 I8 ot fear
o7 fh IW IANCT T I R oY Ud FeaH IR <eidl 3R gHD! & 3 & §Y ATHT
60 HAF & g ST 3RH Y AT 17-18 HAA PP & HREM ol | I8 A1 oy gon & vt
W AN U4 SREMT BT T B AY[ DI SRAN | IqS 16 & gD MY X AT g
facer # & IR S9S d16 B 3@ MY gER Il vd fagw § & Sl fade T a8 7 %
R JANGH B 4G 1 39 ¥ BT ured el {1, S99 Ud SR H AW SN U9 3 Y
A S G A W E Ud O T W E 9 0 5 B @) Ry # 1 RER fesw @1 ferR §
9 q SN €Y BT B T8 BN [98R 99 TP U [Ghiid 157 & W4 H T8 U

3T B WBHR R TSNS HREN & Jaed Dl fRema ¢ 6 98 o WIR N
FeiRa MY &1 arem S T e S W ST i B mAfedl & UR R Iuael A |

# 39 3R B RBR P & AHT Bl &1
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(xi) Need to provide a permanent gate at railway crossing near Potahi railway
station in Pataliputra Parliamentary Constituency, Bihar

. 39 g9E A (qrefegd): § Ydd W3 &1 e W) At e ureforgd H uiesl Wee W
TS B 0T 7 81 & BRI AR Bl SRIRET Bl 3R Q™1 dredr gl I8 WId YAYT uEe b
HeRI TR B 30 W 40 Al DI ST §RI STAN {HAT ST g1 Sa1 qA1 T8l Bl WA IR
B I SNaF-eg BT G I Bdl gl R A T BH B BRI J§ W s gHeAy
o 21 T # FA AEIG § MUE e g P diedl wed & faor faen § wmf dR R [
WSS GHCHATAT Bl BT Sl Feb JAT IgHed [SaRTT Bl qardm S | |
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(xii) Need to provide stoppage of trains in Jalpaiguri Parliamentary
Constituency, West Bengal to prevent the incidents of elephants and
rhinoceros being killed by running trains

SHRI MAHENDRA KUMAR ROY (JALPAIGURI): Rampant killings of Rhinoceros
and Elephants by the running trains in the forested area of my Constituency Jalpaiguri
in West Bengal have become a great concern for the people of this area. During the
last one year Rhinoceros and Elephants have been killed on the railway tracks.

If adequate stoppages could have been given at all the stations located in the
dense forest sanctuaries, the problem could have been solved.

I urge upon the Minister of Railways to provide adequate stoppages at all the
stations in the forest sanctuary area so that the lives of Rhinoceros and Elephants

could be saved. This would also preserve the sanctity of the sanctuaries.
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(xiii) Need to repair the damaged canals and spillways of Nagarjunasagar Dam
in Andhra Pradesh

SHRI M. VENUGOPALA REDDY (NARASARAOPET): Nagarjunsagar Dam
Project in Andhra Pradesh comprises dam and two main canals. For the last five
decades, the project has been providing irrigation facility to 3 million acres of
agricultural land located in Guntur, Praskasam, Nalgonda, Khammam, Krishna and
West Godavari districts and also generating hydropower of 960 MW. During October,
2009 floods in Krishna river took place in Andhra Pradesh and Nagarjunasagar Dam
flood gates were opened to release the flood water of over 25 lakhs cusecs. A
whopping 946 TMC flood water has been discharged from 1 October to 6 October,
2009 from Srisailam Dam to Prakasam Barrage through Nagarjunsagar Dam which
received unprecedented rain water in last 100 years.

At present, the Masonry dam is in a dangerous, unsecured position and major
damages have been caused to spillways. In certain places damages have also occurred
in surface concrete lining and also in lower portion. Even after 10 months little work
has been done to repair the damaged portion.

For the last two months heavy rains are pouring in catchment area of Krishna
basin in the states of Karnataka and Maharashtra. Srisailam dam can take input of 60
TMC of water and Nagarjunasagar dam input could be 120 TMC and it totals to 180
TMC. Now the people of my constituency and experts are worried that the safety of
the dam may be in jeopardy if flood occurs before the spillway is repaired.

I urge the Central Government to impress upon the State Government of

Andhra Pradesh to repair the damaged canal system of Nagarjunsagar dam.
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14.16 hrs.
CIVIL LIABILITY FOR NUCLEAR
DAMAGE BILL, 2010

MR. DEPUTY-SPEAKER: Now, the House will take up Item No.21, Civil Liability
for Nuclear Damage Bill.
Shri Prithviraj Chavan.

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND
TECHNOLOGY; MINISTER OF STATE OF THE MINISTRY OF EARTH
SCIENCES; MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE;
MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS; AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN): 1
beg to move:

“That the Bill to provide for civil liability for nuclear damage,
appointment of Claims Commissioner, establishment of Nuclear
Damage Claims Commission and for matters connected therewith or
incidental thereto, be taken into consideration. ”

I am very happy to take the indulgence of the House to consider the Civil
Liability for Nuclear Damage Bill which really culminates the journey which the
Prime Minister, Dr. Manmohan Singh undertook in July of 2005 to Washington to
end the nuclear isolation of India, which we suffered after the first Pokhran’s Test. A
special regime to stop India from developing nuclear technology was put in place, the
wholly architecture, by the name of Nuclear Suppliers Group, was put in place and we

were completely denied elite high technology in the field of nuclear energy.
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We, therefore, developed our own technology with whatever sources of
uranium that we had in the country. We mastered the complete fuel cycle, right from
mining, processing uranium, fabricating fuel, designing our reactors and generating
electricity, and even after generating, the management of waste and reprocessing of
the waste. The complete fuel cycle was mastered by our engineers and scientists.

Today, India boasts of a modest nuclear power programme, roughly, 4,500
MW in a total electricity generation capacity of 1,60,000 MW. It may not appear to be
great but it is a very important option which we cannot afford to ignore, we cannot
afford to ignore developing it further. The energy component of atomic energy is
important. Even if you do not consider the strategic importance of our atomic energy,
the medical benefit, the agriculture benefit, the benefit for our energy security in the
future is far too important.

Dr. Bhabha set down a three phase programme. We completed the first phase.
We mastered the pressurized heavy water reactor phase. We have gone to a capacity
level of 500 MW. The second phase of fast breeder reactor, which will generate
plutonium, is underway. Next year, we will start our first fast breeder reactor at
Kalpakkam, and then on we hope to go on to the third phase where we start using our
thorium resources of which we have the second largest reserve in the world. When we
reach the thorium stage, we can really dream of energy security in the true senseE

From more sense than one, nuclear energy is important and we have decided
when the Prime Minister undertook that historic journey to Washington in July of
2005 that we must work hard to end our nuclear apartheid and nuclear isolation. We
are a different country, post 1991 economic reforms. We are in a position to spend
money for building nuclear reactors. But we did not have technology beyond what we
have got. We did not have uranium beyond what have got today.

That is why, after years of hard work, years of debate in this House, we were
able to conclude in 2008 an agreement with the international community which has
allowed us to participate in international civil nuclear commerce. The next logical

step was to introduce a Civil Nuclear Liability Regime, a Regime which is present in
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28 out of 30 countries which produce nuclear power. Only two countries — India and
Pakistan — did not have a Civil Liability for Nuclear Damage Law and that is
precisely what we are bringing now.

It is this country which suffered the worst industrial accident in history in
Bhopal. Taking all those concerns on board the Government has continued to work. It
was started in 2002, even before that, when we set up the Kudankulam Plant with the
Russian collaboration. I would like to acknowledge here the work done by the then
Government in 2002 to start thinking about enacting a Civil Nuclear Liability Regime.
The then Government could not complete its task, which fell to our domain to take
that task further. But before that, the International Civil Nuclear Cooperation
Agreement had to be signed. That having been done, we are carrying the work further
and we have come before the House to pass the Civil Liability for Nuclear Damage
Bill, 2010.

What does this Bill seek to achieve? This Bill is for prompt payment of
compensation to victims who are really third parties in the case of an unforeseen
nuclear accident. We have seen what happened in Bhopal. We did not have a prompt
compensation payment system in place and that is why the victims of Bhopal Gas
Tragedy had to run from pillar to post. The Government had to take the responsibility
of getting payments from the operator. That is why, it is very important that we follow
what happens in the rest of the world. 28 countries have a domestic legislation, which
defines clearly the responsibility of each actor - the operators, the vendors, the sellers,
the designers, consumers and the Government. The role of each actor in the nuclear
energy production programme has to be codified and responsibility has to be fixed on
each of them. This is precisely what this Bill seeks to achieve.

The Bill was referred to the Standing Committee on Science and Technology
consisting of Members from all political parties. They took efforts to understand this
complex legislation. It has got a technical dimension, an economic dimension, and an
important legal dimension. I must thank the Members of the Standing Committee on

Science and Technology who really took the pains. The number of meetings that they



25.08.2010 103

had I think was unprecedented. After discussing, consulting, taking evidence of
experts in all these fields, the Standing Committee has made some valuable
suggestions. The Government consulted Opposition leaders, the Government also
consulted experts while the Standing Committee was considering the Bill. I am happy
that the Government has tried to take on board the concerns of the Standing
Committee, the suggestions of the Standing Committee, suggestions of the leaders of
political parties, suggestions of the civil society groups and the media. We have come
to the House with 18 amendments which strengthen the Bill, which bring in features,
which originally we had not thought of.E

Sir, I come before the House and say with all humility that there is an
unprecedented political consensus across the political stream, including the civil
society or whatever people we could bring on board. There was a slight contention
about a few items. We explained them the logic of why we brought in some of the
amendments, particularly the amendment to clause 71 and why the Government took
the responsibility of taking on the insurance load. We explained to the leaders.
Personally my leader, the Leader of the House, Shri Pranab Mukherjee, convened
many meetings of the senior leaders and we bridged our differences. I am grateful to
all important political parties that have, by and large, accepted our concerns. We have
accepted their concerns.

I have today brought a new amendment to clause 17, for which there was a lot
of political debate and public debate, which is a consensual amendment as agreed to
by the principal Opposition Party, as agreed to by the Left Parties. But Left Parties
still have some concerns. We have tried to address all their concerns. We have tried to
tell them that this is not to help any country and this is not aimed at pleasing any
particular leader. We are a large country and we will have a large programme. We are
thinking of something like 40,000 plus megawatts expansion from the current
capacity of 4,500 megawatts. Therefore, we are talking to four major suppliers of
large nuclear reactors. We are talking to France’s Areva. We are talking to Russia.

We are also talking to two other companies — GE Hitachi and Westinghouse. These
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companies are Japanese-American companies. We will continue to talk to other
countries which have advance nuclear technology, and the talks are going on. We
want to expand our choice so that we get the best deal.

We have identified locations where these plants or these nuclear parks will
come up. These parks will start off initially with two reactors each and expand to four,
six and eight reactors, wherever possible. Therefore, it is certainly not aimed to please
any one country. Of course, we are buyers and we have large amount of commitment
on nuclear programme. Therefore, the countries, who hope to sell equipment to us,
are all coming to us, whether it is France, Russia, US or Japan with which we are
having interactions. All these countries, which have high technology, are talking to us.

Sir, without taking much of the time, I just would thank everyone who has
worked very hard to build a political consensus, and made us accept some
amendments. We were not very happy, but we have accepted amendments moved by
BJP that the operator’s liability limit should be increased from Rs. 500 crore to Rs.
1,500 crore. Today, the limit of Rs. 1,500 crore of the operator is exactly the same as
US has for its industry. It is a very old, 60 year old industry in the US. They also
started with a very low figure and gradually they have reached to the figure of US $
300 million. Today we have matched the figure that the US has for its operator.

We have brought in some new amendments beyond what the Standing
Committee had recommended. We accepted the concerns of my friends in the
Samajwatdi Party. The Samajwadi Party, along with the Left Parties and the BJP, was
very insistent that this Bill must say upfront that only public sector companies will be
allowed in the field of nuclear power. This is precisely what we have accepted and put
upfront in the Bill. The preamble has been strengthened to say that it is a prompt
payment compensation limit. There will be no litigation allowed and the victim will
get prompt compensation straightaway.

I want to allay one more fear. Initially fears were expressed that maybe you are
cutting short the jurisdiction of Indian courts. We have very specifically said that

nothing, which exists today, is taken out. Whatever laws are existing today, like
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criminal law going after wrong-doers and evil-doers and the people who cause
accident and all those laws which we are using to prosecute the perpetuity of Bhopal
crime, remain intact. None of those laws have been abridged in whatsoever capacity.
With all humility, I would like to submit to the House that this law is only for
protecting the victims who might suffer from an unfortunate accident. They should
get prompt payment without having to knock at the doors of the court, going from
High Court to Supreme Court. It is for them and only for them. It is only in the
interest of the victims who might suffer in an unfortunate accident that this Bill is
being brought to the House.

I will say one more point and conclude. There are concerns about safety. Let
me tell you that the world has about 14,000 reactor years of experience. There are 430
reactors working in the world and we have got 19 of them working in India.ia has
an experience of 400 reactor-years, and I am proud to say that there was not a single
accident in India’s nuclear programmes.

There have been two accidents in the world, namely, one in Ukraine and one in
America. In the accident in Ukraine, two people died and 28 firemen -- who went to
douse the fire -- died and there was radiation leakage, which was because of faulty
design as it did not have a double containment. As regards the Three Mile Island
(TMI) accident of US, there was a leakage and a meltdown, but not a single fatality.
There was no leakage at all whatsoever. If you bar these two accidents and a few
accidents in the research facility, nuclear energy programme is extremely safe.
Particularly, after the Chernobyl accident and the TMI accident, everybody has only
worked very hard at making the nuclear programme secure.

I am proud to say that NPCIL, our flagship company, which produces nuclear
energy in the country, has an impeccable safety record. The second public company,
namely, Bharatiya Nabhikiya Vidyut Nigam Limited (BHAVINI) -- which has started
its first plant in Kalpakkam, Chennai -- is building a Fast Breeder Reactor (FBR) and

it will be the second public sector corporation. We have already signed an agreement
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with NTPC, a large public sector company, which is a 15 per cent privately held
company and NPCIL.

We will welcome any investment, but in a minority role and not in a majority
role. We will not permit any private sector, whether Indian or foreign, to come and
operate nuclear power energy. We welcome Indian industry, which has completely
built the Indian nuclear power programme and many of them have done outstanding
work. We welcome the Indian industry to join this programme. They need not have
any fear and apprehension that anything, which did not exist today, is being brought
in through this Bill. I also welcome the foreign suppliers who may have fears that this
law may be too stringent against them. No, it is not at all so. It has exactly the same
provisions of the Criminal Liability Law that is there, and we cannot move away from
our Constitutional provisions and statutory provisions.

In an imported large reactor like the one we want to build in Ratnagiri, it will
eventually be a 10,000 MW site. Six reactors of 16,500 MW will be built in Ratnagiri.
It will be 10,000 MW at one location when the project gets completed.

What is the advantage of nuclear energy? People ask this question. I will just
give one comparison in my opening remarks. If we are to build a solar power plant of
the capacity of 10,000 MW, then imagine the amount of land that is required for it. A
nuclear power plant will require 600 hectares of land and 2/3™ of it will be a green
park around the nuclear island. It will be an eco-park, but the 10,000 MW solar power
plant will take 20,000 hectares of land, of course, at today’s technology. The
Uranium-based nuclear power plant of 10,000 MW will require 350 tonnes of
Uranium. But what will be the coal requirement for a 10,000 MW coal plant? One
would require one shipload of coal every day, and, of course, the ash that comes out
of it and the carbon-di-oxide that comes out of it ... (Interruptions)

SHRI GURUDAS DASGUPTA : You are talking about the present technology. Read

it in the advancement of science and technology.
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SHRI PRITHVIRAJ CHAVAN : The advancement of science and technology will
happen in the nuclear energy also. Please do not forget this. Therefore, from the
environmental concerns and from the global warming concerns for India’s need and
quest for clean energy, a nuclear energy is very important. I urge the House to support
the legislation that we have brought to the House after huge amount of consensus
across political spectrum and the civil society. I commend the Bill to the House.

Thank you, Sir.

MR. DEPUTY-SPEAKER: Motion moved :

“That the Bill to provide for civil liability for nuclear damage,
appointment of Claims Commissioner, establishment of Nuclear
Damage Claims Commission and for matters connected therewith or
incidental thereto, be taken into consideration. ”
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SHRI JASWANT SINGH (DARJEELING): Mr. Deputy-Speaker, Sir, first of all, I
must sincerely commend the hon. Minister of State, Shri Prithviraj Chavan, for the
energy, application and assiduity with which he has worked towards achieving a
consensus. I have known him for quite a few years, and I have always commended
and complimented him on his commitment.E

I am grateful also to the Leader of the House Shri Pranab Mukherjee who did
us the courtesy of consulting with us, without which consultations, the Bill under
consideration would perhaps have not reached the stage of a consensus that it has. I
feel that I must also mention, Sir, that this is my first intervention in the House after a
gap of over 15 months.
THE MINISTER OF FINANCE (SHRI PRANAB MUKHERIJEE): It is your first
maiden speech.
SHRIMATI SUSHMA SWARAJ (VIDISHA): It is not his maiden speech; he spoke
on the Finance Bill.
SHRI JASWANT SINGH :Still it makes me feel energized; it is after all a long

sabbatical that I have had. Anyway, life is a new-old thing, so we take it as it comes:
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Sir, I must come to the Bill proper. It is a very serious issue that we are
discussing because every thing nuclear is a very serious issue. We cannot take it with
any degree of flippancy. It is also an issue which does not lend itself to oratorical
flourishes or any kind of rhetorical invectives, etc. The hon. Minister of State spoke
eloquently on the relevance of nuclear energy. The essence of the nuclear energy is
nuclear power. I accept the statistics that he has cited that of the so many hundreds of
plants, there have been only two major incidents or accidents. I think that does not
lend itself the kind of commitment that is needed or conviction about the safety of this
energy, or casualness in approaching it and because it cannot be done. I do want to
very briefly cite to you that even Albert Einstein who in 1939 wrote to the then
President of the United States of America — he wrote really to President Roosevolt, a

fellow scientist — to say “one of the great mistakes in my life I made was to
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recommend the conversion of the nuclear energy into destructive energy.” Now, this
potential for destruction always being there, the approach of anybody who use this
energy for peaceful purposes has to be extremely mindful of the consequences should
a mischance happen.

Sir, this legislation has generated much comment. It has also generated the
kind of activity by the Treasury Benches, particularly the able Minister of State, to try
and achieve a consensus. I must also commend the media because I found that the
watchdog role of the media in this particular legislation has really been commendable.
I would like to cite particularly Siddharth Varadarajan, I think you have also
mentioned his name, and also others like Brahma Chellaney who have commented
very well.

Why do we need such a Bill? You, Mr. Minister, tried to explain it at great
length. The aim was, Mr. Prime Minister, Sir, was to achieve 10,000 MW by A.D.
2000. I do not wish to repeat as to what stood in our way to actually achieve that
because that aim or target of 10,000 MW was cited by late Mrs. Gandhi as a possible
objective to be achieved long way back.

The previous Government, thereafter, chose the path of foreign intervention.
And you chose the path of getting others involved so that we could purchase more
nuclear plants, open ourselves to uranium imports, etc. I do not have to go through all
that. But there were any number of reports, I am sure the hon. Minister knows, that,
have addressed this question. The very first in 1999 we had Dr. JIRO KONDO Report.
It is with some degree of some hesitation that I say that the MEA, in which I had the
honour of serving, initiated the progress of preparation of such a Bill. I did not want to
speak in first person singular but it is also a fact that as the Chairman of the Estimates
Committee I had initiated an examination of nuclear plant safety, which report was
subsequently cited very favourably even in the international quarters.

The parentage, the origin, the genesis of this particular legislation, as the hon.
Minister of State himself said, lies in the nuclear agreement of 2005. The Bill,

therefore, has its roots in that particular first step. Thereafter, the difficulty that has



25.08.2010 110

arisen subsequently in the management of the piloting of this Bill has arisen because,
amongst various other factors there has been some hesitation, from the very beginning,
on the part of the Government to accept the parentage of the Bill. The genesis lies in
2005. Thereafter, there is a further decision that acted as a kind of, if I might put it to
you in idiomatic terms, an IOU. That IOU was signed on 10" of September, 2008 by
the then Foreign Secretary, upon the instructions of the hon. Prime Minister. That
became an IOU through which we committed ourselves to the United States of
America, to purchasing a certain number of power plants and of a certain
megawattage that was then cited. That IOU of 10" September, 2008 thereafter
became the impulse which, suddenly, now in 2010, has been activated because we
anticipate, or we expect, or we read reports of the visit to India of the President of the
United States of America.

I say that while one could discuss and repeatedly examine the question of the
relevance and role of nuclear plants in the total energy sector, as to whether the
impulse of the urgency or the kind of hustling almost which the Government has
engaged in in recent weeks, I should say, would have been absent if the requirement
of the encashment of that IOU had not arisen. In simpler terms, 10 f¥d%=R &1 U& gl W
SREd B T ¥, 98 gl 3d BN U AT TS ¢l A1, SHDT U a9 B ol aha I ge
HI I9E 9 B W 7, T 39 9 & 7gar &1 "o gl And it is not in harmony with the high

sentiments that otherwise you, Mr. Minister of State, have with such eloquence and
commitment, given voice to.E

What are the issues, therefore, that we have to cover? I have to rely, Mr.
Deputy-Speaker, against normal parliamentary convention to note to read out a
prepared text because I do not belong to the Treasury Benche, as only the Treasury
have the liberty to read from prepared texts. I would like also to quote some part and
to read out such parts as are of a central relevance that lies in the fact that we seek to
import nuclear power equipment, as the hon. Minister of State said. If we do not wish
to import and if we wish to continue to pursue only the indigenous, the Bhabha three

stage route, or whatever else, then, of course, there is no relevance of this Bill except
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I do, personally believe that the country must have a Civil Nuclear Liability Bill even
for its own internal use, which view I have shared on several occasions with my other
colleagues.

It is also a fact that of the suppliers that today are in a position to provide us
plants- Russia, France, the United States, South Korea and Japan — they would all
expect that the buyer has relevant laws that cover provisions of this nature. I wish to
say, Sir, and I share with the House that potentially as of today for we, India, is in the
market to obtain up to almost 40 nuclear power plants. I would like to know from the
hon. Minister as to how much this 40 would cost. I do also submit to you that there is
no other country in the world today that is in a position to buy 40 plants. No other
country wants to. We are, therefore, not in a weak position. It is a buyer’s market and
in terms of the market, he must, therefore, approach this whole issue, including this
Bill, with that factor as the central guiding factor. We should not be persuaded. I do
not know as to how much 40 nuclear power plants would cost but whatever they cost,
and I appeal particularly to the Finance Minister, you are so assiduous and careful
with the finances of the country, may I appeal to you to apply yourself particularly to
this aspect — we are in a buyer’s market — we do not have to always follow the dictates
of the sellers and I do get an impression in this that we are being told by the United
States of America, ‘do it before President Obama comes’, so that we are able to do
this. Do not do it. They have to sell to us because they have no other market. If you
did it, and if you went down this path with care, you would carry the country with you.
I assure you on this. The whole purpose is to carry a larger community of India with
you, not a small section of the United States of America. I do not say it with any
chauvinistic exaggeration, [ say it as a common Indian and appeal to you to take this
into consideration.

I have to quote here the Government’s viewpoint, Mr. Deputy-Speaker, and
what Shri Balachandran has stated with lucidity, it says “if it is felt that India’s long
term energy security will require substantial reliance on nuclear power and plans to

achieve that would be possible in a shorter period, only with imported reactors and
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equipment, then, this Bill has a relevance, and then, any Bill that goes beyond the
norms of international convention in signing supplier liability will result in denial of
reactor.” E

That is the substance of the Government’s position; and that is what has initially
persuaded the Government to come out with drafts that it did. We are objecting it,
working on the basis that whether it is true that we have an energy programme or not,
whether it 1s true that we have a different view on that or not, now that is a matter of
past; that is a fait accompli; there are going to be nuclear power plants. You are
thinking in terms of 40; you are committing the country and the future generations to
a nuclear programme. Please, therefore, consider the future generations of India, not
simply the present President of the United States of America.

I am not and I do not say this with any degree of disrespect or denigration to
the visiting dignitary. I have personally, in my different capacities, which my Party
had assigned me to, worked for very close relations with the United States of America,
but very close relations for an assertive and a resurgent India. So, you do not have to
bother about that.

That is why, the whole question of suppliers’ liability needs to be carefully
considered and considered with great attention. Now, it has been suggested by some
that imports from Russia can be obtained without that. If imports from Russia can be
obtained without such commitments of suppliers’ liability, then why do we do with
other countries or why do we do this with the United States of America.

There are three reasons. Firstly, it would be an over-simplification, I think,
with whatever information I have, to say that — perhaps you can clarify that; actually
Russia has some difficulties in agreeing to this. Secondly, when Russia finally, which
it wants very much to become and enter the WTO as a member, then it would not be
able to do any specialized deals of this kind. The third and the principal difficulty here
is again the IOU of 10" September 2008. There is no such IOU with Russia. There are
agreements; they are now asking for a similar treatment as we gave to the United

States of America.
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So, the Parliamentary Standing Committee — Mr. Minister is right — had spent a
great deal of time. They examined a range of officials and non-officials. It would not
be proper on my part to comment on the Standing Committee’s endeavours, except
perhaps to share with you that at times, it was very difficult to understand what the
Standing Committee actually means. I am not criticizing; I am simply quoting what
the Standing Committee had said. This is something that is directly from the Standing
Committee. It says:

“So far as the International legislation concerning nuclear liability laws
1s concerned, the Committee was also informed that as far as the
Convention on Supplementary Compensation, CSC, which has been
developed under the auspices of International Atomic Energy Agency,
IAEA, provides for relations among all countries that accept the basic
principles of nuclear liability law and an international fund to
compensate for nuclear damage, in the event of nuclear incident.”

I read it 4-5 times and I have read it again. I still cannot make any sense out of it, is
this what you are trying to do, Mr. Minister? This is very curious use of languae;
otherwise, it is an unintelligible use of language. I would not pursue this further, but
because of its origin and the manner in which the Government hustled the Committee
to finish its work; it created great doubts in our mind — why are you hustling? Why
are you hustling the Committee, why are you hustling the Parliament and why are you

hustling the entire issue, which is otherwise a very important issue? E

The Bill makes the operator, essentially, of a nuclear facility absolutely
responsible for any damage without any means to establish any proof or liability.
This is done, as in all Nuclear Liability Acts, to make it possible for the victim of any
nuclear incident, accident to be compensated, as you said, expeditiously within a
specified time period and without having to establish any liability whether of the
operator or anybody else before any Court or Authority. Most such Act further
enacted to make sure that the operator has adequate resources directly or by way of

insurance and, therefore, to cover all accidents except the gravest kind of accidents.
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You have cited Chernobyl. No insurance activity can possibly cover any incident like
the Chernobyl. It is the minor incidents that get the insurance cover. There are other
aspects of the insurance and rewarding compensation to which I will come in a
moment.

It is really Clause 17 (b) of the Bill dealing with the operators’ right to recourse,
or the right of recourse which then became the bone in our throat. You have worked
over time to remove that bone. I do not know if that bone has been fully removed.
We will examine carefully the long list of amendments that you have moved.

The International Convention gives the operator the right of recourse against
the supplier. Firstly, “(a) such a right is expressly provided for in contract in writing;
(b) or the nuclear incident has resulted from the act of commission or omission of a
person done with the intent to cause damage”. This arises from Article 10 of Vienna
Convention and also Article 6 (f) of Paris Convention. The original Bill that you
moved had said that the operators have a right to recourse where the nuclear incident
has resulted from the wilful act or from gross negligence on the part of the supplier of
material, equipment or services or of his employees. This is an exact replication of
what is contained in the Bill that is relevant in South Korea. May I submit you, Mr.
Minister, India is not South Korea and we do not have to follow the example, whether
of South Korea or any other. I do not say it again with an exaggerated sense; India is
uniquely India. We will bumble along, we will make mistakes, we will do what we
are doing in Commonwealth Games and yet at the end of it, do all this some sense
shall have emerged, and that liberty, but that kind of cushion or what is called jugad is
sadly not available in the realm of the nuclear power plant, for the reasons that I
shared with you earlier about the enormous damage capacity of the nuclear energy.

I do not want to go into the history of what the Committee did and the
suppliers’ liability etc. You have cited an example of the United States of America.
The United States of America, which is commonly cited as permitting suppliers
liability, does not always operate through the operator. Whether the supplier is held

responsible for the liability or not, it has to be paid by the operator. Nowhere else, in
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any of the countries that you have cited, in any Nuclear Liability Bill, the supplier is

held responsible. 1 accept that.
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15.00 hrs.E

That is why either of the two conditions that we have tried to submit to you and
get you to admit should be taken into account. The kind modification that you have
agreed, | have not had the chance to study that. You seek to bring this Bill, that you
have moved, in line with the international convention. The smaller bone of ‘and’ was
removed, and suddenly ‘intent’ came in; a larger bone which continue to trouble us
still, till now. Of course, one is this ‘bone’ proper. The second thing is that from
where have these bones emerged because the Committee recommends something; you
speak with some of my colleagues; they discuss the issue with you; you agree and
then you go into the labyrinths of bureaucracy or wherever and out of that endeavour
something emerges and there again is a ‘bone’. This is what has caused all this delay
and this is what has persuaded me to say that it seems that all this has been hustled. I
accept what my colleague and valued friend said. He suggested that I must raise an
objection about the Chairman of the Nuclear Power Corporation going public. We are
engaged in this discussion, and whereas he has a right to give his view, but I do not
think he has a right to question what the Parliament is doing or to comment on it. It is
because an entire climate was created that it 1s a free for all. When we want, we will
bring an ‘and’, and if the Parliament says remove ‘and’, then we will bring in ‘intent’.
Therefore, the questions arose about the real intent of the Government of India. I
spent some time, I must say Mr. Minister, and I went to the Oxford compact
dictionary to learn what is this intent? I also went to the Rogete’s Thesaurus to see
what is this intent? Why does it crop up at the time like King Charle’s head one
obstacle after another cropped up. Sir, I do I accept that we will always examine what
we are going to purchase. Of course, we already have a Bill which permits the
Government of 49 per cent private ownership. Forty-nine per cent is a very large
percentage of shareholding. But eventually I will be coming to that in a minute. Now
ultimately I accept that it is the operator and the Regulator of India who will firstly,
judge the effectiveness, the bona fides or what is called due to diligence through

which you judge the capacity and the capability prudently to see whether the supplier
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is in a position to supply us what we are wanting to buy, and to ensure that the
supplier provides the right equipment. Why thereafter, do we still insist on these
safeguards? Because the possibility of error, because also of the consequences of a
nuclear error which are enormous. There is a second possibility, Mr. Minister you
tangentially touched it. But it is very essential in today’s environment in which this
Bill has been brought and that is Bhopal. The consequences of Bhopal continue to
affect us, continue to influence and they continue to seize our sensibility in this entire

debate.

15.05 hrs.

(Shri Francisco Cosme Sardinha in the Chair)

What, therefore has happened as I shared with, in a private conversation, the
Leader of the House the challenge of governance now requires us to meet the shortage,
meeting the energy shortages through the nuclear route and the public policy in
question in this regard.E

You have to reconcile these two, which are apparently in conflict. Why are
they in conflict? Firstly, because the nature of nuclear energy is such that everything
nuclear is treated with a great degree of caution and scepticism. Secondly, why
nuclear? It is because we have all along, up till now, treated nuclear as rather a closed
door activity which is why Pandit Nehru had made it the ‘Atomic Energy
Commission’, like the ‘Planning Commission’ because he did not want the effort of
the country to be trapped in bureaucratic rigmarole that otherwise today seizes India
in its fist. It became a Commission. But the adverse consequences of a Commission
were that it got removed from public scrutiny, public information and concern,
everything nuclear became a kind of closed door secret activity. Now, with the kind of
an effort we are currently making to get the world community involved, when
legislations are being brought, a contrary demand arises in public mind. What is it? Is

it dangerous, or not dangerous? It, therefore, becomes incumbent on the Government
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to work on the foundation of this and to re-educate. It is no longer a question, Mr.
Minister, of taking Parliament along with you. You have to carry the country with you.
That is public policy. You have the interest of the State. That, of course, requires
energy. Who questions that? But how do you reconcile it? Not through secrecy.

I submit to you here that there 1s a great deal of disquiet Mr. Prime Minister
that we have that there have been initiatives taken by the Government which came to
Parliament as after thoughts, as a kind of ex post facto discussion. You are right that
you have often given us assurances in Parliament when in 2005 the journey of nuclear
co-operation started. I do not want to cover that entire thing again. The same
questions arise about this. The impression created is that Government has not been
candid enough, and that the Government has tried to hustle us suddenly. If the IOU
was of 2008, then why in the eighth month of 2010, are you suddenly in a hurry to get
it done? That is the question. You do not have to answer to me, but you have to
answer the question that arises in the minds of our citizens.

Sir, this is where, I might be over-using the example of the bone, the bone got
stuck. This is what you are essentially trying to do; to achieve facilitation for suppliers
of nuclear commerce and reconcile with public perception and policy. You are trying
to reconcile these two, which is not an easy task. I accept it. But you have gone about
it in a fashion that raises questions which only you can answer. I do ask these
questions idly, I do ask these questions but not with any malign intent. I ask these
questions because I am really concerned. It is an important step that India is taking.
Candour is essential. In such an important step, you cannot be anything else but
candid about the whole matter.

Dr. Manmohan Singh has taken many steps in this regard. I appeal to him to
take the observations that I have made in the right spirit because along with the kind
of secretiveness, there is also, if you permit me to say and as some of my friends say,
a kind of “sleigh of hand’, a trickery. If you agree to one formulation "and’, it goes
back and returns with ‘intent’ and you agree to remove “intent’ and it comes in again,

give an impression of repeated and continuous “sleigh of hand’. E
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It is not really a card game of that nature that we are seized with. It is a very
serious endeavour. So, to carry the Parliament with you Candour is a must, your task
then would relatively be a simpler and an easier way.

I must very shortly cover some other issues too. I have covered the rationale
behind the issue but there are some other difficulties. There are difficulties with the
amendments that have already been moved. I must acknowledge how much I have
benefited by discussing the amendments which my colleague, Shri Yashwant Sinha. 1
wish very much that he had intervened because on the amendments he is certainly far
more able.

Broadly, there are larger, conceptual and fundamental questions. There are
drafting and other procedural difficulties which I have just covered. We have covered
the question of why there is this kind of artificial urgency. In the hierarchy of
priorities, is this the most important activity? I am sorry to say it but perhaps, we are
also guilty and answerable. I do think this Government has changed the hierarchy of
priorities. I would personally wish to spend much more time in what is happening in
Jammu and Kashmir today, I agree, this is an important piece of legislation, but what
is happening in Jammu and Kashmir is also the most centrally important issue that
concerns the country today. The hon. Prime Ministry quite rightly had also pointed
out that the question of Maoists is a challenge that poses the most serious challenge to
India’s internal security. I would think that that would rate a higher priority but you
have made efforts on this. I really think that there is a very able Home Minister for
whom I have very high regard. He should have been given the freedom to operate, to
try and arrive at a consensus to sit with us. He could sit with us and talk about
Kashmir or about the Maoist or other law and order issue. But I do not want to
continue to labour on this point.

Then there is some conflict and confusion between Foreign Policy,
international relations and Non-Proliferation. I have said that India stands apart, India
1s not South Korea or Japan. We stand apart because we are not an NPT country. We

are also not a CTBT country. Yet, we are a nuclear power and also that we are
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recognised as standing on the doorsteps of being a nuclear country.... Therefore, we
have to conduct ourselves in a similar fashion. We do not have to conduct ourselves
as a kind of a supplicant to the United States of America. We are in a buyers’ market
and we have to, therefore, work on the basis of being able to dictate terms as we had
done earlier when we were discussing in the WTO or elsewhere not dictating terms
but standing for India. That is all that is required.

So, there 1s a question that arises about private versus public ownership. 49 per
cent private ownership in any case is permitted at the present moment. Do you
intend to go further? If you do not intend to go further, then some of the provisions
and amendments really raise questions about it. You have to answer all of them. 1 do
not want to harp on them all the time.

There is also a question of technology upgradation. Of course, it is self-
evident that if we import such plants, it will enable us, through the import itself to
upgrade our technology. It is axiomatic. You kindly acknowledge late Homi Bhaba’s
three steps. I begin to sus that it is languishing.

And, we keep on asking about the status of thortum. What is the status of
thorium? There is no satisfactory answer. We had also dealt with this subject. It is not
fault finding. I have been out of circulation for the last six years, thus I am not current
with the latest developments. If I ask you this question, it is not to assign any blame
but it is to share a sense of concern. How can you abandon the thorium route? That,
ultimately, is the answer for India’s self-reliance. If it is that in the interim you wish to
do this then calculate cost benefit; I do not know how much a nuclear plant will cost
us. Would that additionality help us? I recognise the difficulty of the indigenous
versus the imported debate. I had to deal with the difficulties of the DRDO once. I do
not want to go into any details. I accept the difficulty of even the Atomic Energy
Commission. We say more than what we can achieve. It is perhaps not such a bad
thing. It is an aspiration. The Government needs to encourage them.

Sir, I now come to the overhang of uncertainty in the international relations,

particularly on the question of NPT and the CTBT. The NPT Review is one of the
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important factors. What would happen if it is agreed, as is entirely likely? We cannot
be a signatory to the NPT. We cannot, as things stand now, subscribe to the CTBT. As
things are progressing, I do foresee that the United States of America, which has a
Democratic Government, will insist upon this because that is their international
programme then what happens in the case of nuclear holocaust? Which is why, I have
a different approach to compensation. I shared it with you also, with the hon. Prime
Minister and the Leader of the Hous; I do not think you can ever compensate for a
real nuclear holocaust. The concept of compensation is to provide money in lieu of
loss of land. If people lose land, you pay some money. How do you compensate the
loss of life? Let me just cite you an example of our immediate Western neighbour.
How do you compensate the kind of tragedy that has today struck Pakistan? One-fifth
of the country has been badly devastated. Then, millions and millions of people have
been uprooted. Villages have gone, have been obliterated in the flood. You know how
many were killed in Hiroshima in one strike. Nuclear accidents, Heaven forbid, do not
fall in the category of ordinary compensation. That is why, I have shared it with my
colleagues when we first discussed this issue. I have some difficulties with
compensation. I do not have an immediate answer. If you would, perhaps, say and
justify that what I am saying is from a philosophical point of view rather than an
executive point of view, I think Governments quite often must and do have to address
even philosophical questions, particularly about uncertainty when we are talking of an
issue like a nuclear plant which can really devastate millions. Therefore, it is no good
saying that you have raised the compensation from Rs.500 crore to Rs.1500 crore.
My colleagues, perhaps, would find it adequate.

I have also some difficulty in regard to some of the amendments that you have
moved. I shall come to them in a moment. But very briefly, I would say that one of
the technical points is there. You have said that each of the plants is really of 1650
MW capacity plant.E

Please correct me if I am wrong. I don’t think 1650 MW nuclear power plants

are in use anywhere in the world, whether they be French or US. These 1650 MW
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plants will be used in India for the first time. Are you convinced that these 1650 MW
plants have been fully tried and tested?

Now I wish to move towards the amendments and to my conclusion. You must
resolve the issue of ‘intent’. I don’t want to read the amendments because that will
take the time of the House. But the central question remains about ‘intent’. How can
you prove ‘intent’? Therefore, I believe you will address it.

I also wish to refer to a provision made for Special Drawing Rights. I don’t
understand this because if none of the operators is going to be foreign, this will not be
necessary. Unless you have a commitment which is behind a cloak — and this
commitment is to the USA whose domestic legislation requires this to be included —
this will not be required. If you have any such commitment, please be candid; please
tell us why this SDR is required.

There is another one here on page 6, after line 8, insert,

“Provided that the Central Government may, by notification, assume
full liability for a nuclear installation not operated by it if it is of the
opinion that it is necessary in public interest.”

Now, all the nuclear plants in the country are operated by the Government.
They are actually operated by a public sector undertaking which is owned by the
Government. If it is not operated entirely by the Government, you wish to achieve it
by notification. I don’t understand this. It is confusing and makes us wonder as to why
you are doing it.

Sir, I have moved my amendments. I do not wish to read them now. But I wish
to add that the Government will have to address itself to the question of amending the
Atomic Energy Act of 1962. Unless that is done, a number of untidy aspects of this
hazard will remain. Then, you will also have to amend the Insurance Act. But in the
present situation, a question has arisen about inspecting the ‘hot zone’ which is the
core of a nuclear plant. You will have to address this point also.

I understand that during the Standing Committee’s examination of this Bill the

Environment Secretary said that the aspects of environment are fully taken care of. 1
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personally feel that it is a bit of a bureaucratic answer. The aspects of environmental
damage are enormous and I do not think we have the experience or even the
understanding of what goes into it. You cited the example of Chernobyl nuclear blast.
I don’t think the Environment Ministry studied the consequences. Have they gone to
Chernobyl and studied what happened there and what were the consequent damages
to the environment?

Sir, I wish to say that we are a greatly water-stressed country. We have the
largest population of cattle in the World.E

er the second largest population of goat and sheep after Australia. We
have the second largest population of human beings. We have the largest population
of camel. Please do not laugh at ‘camel’. They are all very large aspects of our
country’s resource. When I talk of water, that water is a need for them also. I would
have been remiss in my intervention if I have not said this.

I must conclude by saying please accept the amendments that we have moved.
If you accept the amendments, we will support the Bill. 1, in turn, accept that India is
not an island. We have to live with others, but we have to live with our head held
high and we have to live in the forefront of comity of nations not as following them. I
will be together with you and in step with you, but please give to us, to the country
and to the Parliament what is our due. Give us /zzat, give us the needed information,

give us Candour and give us truth.
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q SN 9 el B, H SHBT Sag < B B el 39 AdTe | Arer-Aer € w1, 59 fa9u®
H Aqd g€ 919 A8 2 P AT W gA] [RSeleR & yaree g, e weEry] [Aoreier &
JfReX B, 4 9N fEgar dufai gifl, W sufvai grft| feefl ff faceht St &1 &
el el AR &1 BIg rafd &l 8l 6 4R H {61 T8 1 T=ATY] fASTeler gl 9 |
&, € 914 SN © [ Sfq &H &HdT dg1iT, I &l Bl 95 H WRA B AR W 3R Bk
AR Y ST AR < |

HEled, 3fd H 9 91d W 71 dredl § 5 9 fAiue & g Sew 1 57 39 Q9D
P A I A1 AT © [P YA T WK R DIy TAT] geedl 8 I A1 Wi B R I
ARGH AN 8, S 3 GUIET B, 96 SR WehHl 7 TS, J© Bl SMRGT Bl e H A
ST TS, ®¥l WRd &I ISloldl & oxdlol 1 WeweM TS, Pl Ul ufhar &1 f& @k
el Sreprerd! @, TR B Jaari & S qaraon el S| I8 gD Ugell 92y B

AEIed, 39 [A8Ud P AN I TE © (P Ol WRATY [STeileR & Jareid o, Sl AR &,
I A6 AR R AT 81 @12y 6 fohae garast &1 491 w_ar & # srdd e St & aa o
AW AT § 6 AIE R HIE WA BISdT 81 I A IS QT aas TE g, S A @l
ﬁmmm%l@

Ry TRE @1 SrfAaRAT # W e €, S ARE DI YOGl § BH & &, TS SN &l Sl
2 b 31T S/q BIS IS oG & A1 S BT 91 Afd B =R Ry NG S9HD 8
I1f2T? I NqhIgd HRAT STl 81 STl 2

Helgy, Sad g off fdagpe Wel 8 @ o {6 39 fAggs &1 M &t uishan s I
Tl 8% &l I8 a4 2000 H TASIY Bl WHR H gs | WHAR BRIAI, Al Dielsl, STAR B B
& g € SR TR IoriuTd, 3 SfeRisa Refiw &7 st owas I8 gaia fa o f&5 omag
T o T 2 fh aRa B i 39 axe o1 Adws uiRa wear @nfeul s@ fadae & ufthar @
Bfi? St 6 4 ugd ®El P Gar-T-wrdr 3R B gHedT & T Al ol Yeifie gl Wered
g€ & O & Wl 3R WA i<l §, 98 39 914 DI "IN DX 6 AT gHET 8% ol 98
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STaT ITgad B ga B a1 SYA & IR W Wh dR W HEl T 7 6 geraen 15 A &
HITR I BT 2| J3ma fha1 BFm? Farash & oy ifuvex ®1 15 Al RIS W < B, il
fep it w2 Sft 1 gamn fb Q) favg § omw Afe drfferd Rof| o, <fh 59 w4 916 4
JMSATT| AT 15 Wl BIS HIY Sl Fa fAHRId <91 € 3iR S S vaw afear arfaferdt ReiH g,
A ATl WMl 2] SHD AIG-HY IS ST 9¢l §s Al ARDR Pl IRGIAE 22 HRIS WY
qb BT BN IqD 15 M7 A, Tfe 3T fopeft SfaRisd fY § exaer oxd & a1 S faRrry
A & ferm, g8 A1 3T S(ue AN BT < UGl | $Hh A B H b AR Dbl argm b
WHR 7 TE & A0 U @1 2 6 R a1 W afk S s 21 a1 g9 Jaras dl 9gr
ST FHAl 2] gD AI-A1YT AR WPHAHh MMUST AT cibaral TAfAfy & gear a1 Sy a1 a1
HITMaST & B RIS IRT WRAR T M0 IR off Tl 39 -9 39 [ § 9 R W
HE T 7 fF AT TS T91 & AN, WHR DI I8 1 6 Fold HIHTR & FRI0 A dTeR Sl
g T U AR FoF HHRE Pl 167 ARPR IR Gl 3l

HEIGY, 31d § Felrol 17 WX AT A1edl §, fors ax # Mfsan # #f ik 39 w7 # 1 3iR
e & dex Sl fawga =@t 8 gal 2l § 3Mud! gar dredr § b usen geifie Ruder ay
1957 H fUcHE § o 21| IFH! ATSYC 60 AMETE HI | U 43 98 H &1 gEeAy 4=AT]
a3 ¥ g8 8 e R arritg w2 St vd swda g st 7 ot foan, a8 ot Aga smsates w
gec g8 oft| ST fb garan wan 6 gEe g8, offhd SuH {6l UebR &1 S-a1el & 8l T8l
Te| 9 Wic BT T dTel] mwﬂwﬁaﬁmaﬁ?ﬁwaﬁﬂﬁmﬁﬂﬁmﬁﬁﬁwwlg

R $© HRU W a9 6 gEeT 81 T8, W I8 Gal B dAE-od Yb © [ 94 Dl
S AT AT BT JehA &1 3Tl ST ARE T8l qep A=Al Bl |arel 8, agi A Sl uRaras 2,
I Qifdad ARbR oA, St RuaeR 9, a8 QIfIad HHES 7 §97¢ | I9H 99 ABATS D Ia9@ UD
MISHR Yo GIAT AT, IAH VA FCIHH Y gY, ST <RANGS ¥ GeiedT 81 g | 98f 30 AN AR
Y 3R 918 H 2500 I Bl S TS|

9 AT | TS 437 URATY] RuadeR g1 3799 W a1 ¥ fUel 43 A H gHeAl g8 2l O™
3 St 7 Pel fb WRA B S URATY] BRIGH &, A BAR foY 98d T @) 91d © 6 qRATy] BrihAi
# {5 Wt TRE B BIS g T8 gs 2l AP 39 AR RHS & qasE 9Rd WHR A, Y
TRBR A, S VA USell WRER g, R g1 17 &1 39 dys d ofia fFar g ik o Jwma

2 Ie Wl JareeE 99T 2l R IE U AT fh el U Rwae a1 oigT fBae & BRu
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HIS U g5 B A1 I WWRR A @ A1 e @, S Sue SReifya e asm,
HIATISAT ST TS| IS 89 Ugel U ¥ &, PO @ IR R 9 FTd I BriRe o 2

319 # SR |fY U= 3fal §| B IR HEl T [ urew e vae § Sl Qi ®, 98
& fAfera STerd @ 1 €, Sald MReT H a8 QIR ATl aArafafere! &F gl 99 1957 H o9
IS USRAT UaC a1 o, SU 9HY SFIRS! WHR 7 S I o, 98 280 P @l ATl SI-
S STR®T # URATY] Se% dedl S, SEH fImm B T, SR ud fe gwEnw @ fad
TR ST AT o 1 DY, W G-I 79 fAferae Stert R | werer S U fadfid gob
2, URA 7 3UAT ygel Ruaex wrel ¥ foram o, o1 AR @Ed ©, S9H Qi & 9 33
HRIS 8, I H 202 BIS ©, HiF ¥ 575 IS B

S W Pis ASA® g9 SMET g, A A€ BN Bl O § B SFar, Suwier &R
9o, N1 & I H GHEY g1 U, RS SRR MY §IHT Bl AT DI SATET §Q1 <1 A
IAHT FreT-NeT SRR ISl Y Hd W TSI S IuHTeT B, I A fIorel wde g

3 H H U ad He aredl gl A Sidd (98 St 7 @ aR g1 17 &1 [ fhar and |
would like to do it in English so that I do not make a mistake about it. Presuming for
the sake of argument that Clause 17 did not exist in this Bill, anybody who
understands an iota of commerce and as to how commercial transactions are done
would tell you that no buyer, no operator would ever enter into a contract which does
not completely indemnify himself against the supplier. So, even if Clause 17 would
not have been a part of this Bill, then also no operator, no buyer would have entered
into any agreement which would not have completely indemnified himself because
GE--WR Pl GHCAT 8 il 8, Ol S9! fadrferan @ Mool &, S9a [-1re Sl qret
SIS 8, S9bT W fearfor M S| S BHEIS dicde & AHSI o, S Selsvie
faoa ufdead & |@siid ©, all of them understand very well that indemnification of

liability is something which is sacrosanct with the buyer. I would just like to conclude

by saying R o o RID! B 8, IF IRGD! 7 a1 W) Jomfas gt 8, qadt wrfierd
Igd T 21 8 O € 7 Iomfs ShE & oY teh-geR @ dsd §
T BT HAT 3T & dl 8H U Hel-qIfeo R SHRTE HRAl d1ay 3R 3mel § WX |ed 4 J&!
srfier AT ATEdT § b ARA & fIr @ foy, 9RA &1 Sl @1 SRR © 3R §90 PR F St

3T ATI-AT g
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HeH ST T, HRA I S 1S DI, IH SI¥Xd I A IE@J gY S0/ &l § oy daw R 7@
SHIGT HRAT AT 6 3177 $9 fde 1 qHAT Y|
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M dots PAR (BEm): ARG QUIRT ARG, 301 g3 WAV Jhar @ foy fifde
SR fa8e, 2010 WR dle @1 aWR o, g9a forg § uept vl g1 34l ufiuer &1 avw
H AT SIad St 31 9&T Bl k% 4 A1 A4 SiI 1 37U+ 1a 4T | [HIIT HBIGd Sil, URHTY]
fasTell I Tg & TOIRY W R <@l SMY A1 I8 fA89Th 3T & qHI & [Ty agd & 3r8d
g ST8l I <@ AT B, 39 A # AR Jenfrel @ e 9rd ® 5 gF ¥ 2022 9% 9 WA
fasTell @1 A1d 1 9@} 22,000 FEIE HAT AR a9 2032 T& 60,000 HIAEE A B D
ey @l T 2l 39 9 # <@ mn g 6 o] fAStel SWred e arel S o¥ 3@
SAEGEl T BT @ TN, SUANT DA dTel o= TR IR & S 9R 331 <1 @1 2 98+ =0d
I Sfad T8 8| STaECE! BT SiEl dd daTel § df Qi ol & fol¢ S9 a7 Bl US| § 1
& IR 3 & M AP S8l T < BT [TH HRAT © Al A8 [ 9ga 8 Hew@qUl § AR
I B W §BR | S a8 A el did quT 3§ JarSaral grel iR g9 Sl A G
g ot 7 veIfe xR fda & 99 &)= &1 &M fhar o, 98 safev 6 <9 & e & 9
2 ¥ A faSTelt &1 St ¢, sfiv ga9 |uic fhar oanl WX wrel ¥ anft Noe e soft 9
¥ g9 Mora T A W Tat B et R MUt A I Bt sal g1 'edT 9 "),
RTAHT BT 26 ATl & d15 3T, AT WX & F WA JHAH & forg [ifdet qfya &1 i faa
g, S W 8 a1 [AWR W =dl 7 B | Al AR S AHad ARl Bt TR off, SwH wan
T g 5 TR S felt dared € B9 W &9 Tefie afisHl 9 8% @ @ 9N iR 7 w8
A WDHR B <G-G H I HM BT A2y, qU ST §AR [AHTd &1 &g g3 8 u1ean| s
RS HI AR BT B R ot AR off 3R T0W Sl & AN 7 J3mast & AR B Ig™
BT AN BT 2] T 500 IS W FSBR 1500 PRIS B PR &I q1 DI 8| g0 A A AGl
3R Gl 7 10,000 TS @t | AFT HI T WO I AME W G & Igd FqD @A §, SR
P P 3 YR B PIs gl 7 G, Afh 85 Add 81 ¢ 3R 85 BIFMY I8l H=A1 a1y b
WﬂﬁTﬁEﬁ%ﬂTﬂ%W?ﬁE

AR Q¥ H S wRATY] RAdeR fasTel Sames o R8T 8, wEl R 9dT Hraal 7 ok &E
TITERl T JHA A &, Ifh gfeh f[qbr Bl a1 8, AT $0 T W 9gd S 2

AN H Tal ® P TaRR wEN A SrRIG WeUfd BT I B W@ §l WY @At ¥ 39
e & A1Ew | S AEHT o7 Bl A A & 8, olih (R il R <7 f&d # &9 DIy Al bl
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o B, Al S ol ANIRY | T8l AT afev] 59 fd § B gYd oMY B A odd g
Sff, aRIea Sff SR A gedl 9T 9o S @Y IR% |l B ARG MY 2| TAN e A
& 7 H S Qb1 oY, AY WATA ¥ I8 X B TS © AR 3H A o1 A1y a1 Fd1 Bl g9l Wi
BT IMRY, Fifh <o & f2d 3R <o & Ay &) 919 21 Tedt 39 s 97 § o &) g=r o),
Af W IR # 98 STeaarol Bl Sieearsil § Pl YT AT T8l of 1 arey, Sy Q9 @
JHAM g AT O W A TS| R A AN Afh 39 [ Bl GO BReb oAU & 3R S A
TepI¢ off, I R fbar T gl wer @3 St Wed # 99§, gl /o off WY 99 8, # el |redl §
o5 uRATY] RIeer SMYipdl S 3R IqD WRAY ATIRSH D 41 Sl &Y QI DI ADPR
o Bl (AR a1 8, S fAeipel W &g o1 =yl bt & feArT § drg ff s &l
&l Aley| S8l 9 [Aaell Ayfdeddl aeiR B I & A R W JRIT ATeING AdeR
& S oW d% U™ 9 Ted gU 2| uifdd, g H, ofiHIsd srswcls, et H, @,
et BT Sl URATY] WIA &, g8l Wl Dok Bl UMl IF A B8 Al ¥R Yl T &S gl " g,
9T H AThics H 1957 T FANBT H AT H SMU H 3W 3R HreT H W1 3l 3R ARA
ORI & TR 1953 # g=ATY] fgga W= 3 +ff Bid-A1d) gded g8 2 Hiud i a/d &
IR W Fed # g 9l DI 2 B U TR & o @iy 6 v o 'edn 7 8, et aoe
A BAR ¥ DI IR AR v &1 A1 I v

Tdh wEad § 6 @ Ol R g o @ gy <@ | B AN @ R <@ a1y
TART S DY AP B NG 3RR B 3R Uoel gecTRll § 996 od g7 84 9gd 9dd & o
SRd & STel I Jafas BI a1d ©, 4P DGl | ol B, 1 I o= ¥ 9gd W&
W B fh 89N S § BIS "ol 7 ue, iy M &g vl 919 gt & a1 garudl & SfRrd
HIATaST FreT aMfey | WiTel 39 FRE BT <@ §Y 89 S99 aId I THIRAT | Arad S|

URHATY] JHAT AT AN Bl RATYAT g8 8 AR BHATR Bl SHTE AT AT Dl I
B B, UE dgd IAT! a1 ©, WP Yeb HATR BT &, Al IAD! AU BIdil 8, b AT H
TSR BT ST 3Mue wragE 39 9 # fhar ® {5 uep orewet iR wWew B, S g a9 T
agwwﬁmﬁaﬁ%ﬁﬁl@
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16.00 hrs.[=|
J 98 TaUC ANl B R S9H Al Haled e & RES O B o’ H g9

RN &1 TS 3fU fhar €1 31 g% gard & b AR WRATdR JhA &rar AN Bl S
MUY WTYAT BT 8, SR DIs 91 8 dl BH A HH IIPT B 9T A BT a1eY, I8 89N
TATH B A1RY| gl Al & Wl § 39 fAgue o1 wweld R Y SfUHl qr WHIW bRl gl

g |
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AN ovom R (SHUR): wwfa #eiey, o 59 Aecql vy wR g9t ool uridl & faeR e
BT Sl AR AT &, IS Y § MUp! g=dle <dl § AR A & A AU a1 Bl W gy
a1 g e 91 39 weag vy o) ardt @1 fauR e &1 eawR A B

eI, O¥ B Foll Aae SRRAl DT QX B D oY 8 GWd JI14 {6y S =nfey e
I P ST HT M2 T B, 3T BH O &M o B IRd 2] I8 AN WA B Aty
o 89 < B ST B7 AR T BF S| IAHH THT H S 59 I BT JThR IemE & RARY deT
@ 3SR 3R Fed & aER N gs o), IS I H TE-dvE @ 99l 9 9 & 1 & T B
AR T @ MR 3ME AT WS fHY T T O Hed g SR ft daw At @S Ry Y 9
IR 39 fac &) ATUHar IR a1 W1 89 AT <@ W8 9, IIWIRI § Y &I et &1 on f 59 faa
H ATHAl R A TG g8 IR SHD! WIN B W dHx F9l g5l 39 9 W @ uar iR faue
ST X8 AT SR qa¥ g7 qarel St § W W § 6 39 @ & siifercy &1 qaret gl ¥8 fad
ST &1 iy w1 22 519 Usd © 39 fad 9 WEfa AR F8l vae ufiRe @R @ § SR 'R
Igd AFT Al AW S A BE W O P vl Aol STNG f[dd &R Ueifie geSi gae
1962 UMSIRE R I8 & A 84 39 T [ Bl o &l awgehar & off | 1 59 Yfaeer Rifad
drafdferd faer @ e o1 g9 el & sfer |t el fhar S ddhar oa1? Hel 7 bEl gaN
IE 4IRT 96 B 2 6 79 o T v T a3 ugl e Bed W ggisyd aR W &l gafoy
9 YgRI A 84 ga Bl SRd | AT I8 W BEl § B S0 W Bl Sl b a1 Bl fafee
AT &, BT T BH DE 1 PHEl YHIAA B Pl HMH B B o

T U 9gd "eaqyl g ol I8 9 § gAY He @ g B 59 Fed ¥ 39 9« H
AR Bl PR HH A HH 262 797 B a9 ¢ AR IHH SMUHIeA: 90 AR BIgA 3T B
TRE H S T8 PR B ol 9fe TP aa o o SR iy &1 ward o1l g/ IR HE
JTaRIH AT 7 Ueh I 2 3R H HE1 d18dl § b 9d 1962 TRIfHD TSl Yae YRSRE PR &l
ol 1 39 A & oM &1 7 Siifrm on? R aRE ¥ I H-%A § I8 o oI/ T g, v
o @ 2 P BE T FE AN I g [H gfeen § gl gfaer # w7 <fifg @1 qae | wE
AT O TRD I ORISR 3R I gehd a9 & 3R 39 fd &1 ol S8 R ufafshand
31Ts &, AW ol © b 89T <Icd el 1 Bel qard H D B I8l & O 19 H 89 B B
%ﬁﬁ%{ﬁ@ﬁéﬁ?ﬁﬁﬂhﬂﬁé%%l
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9 B4 gel ol T8 o 91l @1 9 SR Sear o1 Wi 1 98 d¥e ¥ k@ T8l g | a8 &
TSI H AR T B MR Sl Urel & A s odd fig St 7 wer f5 e e
(Convention on Supplementary Compensation for Nuclear Damage) & A&l 91
N B oy - e amar war 21 v o @ 2 U W, S o ajE 9w faRy
& U@ H B B! ¢, 3ID! GGl B WG R b oy 39 gara 7 oy o w € iR 39
I 1 AR oMY 21 H U S & PV Hew@qul Jeai Bl AYD AFH IGAT dredl gl I8 FAM
g [ AU B I Mg | AU T A D G Y8 [T PR AW © Al SR A o AGD
ARG BT od 2l 39 f9d & Urew & U1 e © b 9T Irdl & dis Wig A8 off B

16.07 hrs.
(Shrimati Sumitra Mahajan in the Chair)

AT 19 FIE &) =T &1 Biel 91 BRY o7 dAfh 989 &fd g8, 9Rl oM dell T8
IR AARET AT JuTfad 81 7] 3R 9 &Y foh 39 ORI dls geAl 39 < § '] 89X < § 40
ayf F YfFR TR wic T ® € 3R AUy 39 g 8 € R onft I& BIS goeT TE g8
2l 3R T B P PIS g G oAfhT 39 RE B °USHT B HeudT bl S AT ST STReked
3 9d @I g 5 39 MUt (SHEeN USaed St eRyfaeE) Rived Saem el #  HWira
gUTTl & aR | HEl Rl § (& Sd Wi Y Ol %8 ¥ 3R Ugel W (AR Uar i gl al
S TS gorS! TEl g8 BTl Al 3N SRRd & o Stgl WY wiie oy Sy @i S1aeRed Jnms
TATY STY 3R AR DI e fFar gl |YFeRR @iy & O 4 99 HI aaraRyl Hue 8 g,
ST Y8 ArghR AT 8l SRl & 6 A% Ueriised €1 811 g9afaly @Ml I Ugee Rl aley |
IS FHAT A1V {6 $9 RS DI PIs a1d 78] 81 dlell §l BAR < B <@l SR 81 geb Bl
gl &1 o1 fwar R g1 sFiRaT & yaised &1 o fvan wrml a9 dvmaerel! @ fb gaw
U H 3 AE DI Ul T8I g3 © IR $¥AR 7 Y [ 39 @R B Dls e °gcl

RGN, TANI UTS Bl IR A B Y19 3R A} €, 89 ared § 6 Ay #50 Sft 519
SAE § A1 YHBIAT BT FHIE DY AR Gdl DI AFfad Bl Atomic Energy Act, 1962;

Science and Technology Committee Report; Standing Committee on Environment

and Forest Committee recommendation relating to Section 1 (3)(a) & Wraem=i &I oA
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fopar Sg, s <w R A Sfua 2l sae Wy fef fagsh Sut &Y SifRex & w9 § wnfder 7
fpar S| a8 T weT H ofs off {5 faeh amived @1 wifid T8 B Afeh Y T @1 6 Qw
DI HUA DA T B G| A S 5HD IR H W TG S| g9 Q1T H FeAT dredl g &
HaATaST AR B By fafire 8 gt a1fgul There should not be any lower or upper limit.
SIq PIS Tl 8l, GUCAT BT YREHIC B (& fha JHam gon 2 &R JHar snenRa Jarmast o

&1 @ @1l Liability should be fixed on supplier also in the form of security money in
advance, especially on private companies who are supplying from abroad. 39 <=1 #
e HUMIT g B A RIS & a0 H fuifvie fhar Syl 5@ &9 gl & |a9 99 aRR
g A1 89 oTU! Tl W AIET Y| BH AN @ WAl W RN Wil B? SR S W@EEi bl AlRIerd
fham STTQaT A1 &g el 8|

HEIGl, § U a1d 3R B b YfFerR Wiy H G| H 80 T¥C sfaqudcd Bl
Mg &, W 3R Yauael qels R &l ol Wl dgwy daer &1 Je &, 89 S iar wee
BN, A < H AfRTHT s HiT ST BT 39 a¥g I d1e) B Q¥ W WG BT qard ol
el IS AR A & Al g WAl W B[ =[Fud dR W 9ol W WEch ofd gY g6 w@Rd
H3TTaST FARAROT i S Bl SR 81 F€ a1 Ugel 31 T &, # gbT T Bl gl

rsg NiRTe To| deoiie & v 9 a¥ & 919 sl B urdf &1 g9 © 5 Iw
SHfed € q1 BH F HH A SR a9 JHIfad BRal ) safery sael W fAfEE 30 99 B
ey I8 A== HAT St BT AT 98 Ae@yul gea ol

U 91d I8 AR 3Ms & fb Iwary afffa 7 3w ARy &) sidwmeit & waem T8l fear
gl H FEm & 9 MU gaT B WIsad BHC - Al 59 a1 DI LM H E@d §Y SRR IAD
IR BT THIE BN 89 30 < | ARl 3R AMdhars! geRil dl IhR T8l Fdbd | SR Jgf
T XId 9@ I od 2 ST WEH Ay W XA 7 cd R 7| 37 weAelt @ gud
TE e Fehd, b AR IS ATYH JR&ll & FI1 SAH ©, I§ d1d 31 dfeY| S d1a 8H
3IRER &1 U& 5 e € W 8, ®IE 91 78, af 9o fory war Redifiea 21 § awsra
g & U qoRT H WRBR 3 1A DI W B B AT BN

D AT I W W B AR goma ¢l a8 7§ v Tt 10 8, H A person shall

not be qualified for appointment as Claims Commissioner unless he is a District
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Magistrate or a Central Government official. %1 g w91 € f&6 I8 S a1 8, 39 W
e SRR @ S8 818 DI & Ud ool & (gfad 81 I 3128l | Feflsl 20 H Sl ard
%l 13 ¢ -The Commission shall consist of a Chairperson and such other members not
exceeding six as the Central Government may by notification appoint. a1 I8 AT @
fp ST TRISE © 91 I8 891 & A AT H3l S U SaTgc UTfolATiw< Biel g-1s Sy | AT
{ TG gA HA S W AN B 99D 918 98 HHCT Udh HHITH JTSC By, ORI IR AN g,
ST B U HH A FfFerR WeIfeed 8 3R Uh gUH dIc & ool 8| w1 fFaeT € P
AT H31 Sff 59 FATST UR SRR €079 S T YT Bl |

qgl A B qrd W AT | DA B uSH B a8 g9 Al 1 <@l {6 IFqHT 9gd
AMMH TR R PV R 4 JATG T8 3R SADT dadl ol H & e, dfeh QX T H JHIG TS o]
I¥d d16 81 W gd I8 dEe H ISl B 4G g8 IR 91 0y Uar B w ¥, 9 A S U |
® U1 W41 & AR T8 ugelt & foy, yHatReiT @ fog Jen 39 w9 fii & fon ve weas
Ao U g9 1 SRR ¢ A B A1 g6 gRdled & IR A Al Araen =iyl 3Tl R
S e & g BRUICed Tel ¢l Heledl, MY g8l & I dtell ¢l AT WAt | Brs 91 grdied
gl Al g R WM B g Tl Bl BH S8l W IR Wil S §, 98 ddl SHS a9

grdiced a9 d1feY| SHd Il I Wied a9 X el 399 Udh Agaqul drol fohfHd
ARAoR Afeoi=a 9 Sl @ Sexd ¢

Udh I TS S g, S9 S9dd g St 9 % J A g o 6 I8 D! RE |
3Rt | =gt S ot sifved, W @1 g% Sfifthliew € o Ruifed 2 ok a8 wirew &t Id
P §, I o W o9 T F GIER ST AT AT & a1 9 2 AR B $Bi ave Sl afe
YT 91 gy Bl Al USIAT DI o) 39 Wad | Sl d1d 8l BTl S S 39 T § TS
9P PN IRY o7 W& I 3R S T 8 99 W A 3RIY o I I g4l W SRdT ¥ g
qo B ATARIHAT ©| BAN Y8 U] AAAT 8, Fifdh I8 dael AR HSaRM DI AT T8l 5l S1d
AR e T A1 WHIae §, el @ Rue © & @, 9w geifie Red
HeR R & ¥ad B TRIC A &l gafely 5id 9 dR8 &I Py Yol olid 8 AT Dlg -
ST & A1 S9! B ) SRRt & 1 did 8|
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SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Madam, I rise to support
the Civil Liability for Nuclear Damage Bill, 2010.

In the Objects and Reasons of the Bill the purpose of the Bill for which it has
been introduced has been very clearly mentioned. Many political parties, including
those which think that India must not possess nuclear power for energy and it has to
remain only within the possession of China, they should try and follow the purpose as
has been mentioned in the Objects and Reasons of this Bill. I would just like to quote

a few lines from that:

“...in the unlikely event of a nuclear incident or accident, there may be
damage to individuals, property and environment on a large scale. The
geographical scope of damage caused by a nuclear accident may not be
confined to national boundaries and it may have trans-boundary effects.
In such an event, it is desirable that protection is accorded to victims of
such incident or accident by a third party liability regime. It is necessary
to give compensation to persons if they suffer nuclear damage as a
result of a nuclear incident and therefore it is important to make
provision to ensure clarity of liability and the requirement to pay
compensation.”

This is the need of the hour. Energy is produced either from coal or from hydel
sources. But coal reserves in the country gradually are getting exhausted and a time
will come when we would have no coal left for captive power plants to be supported
by coal. Fossil fuels are getting exhausted. So, it is our feeling that nuclear power is
certainly a power of the future. Without nuclear power economic development of a
big country like India is never possible. This experiment has become successful. Take
the example of France. Eighty per cent of the total electricity in France is being
produced by nuclear power projects. This Bill covers the nuclear power plants, the
research reactors as also the other nuclear establishments. More or less, all political
parties have extended their support to this Bill with some amendments which the

Government may think of considering.
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Madam, we would certainly support the Bill but not by keeping our eyes closed.
We would certainly keep our eyes open to the issues like the suppliers. We would
certainly take initiatives to see that disasters, as it happened in Bhopal are not
repeated again. We must see to it that the qualities of the projects that are being sent
by the foreign countries to our country, the suppliers, are checked properly with due
importance and priority. It has also to be seen that a vast country like India should not
be allowed to be used by others for selling their projects irrespective of their qualities. E
It has to be seen that a vast country like India should not be allowed to be used by
others to sell their products in a country like India.

Madam, Indo-US Nuclear Agreement is already signed and we feel that we
should take all out efforts to take proper steps as regards the Claims Commissioner. In
the Bill, clause 10 mentions about Claims Commissioner. It says: “A person shall
not be qualified for appointment as a Claims Commissioner unless he is or has been
or qualified to be a District Judge.” According to me, a person with the standard of a
District Judge would not be capable enough for it. In the case of the qualification of
appointment, it is a District Judge and so far as the Commission is concerned, he is
being projected as a Supreme Court or High Court Judge. 1 would request the hon.
Minister to clarify whether the District Judge is capable enough to qualify himself for
appointment as Claims Commissioner. This issue may be cross-checked and clarified
in the House.

Madam, we have just heard Shri Jaswant Singh. He expressed his view that
India should not bow its head to any foreign power. We firmly believe that India is
certain to keep its head high. It will never bow down to any force and to any political
power or to any country of the world. We will certainly remain committed and see
that we keep our head and flag high. We should never surrender to any other country
of the world whichever powerful it may be.

India is a country which has earned its Independence after a long battle. It
matters little to us whether it is the United States of America or the Soviet Union. A

question arises that before Dr. Manmohan Singh meets the President of the United
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States, naturally this Bill has to be passed immediately on the floor of the House. I do
not share and I do not agree with this idea or thinking.

I firmly believe that this Bill which has been tabled will certainly help to
develop the power projects of this country and without power, a country can never
develop economically. Even today, whichever steel plant and project emerges, it is
asking for a captive power plant. Without a captive power plant, no steel plant can
grow in the coming days. But only through pole, we cannot reach our target. We need
nuclear power.

In addition, we would say that there is a proposal to set up a nuclear power
plant in Haripur of Bengal. We express every time that the local people have to be
involved when any proposal is going to be implemented. Forceful occupancy in any
case should not be allowed anywhere. It can be on the coastal area or it can take place
in barren land. So, we do not agree for setting up a nuclear power plant in Haripur.
Neither the local people nor the people of that State are agreeable for this. They are in
a mood to send a message to the Government to take it to any coastal area to
implement this Haripur project. We fully agree that it should be installed in a
which is acceptable to all of us.

Madam, we believe that this Bill is a timely one. The Government should not
have any hesitation in passing this Bill, if necessary by accepting the amendments
tabled by the Opposition parties.

From a very important angle, I want to mention here that there are political
parties in our country which have extra territorial loyalty going beyond the borders of
our country. There are political parties in our country who do not accept or who do
not love India as their first home. Their first home is China. They may oppose and
they may not support this Bill. But I would certainly say that we know how these
parties, which are opposed to this Bill, have tried to betray the cause of our country.
They have to be dealt with very firmly and cautiously. We should always be deeply
concerned about these forces. We should not allow them to have their say on such

issues because the interest of the country will be affected.
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We the Members of this Parliament want to see that India becomes more and
more powerful and economically sound. By producing and utilizing the nuclear
energy, India should remain ahead of other countries of the world. We must keep our
head high in the coming days.

We believe we should unanimously support this Bill. We want to see that it is

passed immediately.
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SHRI T.K.S. ELANGOVAN (CHENNAI NORTH): Madam Chairman, thank you.
On behalf of my Party, the DMK, I express my support to this Bill.

The fear expressed by many of the hon. Members is based on the earlier use of
nuclear energy. Earlier, nuclear energy was used for destructive purposes, as it was
used in Hiroshima and Nagasaki. Now, the nuclear materials are used for civilian
purposes, like generation of electricity that too on a high scale. The Government
envisages an estimated capacity of 40,000 megawatt over a period of 25 years. A
time may come, with the dwindling of petroleum reserves, and with the evolution of
technology, wherein even cars will be operated with the nuclear energy. With the
development of science anything is possible. But our mindset is still in Hiroshima
and Nagasaki. That is the problem now we are facing.

Twenty-five years back when Bhopal gas tragedy occurred, the country did not
speak against any chemical installation in the country. Even after that, in the past 25
years, many chemical industries have come up in this country. I can even say that the
State of Gujarat leads in the chemical industries. So, a single accident cannot make
an industry non-viable in our country.E But there is a possibility of an accident. We
don’t have anything pessimistic in our mind. We only think optimistic. But there are
possibilities of accidents. So, this Bill is necessary.

Some of the hon. Members spoke on America’s high-handedness. I don’t think
America is showing its high-handedness or anything of that sort in this matter because
we need energy, we need power and our coal-based thermal power plants are not
environment friendly and only hydro power plants are environment friendly. The
danger caused by thermal power plants may be less, but the danger and damage
caused by nuclear power plants may be more and that is why, this Civil Liability for
Nuclear Damage Bill is introduced. My humble request to the hon. Minister is that
when a Bill of this importance is brought, there must be a system to make it
completely democratic with the involvement of the common people, NGOs and other

interested groups and all such legislations must be made widely available for public
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debate and discussion for some time at least so that the Government will receive
useful suggestions from the interested groups.
Secondly, there was a talk of the liability of the supplier. Section 17 of the Bill

says:

“The operator of a nuclear installation shall have a right of recourse
where such right is expressly provided for in a contract in writing.”

We know that all the nuclear power plants are going to be run by the
Government as 51 per cent of shares will be held by the Government. Why can we not
make it mandatory to have an express provision of right of recourse in the agreement
itself between the Government and the suppliers? That would be a way out and make
even the suppliers liable and by this process, the demands of our Opposition friends
will also be met.

Madam, this Bill will go a long way in ensuring energy security of the country.
With the development of science and technology, this may go a long way in helping
other fields also like running of automobiles with nuclear energy in this country in

future. With these words, I welcome and support this Bill.
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SHRI BASU DEB ACHARIA (BANKURA): Madam Chairperson, the Civil Liability
for Nuclear Damage Bill is US-centric. It is primarily drafted to serve the demands of
the USA and the interests of business firms by defeating the interests of Indian
victims. A commitment to this effect was given on 10" September, 2008 when the
External Affairs Minister wrote a letter to the US Under Secretary of State Mr.
William Burns. I have a copy of that letter and I can quote from that. It says:

“It 1s the intention of the Government of India and its entities to

commence discussion with nuclear energy firms, conclude agreements

after entry into force of the agreement for cooperation in the

construction of nuclear power units at two sites approved by the

Government of India which would be capable of generating a minimum

of 10,000 mw. India also recognizes the importance of establishing an

adequate nuclear liability regime. It is the intention of the Indian

Government to take all steps to adhere to the Supplementary

Convention for Nuclear Damage.”

Thcus 1s not on the potential victims, but in this Bill, the main focus is on
the nuclear operators and foreign equipment supplies.

Madam, today, we have the total capacity of generating 4,000 MW of nuclear
power. We do not have Civil Liability Nuclear Damage Act. For this, the
Government does not have to face any difficulty in doing business with equipment
suppliers or with operators. Why do we need this legislation? Is it to protect the
interests of our people or is it to do business with the United States of America?

Our target for generation of nuclear power by 2035 is about 40,000 MW.
From 4,000 MW we want to achieve the target of 40,000 MW. But where from the
reactors will come? We have our own technology. We have developed three-phased
technology from uranium to plutonium and from plutonium to thorium. I would like
to know whether the import of 40 atomic reactors to generate 40,000 MW of nuclear
power would block our indigenous development of nuclear power plants on the basis

of thorium which is abundantly available in our country. So, we will be permanently

dependent on import.
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Madam, it is quite surprising that sites have been selected and have been
allocated to the foreign suppliers, particularly, three countries, the US, Russia and
France. They will supply the reactors. I would like to know whether there was
international bidding for this and what is the price of the reactors. Why this has been
kept in dark? Even the Parliament has been kept in dark in regard to the price of the
reactors. What will be the cost of the generation? That question is also there. The
Government should clarify in regard to the cost of generation as it will depend on the
cost of the reactors. That has not been clarified. The entire country has been kept in
dark.

Madam, we have seen two major nuclear accidents. One happened in the year
1979 in Three Milestones Island in the United States of America and another was in
Chernobyl in the erstwhile Soviet Union in Ukraine. We have seen these two major
nuclear accidents. We have seen the damage that was done because of the accidents.
We cannot compare the accidents of nuclear power plants with other industrial

accidents. We have witnessed Bhopal gas disasteE

17.00 hrs.

Today also people are suffering. Only on last Friday, 500 gas victims came to
Delhi, and I took the delegation to the hon. Speaker. One 70 year old lady could not
stay here. The third generation is also suffering from various ailments today also after
26 years.

In clause 6, a cap has been imposed on compensation. What is the basis of
arriving at such an amount? I would like to know whether it is on the basis of Vienna

Convention. The IAEA Handbook on Nuclear Law clearly states:
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“The minimum liability amount under the revised Vienna Convention is
300 million Special Drawing Rights (SDRs) of the International
Monetary Fund.”

In another place, the same IAEA Handbook again says:

“The nuclear liability conventions require that the operator, if liable
without limitation, provide financial security up to an amount that is at
least equal to the minimum liability amount under the convention in
question: 300 million SDRs under the revised Vienna Convention.”

This 300 million SDR amount mentioned in Vienna Convention is not a ceiling;
it is floor! You compare this liability amount with the liability amount fixed by other
countries like South Korea or Sweden, Japan, Russia, Germany where there is no cap.
They were insisting for absolving the equipment supplier of their liabilities of 11.9
billion dollars. You have seen, when there was oil spill in the Bay of Mexico,
President Obama imposed a compensation of Rs 90,000 crore, that is $20 billion on
BP. What are we doing with UCC or Dow Chemicals? Dow Chemicals, who are
now the real owner of UCC, are getting out and they are not taking the responsibility
of clearing the poisonous toxic waste in Bhopal. The Government of India is quite
helpless. Then why there should be a cap?

I have tabled an amendment that there should not be a cap. In case of SDR and
in case of operator’s liability it should be Rs. 10,000 crore. Why should it be Rs.
1500 crore? In the original Bill, it was kept at Rs. 500 crore. When the Standing
Committee recommended for increasing it to Rs. 1500 crore, they have increased the
amount to Rs. 1500 crore. But, why it should be Rs. 1500 crore? If the reactor is
more than 10 MW reactor, the compensation for accident should be Rs. 10,000 crore.
The Government should accept my amendment.

Although the Minister has circulated an official amendment, it is quite

surprising when the Government agreed to amend Clause 17.@
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When the original Clause was amended further and when there was a
suggestion in the Standing Committee for strengthening Clause 17, what the
Government did surreptitiously was that they added one word ‘and’, and this
particular word ‘and’ changed the entire meaning of that Clause. When there was hue
and cry, uproar outside Parliament, then the Government removed the word ‘and’ and
put another word ‘intent” which further weakened that Clause. If that word ‘intent’
remains in that Clause, how can anybody prove the intent of the supplier? What is the
intent of the Government? It is to indemnify the supplier from the very beginning.
This is because of the pressure from outside the country.

What was there in Clause 17 (b) of the Bill recommended by the Standing
Committee? It says:

“The nuclear incident has resulted from the consequence of latent or

patent defect, supply of sub-standard material, defective equipment,

design or services from gross negligence on the part of the supplier of

the material, equipment, design or services; ... ”

This was the recommendation of the Standing Committee.

Then, when the word ‘and’ was added at the last minute to Clause 17 in the
recommendation of the Standing Committee, one does not know how it had been done.
The Chairman, Rajya Sabha has ordered for an enquiry as to how this particular word
was added to change the meaning of the entire Clause, which makes the liability on

the part of the supplier contingent upon to prove that it was consequence of an act

done with intent to cause nuclear damage.
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17.08 hrs.
(Shri Inder Singh Namdhari in the Chair)

Mr. Chairman, Sir, if this is accepted, then it will become impossible to ascribe
liability on the supplier. We would like to know how and why the Government is
under pressure in amending one after another in order to absolve the supplier of the
equipment. The Minister should clarify this point.

Then, another amendment has been moved by the Minister — it is an official
amendment — to Clause 46. It was very categorically recommended by the Standing
Committee. Under the present Atomic Energy Act, only the Government company or
the public sector company can undertake the operation of nuclear power plant.E

So, no private company can enter into this field. So, it was categorically stated
that there will be no private company. But the Government has moved an amendment
in clause 7 itself, which says:

“Provided that the Central Government by notification assume full
liability for a nuclear installation not operated by it if it is of opinion
that it is necessary in pubic interest. ”

Why is this amendment being moved by the Government? The main intention
1s this. After it would be enacted, then the Government would move to amend the
Atomic Energy Act to allow the private sector in nuclear power generation. By
allowing private sector in nuclear power generation, they have cleverly kept the
operator’s liability a low amount and being subsidized by the Government. Why
should there be two separate compensation amounts? One is SDR and the other is
Operator’s liability. Why should there not be one amount for the operator and the
supplier?

MR. CHAIRMAN : Achariaji, please listen to me also. There is a constraint of time.
SHRI BASU DEB ACHARIA : T am concluding. [ am on my last point now.
In the Statement of Objects and Reasons, the intent of the Government is very

much clear. They are talking of the intent. What is the intent of the Government?
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They have mentioned about three Conventions — Vienna Convention; Paris
Convention; and the Convention on Supplementary Compensation. Now, the US is
forcing us to join the Convention on Supplementary Compensation. Why? Thirteen
countries have joined but only four countries have ratified the Convention on
Supplementary Compensation. Unless the number of countries ratify this Convention,
it would not be entered into force. That is why the US is pressurizing our country to
join and ratify this Convention.

As per Vienna Convention, the suppliers are protected. In order to provide
protection to the supplier, the Government’s intention is to join the Convention on
Supplementary Compensation. The Government should not join any of the
Conventions because we would not be the gainers by joining this Convention under
the US pressure. We would not be the gainer; we would not have the access to any
international fund. This has been stated in the Statement of Objects and Reasons.

Therefore, I demand that the cap, which has been put in the Bill in regard to
payment of compensation should be removed.

With these words, I conclude.
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SHRI B. MAHTAB (CUTTACK): Mr. Chairman, Sir, I stand here to deliberate on
the Civil Liability for Nuclear Damage Bill, 2010.E|

E It seems the euphoria generated by the end of India’s nuclear isolation has
evaporated. It seems the nuclear establishment is satisfied with getting NSG clearance
only to get badly needed fuel for our present nuclear power plants and enable them to
import nuclear fuel.

We were told that a goal was laid to have 20 GW of nuclear power by 2020
and a further 25 GW, post the Indo-US nuclear deal. To achieve this from the present
level of 4.6 GW from 19 smaller reactors, it would need a financial investment of
some Rs.3,65,000 crore. Each plant of 1000 MW costs approximately Rs.9,000 crore
and takes five to seven years to construct. This shows the gigantic scale of the task
ahead. Can the Government and the public sector NPCIL alone, deliver this, and do
you have sufficient financial and technical resources to do so? It is doubtful.

We want nuclear energy but need foreign help for it. Foreigners are now
willing to sell us whatever it takes to build nuclear power plants. But there is a
problem. What if the nuclear power facility blows up as in Chernobyl in 1986 or
develops a leak as in Three Mile Island in 1980. We would like to have a liability law.
The Government has come out with this Bill, which has undergone various changes
and will also be amended here again. The compensation is being increased from
Rs.500 crore to Rs.1500 crore. But the suppliers’ liability is still a matter of concern. I
would like to know from the Government whether we have an agreement with Russia
containing this clause. If not, then will it not be discriminatory? The USA has
developed relationship with us not merely for strategic reasons but also to ensure a
revival of its nuclear energy industry which has been in doldrums since 1973. Let us
accept this.

The most confused and controversial issue is that of restricting suppliers’
liability. Some have argued here that this will allow foreign firms to get away with
murder in case their components are responsible for an accident. This is simply false.

If a nuclear supplier is guilty of direct responsibility for such an accident, it can be
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sued for damages on the basis of existing product liability laws and the Law of Torts,
embodied in numerous Supreme Court judgements. This is completely separate and
different from the compensation provided by nuclear liability norms. A victim of a
nuclear accident needs to be provided compensation under both product liability and
nuclear liability. Here, of course, is the crux. He can be compensated under product
liability if it can be proved that a supplier, operator was directly responsible for the
accident. Nuclear liability does not care who is responsible for the accident. It is
similar to an ex-gratia payment, and it seeks only to provide speedy compensation to
a victim.

The international norm is to fix this compensation on the reactor operator.
Suppliers are not responsible because a single reactor can have thousands of
component providers and given the life cycle of a reactor, many of these suppliers
may no longer exist. I would suggest that the suppliers’ liability should be part of
normal product liability, which is about compensation on the basis of fault.E

It is not part of nuclear liability which is about compensation regardless of
fault. I am of the opinion that without private sector involvement, both Indian and
foreign, the ambitious nuclear power targets cannot be met. Allowing foreign
companies to participate in this sector will bring in additional finance, technology and
operational experience. It will expose NPCIL to competition and stimulate it to
remain competitive. Safety and security as well as liability issues should be applied
uniformly to all power plants. The NPCIL should have to stand on its own feet and

not depend on Government subsidies or bail-outs.
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For healthy growth of nuclear power sector in the new international
dispensation, there should be minimum barriers to entry by private players and an
efficient regulatory system that balances the interests of producer and consumers. We
are far from this. Another major compromise the Government has agreed to is to keep
private firms like L&T and Tatas out of the reckoning for running nuclear power
plants. These will thus be run only by the Government or Government owned
companies. That is a good starting point. But as time goes by, it may become
necessary to take private players on board to meet the target, which Government
agencies may find too ambitious to meet on their own. I am reminded here that the
Atomic Energy Act prescribes that a company in which not less than 51 per cent of
the paid up share capital is held by the Central Government can operate nuclear
stations. This keeps the prospect of joint venture between private and Government
companies provided that the Government holds the majority stake. It is a different
matter that the Government has not announced any plans for forming such joint
venture companies, but the option of doing so in future is always there with the
Government and the amendment that is circulated amply demonstrates it in serial
number two. I need not go into the details because of paucity of time.

I would like to draw the attention of the House towards Section 46 at Page 13
of the Bill. Section 46 says that the provision of this Act shall be in addition to and
not in derogation of any other law for the time being in force and nothing contained
herein shall exempt the operator from any proceedings, which might, apart from this
Act, be instituted against such operator.

MR. CHAIRMAN : There is a paucity of time.
SHRI B. MAHTAB : We are dealing with nuclear energy and I am dealing with the
Bill. I am not talking on anything else.

MR. CHAIRMAN: Please conclude now because you have given the salient points.
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SHRI B. MAHTAB : I am dealing with the provisions of the Bill.

As such, no fault compensation should be in addition to what is due under the
extant law. Whether this squares with Section 35, which rules out a civil court from
having jurisdiction over any matter in which the Claims Commissioner under the
proposed law has jurisdiction is far from clear. Laws need to be rid of fuzziness, not
just of partisan politicking.

The 1ssues, therefore, are:

(a) The liability cap on the operator may be inadequate to punish victims in the

event of a major nuclear disaster;

(b) may block India’s access to an international pool of funds; and

(c) is low compared to some other countries.

Further, when the extent of environmental damage and consequent economic laws
will be notified by the Government, this might create a conflict of interest in cases
where the Government is also the party liable to pay compensation.E
E The right of recourse against the supplier provided by the Bill is not compliant
with international agreements the Government may wish to sign. As I had stated
earlier, though the Bill allows the operators and suppliers to be liable under other laws,
it is not clear which other laws will be applicable. Different interpretations by courts
may constrict or unduly expand the scope of such a provision.

Sir, I have read somewhere that limiting nuclear liability may affect safety
standards. Once the liability of the operator is capped as this Bill states, and the
nuclear damage exceeds this amount, the Government is liable to compensate victims
subject to the cap. A higher insurance cover implies higher electricity costs.
Calculations indicate that the electricity cost would go up.

Clause 17 of the Bill permits the operator to take recourse against the supplier.
This may be an impediment if we want to join international agreements on civil
liability for nuclear damage. Most countries do not provide for a right of recourse

against suppliers of nuclear material. South Korea and Japan provide for recourse
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against suppliers, but they are not party to the conventions like Vienna Convention of
1963 and Paris Convention of 1961.

Under clause 18, claims for compensation can be filed within ten years of the
date of notification of a nuclear incident. This may be inadequate in cases where the
effects of radiation are discovered after a substantial period of time. In some cases, the
effects of damage may also be discovered only in the next generation of those
exposed to the nuclear radiations. Some countries provide for a period greater than ten
years for claiming compensation. Germany has it more than ten years. South Korea
has for loss of life and injury - within 30 years; the Netherlands have for damage to
persons - within 30 years; Romania for loss of life and injury - within 30 years; but
we have restricted ourselves to ten years.

In clauses 5 and 46, the Bill does not clearly define what type of law will be
applicable. Differing interpretations by courts, as | had stated earlier, will lead to
confusion. Compensation to be paid by an operator under this Bill ....

MR. CHAIRMAN : Please conclude now.
SHRI B. MAHTAB : Sir, I need another two minutes.

We have Environment Protection Act, 1986. There, the penalty is
imprisonment for up to five years. We have Water Act, 1974 and we have Air Act,
1981. There, the penalties are imprisonment for up to six years and fine. We have
Indian Penal Code, 1860 which prescribes imprisonment and fine for offences such as
criminal negligence, public nuisance and culpable homicide. We have general
principle of liability in law of torts where compensation to the extent of damage
caused and exemplary damages can also be awarded as it is there in the law.

Before concluding, I would like to say that the need for sufficient power
generation cannot be over-stressed. So far, foreign suppliers were reluctant to do
business with us in the absence of a well defined liability law. Now this stumbling
block is more or less out of the way. Many countries require operators to provide
financial security. This usually helps cover the operator’s liability in the event of an

incident. In this respect, the US system is somewhat unique.E
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In addition to insurance, the law in the United States requires compulsory contribution
by each operator ... (Interruptions)
MR. CHAIRMAN: Now, the time is fixed for passing the Bill. Therefore, please
conclude your speech.

... (Interruptions)
SHRI B. MAHTAB : Sir, allow me to mention two more sentences.
SHRI ARJUN CHARAN SETHI (BHADRAK): Sir, he is concluding.
(Interruptions)
MR. CHAIRMAN: He is concluding.

... (Interruptions)
SHRI B. MAHTAB : Sir, it is only with your permission that I can conclude.
MR. CHAIRMAN: Yes, please conclude in one minute.
SHRI B. MAHTAB : I am mentioning here the last point. It is about the United States
insurance. In addition to insurance, the law in the United States requires compulsory
contribution by each operator to a special fund. This fund, established under the Price-
Anderson Act, can be used for additional compensation. The current estimates put the
fund at around US $ 11.9 billion. Currently, in India, there is no law governing
nuclear event liability. This is set to change with the introduction of the civil liability

for nuclear damage, and this change is for the better.

MR. CHAIRMAN: The next speaker is Shri Adhalrao Patil Shivaji. I am giving you

five minutes time to speak.
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SHRI ADHALRAO PATIL SHIVAIJI (SHIRUR): Thank you, Mr. Chairman, Sir.
Thank you for giving me an opportunity to speak on this very important Bill, namely,
Civil Liability for Nuclear Damage Bill, 2010.

A lot of hon. Members have spoken about whether we need nuclear energy or
not. There is no doubt, looking at the country’s growth and power requirement, that
we do really need nuclear energy. But while considering this, we must also think
about the security and safety of the nuclear field.

This Bill was originally referred to the Standing Committee on Science and
Technology for its report, and the Standing Committee has recommended certain
amendments to the Bill keeping in view the national importance of this Bill. However,
the Government has come out with a different version of the Bill before the House
setting aside the amendments suggested by the Standing Committee.

The Committee’s draft had provided for supplier liability under clause 17 (b) in
the case of latent or patent defect or sub-standard material or defective equipment or
gross negligence and clearly making supplier liable for the above acts. However, I fail
to understand this. Why is the Government bent upon to save the suppliers from the
acts of negligence and other acts suggested by the Standing Committee by
deliberately adding the word ‘intent’ to clause 17 (c), which talks about suppliers
liability implying that supplier will not be liable for an accident unless there was an
intent on his part to cause it.

It 1s very surprising that the same word ‘intent’ has been brought in again
though the Committee had rejected the suggestion outright at the time of
consideration of the issue. This new word, which has been brought in, substantially
nullifies the supplier’s responsibility. What is more shocking is that the victim will
have to prove that the producer or the operator supplied defective items before they

can get any compensation.
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Strict liability means that the victim is relieved from proving fault. This
simplifies the litigation process removing any obstacles, especially, such as might
exist with the burden of proof given the complexity of nuclear science. In layman’s
terms, strict liability means that the claimant does not need to prove how an accident
occurred.

The Standing Committee also recommended the insertion of the word ‘and’
between the two clauses of 17 (a) and (b), which makes it mandatory for the operator
to enter into an agreement with the supplier for claiming any liability from the later. E

However, subsequently, this ‘and’ between Clause 17 (a) and (b) has also been
dropped which clearly shows the Government’s intent, to let suppliers off the hook.
These existing provisions are neither practical nor implementable and need to be
amended keeping in view the recommendations of the Standing Committee which
arrived at the conclusion after a thorough examination of the Bill. I urge upon the
Government to look into the matter seriously and bring necessary amendments to the
Bill on the lines of the Report of the Standing Committee.

I oppose the Bill in its present form as most of the Members have taken
objection to Clause 17 (b) and (c). I request the Government to consider and amend
this clause 17 (b) and (c¢).

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF WATER
RESOURCES (SHRI PAWAN KUMAR BANSAL): Sir, I would request you to
kindly postpone the Half-an-Hour discussion matter that is listed as the last item in
today’s list of business at Item No. 24.

MR. CHAIRMAN : If the House agrees, it may be postponed.

SHRI B. MAHTAB : My only concern is that it belongs to our Party which had given
this notice.

SHRI PAWAN KUMAR BANSAL: We can take it up at any other time which the
hon. Speaker may fix. We will have it at any other time which the hon. Speaker may
fix. But my only request is for today, we may postpone that and let us continue with

this discussion.


rep133_16
cd.. by w3


25.08.2010 162

SHRI B. MAHTAB : My only concern is it should be taken up in this Session itself.
MR. CHAIRMAN: It is accepted.
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SHRIMATI SUPRIYA SULE (BARAMATI): I stand here on behalf of my Party in
support of the Civil Nuclear Liability Bill. I am very proud to say that I come from a
State which has the first nuclear reactor in this country which today also generates
1400 MW of electricity for Maharashtra. Under the leadership of Shri Vikram
Sarabhai and Homibabha, Tarapur started this and today we have six other reactors
which are doing exemplary work.

Today our nation which is absolutely in the robust growth, it is an energy-
hungry nation today. We definitely need technologies. I think this entire debate today
is focused on the electricity deficit we have. A lot of numbers country-wide have been
given. To give you a little example of my State, today Maharashtra has a deficit of
5000 MW. There are schools, there are health issues and there are development
projects which are all held back purely because the engine to development today is
electricity and that is where our nation lags. So, I think we are all very concerned
about electricity and this entire Bill has to be pushed through because we need the
electricity for the growth of the country.

Today even if you notice why are we looking at this particular Bill, my
colleagues who all spoke earlier have talked about natural resources which are going
to die down, today environment is probably one of the hottest and most fashionable
thing everybody is talking about, and you see so many projects getting delayed. Even
the Power Ministry today in the State I come from has six mega-projects which are
held up because of environmental clearances. What is the next option for us? The next
option is this power.

If you look at France, half of energy or nearly 75 per cent of energy comes
from this energy; in Slovakia, it is 54 per cent; US, though it talks a lot about it, yet
does have 20 per cent. So, what option do we have, but to turn to this energy? If you
notice, we need a domestic legislation. I remember looking at a very heated debate in
this House when 123 Agreement was discussed. But this is a much friendlier debate. I
think it is a much nicer atmosphere and we are telling the world that we are serious

about our commitment of passing this and we are concerned about the people of this
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country. We just debated the Bhopal Gas Tragedy. I think that was an alarming step
because after 25 years, we are still talking about what the people have not got. I think
we are proud to be a part of this Government which has put the damages and
compensation on top of the agenda before committing anything to any country in this
world.

At the international level, if you see, there are four instruments of nuclear
liability: in 1960, the Paris Convention; in 1963, the Vienna Convention; in 1997, the
Protocol to amend the Vienna Convention; and in 1997, the Convention on
Supplementary Compensation. I think the whole of idea of bringing this is to have a
domestic legislation which is our own to protect our people I do not think it has got
anything to do with any other country, as many of the speakers earlier have said. The
Bill addresses the most critical issues, which is the cap, which is the level of
compensation, which is taken up.E

I think what hon. Jaswant Singhji said in his speech was absolutely true. There
is no value that can be attached to any life. Nobody wants an accident and nobody can
predict an accident. But these things do happen sometimes. They have happened in
various countries but not in the last 20 years. For sure, we must take care of it. In that
case, we have taken the notch to Rs.1500 crore. And that is not a cap. It can be taken
ahead, if the Government intervenes. So, let us not get tied down with the Rs.1500
crore mark.

The second point which has been taken is denoting the responsibility of
specific parties. There is this whole debate of operators and suppliers going on. I do
not think anybody is going to be left out. Whoever is liable for the disaster will
definitely pay for it. At the same, let us not make it so stringent that people would get
scared to invest. It is not only about foreigners. What makes you think we are only
going to be buyers? With good technology coming, maybe in the next twenty years
India would be a major player in the nuclear game and we would be supplying to

other countries. We must keep that as an option.
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We are even looking at setting numeric powers for liability insurance. I think
insurance 1s something which is addressed. I am thankful to the hon. Minister who has
covered all these points. One more point is about creating authoritative bodies to
assess claims. There is the Nuclear Damage Claims Commission, the Atomic Energy
Regulatory Board, and the Nuclear Liability Fund, which is going to be very critical
in distribution of compensation under the Bill.

The Nuclear Damage Claims Commission, in the Atomic Energy Act as well
as the Environment Protection Public Liability Insurance Act today have no
jurisdiction over accidents caused by radioactivity and I think the environmental
impact.

Today, if you notice, we are going to set up nuclear parks. There are going to
be six nuclear parks all over the country. In the State where I come from is a place
called Jaipur which is going to have six nuclear reactors. Today there is no protection
for it. You would be surprised but there are a lot of issues about land acquisition in
this area. Unless we protect our people, give them the confidence, none of these
projects are going to take off. So, we have to definitely consider this, put this entire
Bill in place which gives the confidence to the people of this country that these
projects are coming in their interest, for their electricity supply, and if at all something
worst happens in the form of an accident, which nobody wants, they will always be
protected and their generations will be protected.

Nuclear commerce is extremely critical for India. Today we talk about robust
growth. Robust nuclear programmes are very critical for us to produce energy, to
develop India’s health research, technology, advancement in India’s space
programmes and stimulate global interest and investments in India. I think we need a
balanced and timely and adequate compensation development programme and we
have to build a globally competitive nuclear industry for our country and make all of

us proud and be serious global players as a part of the Nuclear Suppliers Group.
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DR. M. THAMBIDURAI (KARUR): Mr. Chairman, Sir, I rise to put forward my
Party’s views on the Civil Liability for Nuclear Damage Bill, 2010 brought forward
by the hon. Union Minister Shri Prithviraj Chavan.

Primarily the Bill is supposed to provide liability for compensation for any
damage that a nuclear installation may cause to the civilians. This Bill also provides
for establishment of Nuclear Damage Claims Commission and also make the
appointment of Claims Commissioner. During the normal circumstances the liability
clause would not have caused so much objection or resistance. But, since this is going
to be a nuclear installation and since the suppliers are going to be foreign countries,
there is so much importance being given to this aspect, especially when the Bhopal
gas tragedy is still alive in our mind.

We cannot imagine the level of damage a nuclear accident can cause. The main
objection to the Bill was to Clauses 7(1) and 17(B). These are the things most of the
Members have raised. Actually, earlier the Government wanted to introduce the Bill
but it was delayed because of the apprehensions expressed by many Members.
Because of that delay, so many changes have taken place in the Bill. The Government
has already proposed 18 amendments to this Bill. That shows that the Government is
willing to consider the views of the Members and it has no objection to their views.

My second point is related to compensation. Some hon. Members have said
that people will suffer but nobody will be there to get them the compensation. Safety
is very important. The Government must give importance to the safety aspect.E

That is why, the Bill contain many stringent clauses concerning suppliers and
operators. In Tamil Nadu, we have two facilities — Kalpakkam is already functioning
as a Nuclear Energy Power Station and Koodankulam is going to start its functioning
and efforts are being made in that direction. In the meanwhile, there is apprehension
among the people as to whether it would cause damage to the public. Therefore, this
aspect should to be dispelled by the Government.

Three apprehensions have been raised by most of the Members. One is that due

to the US pressure, the Government is bringing the Bill. We must not yield to the
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pressure. This aspect too should be cleared by the Government. There must not be
any impression credited, that our country is bowing to any pressure from any other
country. This is a very important aspect, which has to be cleared.

When the US companies are coming forward to install the nuclear plants here,
we have to be very careful from the suppliers point of view also. I am saying not only
of the US, but of other countries also.

Regarding the compensation cap, the Government has increased the cap from
Rs.500 crore to Rs.1,500crore but many hon. Members have stated that there should
not be any cap because in many countries, they are not insisting on the cap. Therefore,
that cap can be removed. This is one of our suggestions.

Regarding the intention, about which many hon. Members have raised doubts,
I do not want to go into that further. The Government must definitely have good
intention to see that the Bill considers all the suggestions made by the hon. Members
and the Government must take all the precautionary measures to ensure that safety of

the civilians in the country is taken care of.
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TR, w9 H we are already having a dispute. 39 ¥ Ugdl ¥ & TSR & A1y
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MR. CHAIRMAN : These are not to be recorded.

(Interruptions) ..."
MR. CHAIRMAN: Please address the Chair.
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SHRI GURUDAS DASGUPTA (GHATAL): Sir, I rise to express my deep
apprehension, deep misgivings and deep concerns at the massive programme of
nuclear power generation in the country.

I have my misgivings, but that does not mean that I am not Indian. I feel that
the country is hungry — hungry for power because there is no power and hungry
because there is no food. Therefore, the question of meeting the demand of power is
an utmost important national priority.

But the issue is nuclear power development is extremely costly. I am limiting
my points. The Government has not calculated the total cost involved in the
generation of nuclear power and import of 40 reactors from America. Whether a
country like India can afford this and whether a poor country like India can afford this
— that 1s the biggest question; without going into the economics of this, it is difficult to
come to a conclusion.

Secondly, I do not believe that nuclear power is the only alternative for India.
What is the coal deposit? We cannot say how much of coal is deposited in India
because exploration has not been completed in India even today. So, nobody can say
what is the actual total coal deposit in the country. Nobody has calculated the strength
of hydro-electric power. So, without making a scientific assessment about the power
potential the country is having, it is a myth and it is dubious to say that if we have to
meet the power-hunger, we have to depend on nuclear power generation. It is a
scientific myth; it should not try to impose upon the House to get this Bill passed.

Thirdly, there is a strong view; and the view is not the political view; the view
is of the scientists. E

The scientists’ view is that excessive emphasis on nuclear power generation
may undermine the development of Thorium power generation in the country. That is
also equally important. I have always a feeling that sometimes Government becomes
too-much one-point-centric programme. Government becomes too much obsessed

with one particular consideration. I do not say that it is a political consideration. It is
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for the Government to clarify. But it is sometimes one-point obsession that leads to
the country to a different direction than it should go.

Why this unusual hurry? I do not connect it to the visit of Obama. I am not
connecting it. Somebody may do it. I may not agree. Why this unusual hurry? Why
we could not have discussed it a little more? This unusual hurry arises not out of
political patience and prudence but out of political compulsion. What is the political
compulsion only the Government can clarify?

We are placing the order with America. I have no objection. I have no doubt.
America can supply us. But let us believe that the American reactor industry is
having no order for the last 35 years. Therefore, if somebody makes 1 + 1 = 2, what
is the answer? Are we coming to the help of the order-starved reactor industry of
America? I do not know. I want the answer. Somehow, there is an inter-connection
and whether this inter-connection has moved this Government so swiftly, I am not to
make conclusion. Conclusion should be drawn by the people, by the history and by
the posterity. I can only raise my resenting voice, dissenting voice and a voice to
express concern for the people; not to be dubbed as anti-national but to be dubbed as
pro-Indian who believes that India’s development depends on a correct technological
strategy and economic programme.

I would not comment about Obama’s visit. It may be co-incidental, accidental
or incidental, I do not know! I do not know if this hurrying up, pushing up has
something to do with the visit of a dignitary. He is welcomed to India. He is an
elected President of America. We have a deep love and feeling for the country of
Lincoln. Therefore, I am not connecting but somehow this unusual hurry makes
people apprehensive. I do not say that [ am suspicious but [ am saying apprehensive.

Sir, there is also a legal opinion. The Supreme Court has said that the
enterprise is strictly and absolutely liable to compensate all those who are affected by
the accident and such liability is not subject to any of the exceptions which operate

vis-a-vis the principle of strict liability. Therefore, I do not know whether any
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additional law was necessary. | am only saying that these are the mis-givings in the
minds of the people including me. It is for the Government to come clear.

If despite this pronouncement of the Supreme Court, there is a law, I have no
objection. “Adhikantu na doshaya” Let there be something more. But, there is a big
‘but’. Shri Chavan has circulated an amendment: “The nuclear incident has resulted
from the act of commission or omission of an individual done with the inent....”. Sir,
‘intent’ is a word which is ambiguous. We are passing this law. We are subject to
judicial scrutiny. If in the body of the law there is ‘intent’, how to prove the intent? It
is a psychological question. How to establish the intent? Therefore, by introducing
this word ‘intent” we make ourselves vulnerable to judicial pronouncements which

may embarrass the Parliament.E
18.00 hrs.

Therefore, the point is this ‘intent’ is a word which can be explained in a
different way, I do not know. I only say that the Government has discussed it with
everybody. I know it. I heard the speech of my friend, Shri Jaswantji, his maiden
speech as a new member of BJP.

MR. CHAIRMAN : Hon. Members, it is 6 o’clock. We can extend the House till this
Bill is passed and thereafter ‘Zero Hour’ matters would be taken up. I think, the House
agrees.

SEVERAL HON. MEMBERS: Yes.

SHRI GURUDAS DASGUPTA : I have listened to the speech of Mr. Jaswantji. |

must say [ am not surprised. I am thrilled at the left hand support that he has given to
the Government. It is good for the Government to have a support either from the right
or from the left. Even if it is a left handed support, it solves the paradoxical problem

of numbers. Therefore, it is good that has been done. Therefore, at the end, may I say

“Frai it ol a1 1 I BTei?” L (STaET)
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I am also amused that the Government is having a heavy agenda today. Along
with nuclear liability, there is a legislative business for discussing the increase of
pension and allowances of the Members. Therefore, we have a very heavy agenda. 1

do not want to take your time. The Government has given both items together.
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THE PRIME MINISTER (DR. MANMOHAN SINGH): Mr. Chairman, Sir, Shri
Prithviraj Chavan, my colleague, in his introductory statement has covered a lot of
territory. In the final reply to the debate, he will deal with many technical issues
which have arisen in the debate.

My purpose is rather limited. I wish to state categorically that this Bill
completes in a way our journey to end the nuclear apartheid which the world had
imposed on India in the year 1974. To say that this is being done to promote
American interest and to help American Corporations, I think is far from being the
truth. As far as I am concerned, this 1s not the first time that I have been accused of
doing such a thing. I recall and Advaniji would recall in 1992, when I had presented
the Budget of the Congress Government, the whole Opposition, with a few exceptions,
rose to say that I should be impeached, that this Budget had been prepared in the
United States.

Mr. Chairman, Sir, history will be a judge, what we did in 1991 and how it has
contributed to what. Shri Jaswant Singhyji calls a resurgent and assertive India. I leave
it to the people of this country to judge. It is with this very motivation that our
Government has tried to complete the journey towards ending the regime of nuclear
apartheid. To say that we have in a way compromised with India’s national interest
would be a travesty of factS.E

Without going into the details, I would once again assert that while we have
pursued this Bill with determination, this process was started in 1999. When I looked
at the old files of the Atomic Energy Commission, I found there was a lot of work
done by our scientists, by our technologists. They all came to the conclusion that
India does need such a law. At that time we were not in power. But it is certainly true
that when we came to power, in our discussions with the United States we signed a
Memorandum of Understanding on the 10™ of September in which we said we would
bring such a Bill and enact such a law. This is not, in any way, contrary to India’s
interest and the fact that it was stated in that memorandum was not certainly an act of

anti-national intent as Shri Jaswant Singh tried to imply.
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Mr. Chairman, Sir, these are some of the brief comments that I wanted to make.
About technical issues that have been raised, my colleague will reply. But I do agree
with Shri Jaswant Singh that nuclear energy, utilisation of nuclear energy is a serious
issue and that it can be misused. Therefore, I think, all actions leading to use of
nuclear energy, | think, must be done with utmost care. His concern about nuclear
safety is one which I fully share and I assure the House that we have an independent
Atomic Energy Regulatory Board which is an independent entity. The fact that we
have so many reactors, 40 reactors and that there has not been one single incident is a
tribute to our scientists and technologists who man our nuclear facilities.

Mr. Chairman, Sir, even then I take note of the sentiment that we cannot rest
on our laurels. We will do everything to strengthen the Atomic Energy Regulatory
Board to ensure that safety concerns receive the attention that they must if we are to
use nuclear power as a major source for generating and meeting India’s need for
energy.

Mr. Chairman, Sir, a question has been raised whether nuclear power is a
viable economic option. As of now, all the studies that I have seen done in the atomic
energy establishments do state that beyond a certain distance from the coal mines
nuclear energy is the preferred option even now. But technology is not constant.
Technology is moving and moving fast enough. I cannot predict what the future holds
for us but I would like that if the future does throw up the proposition that nuclear
power is a viable option, then India should have the ability to make use of nuclear
power. Development is not about fixing the technological framework. Development,
in the final analysis, is an act of widening the development options that are open to
the country and what our Government has done has created more opportunities, more
options for India in future to meet its energy requirements.

It is of course certainly true that presently hydro power presents limited options.
Coal also offers limited options insofar as the effect on climate change and carbon
emissions are concerned. Therefore, nuclear power is an option which we should

simply not ignore. What we have done, I think, enables India to enter into nuclear
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commerce with other willing countries in order to widen its development options in
meeting its energy requirements.
Mr. Chairman, Sir, with these words, I beg of this House to pass this Bill with

unanimity.
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SHRIMATI HARSIMRAT KAUR BADAL (BHATINDA): Sir, at the time of
signing the 123 Agreement, it was made evident that India would have to follow the
terms of the Nuclear Suppliers Group which entailed a new Act to be enacted where

nuclear vendors selling reactors to India would be immune from any liability.

18.10 hrs.
(Dr. M. Thambidurai in the Chair)

It seems that in its present form, the Bill that we are trying to pass today gives
the impression of doing exactly this.

It totally indemnifies the supplier of nuclear plants and channelises the entire
liability for a nuclear accident on to the operator of the plant and ensures that the
supplier has no responsibility to share the safety concerns with the operator especially
if they come to light after the equipment has been supplied. Insulating the supplier
from the responsibility means that once they have persuaded the operater on the
quality of the equipment, they are not liable for any problems that may occur after that.

I feel that, by doing this, it will lead to greater risk where suppliers may, in
order to keep their costs down and profits down, compromise on safety.
Compromising on safety may lead to nuclear accident but the supplier will be
absolved of any kind of liability according to this Bill in case any mishap occurs.

In clause 17 of the Bill which is regarding the Recourse against Suppliers, it
seems to be designed with entirely suppliers priorities in mind. By saying that the
recovery of damage from the supplier will only be after the proof of the intent to
cause damage is totally absurd because, first of all, anyone intending to cause damage
ensures that their tracks are covered and no fingers point towards him. Secondly, if
the damage is already done, the purpose is achieved, then what is the use of then
finding fault with him as he has already achieved his purpose? I feel that this too
needs to be changed.

Thirdly, clause 2 of the Bill says that the nuclear damage has to be notified by

the Government. Clause 6 says that the Government is the one that can increase the
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overall cap after notification. The extent of the damages suffered will also be decided
by the Government. The Government will have to pay further amount if it exceeds
Rs.1500 crores and at present, all nuclear plants are owned by the Government. So, I
think, there is a total conflict of interest where the Government decides everything,
decides to notify and increase the cap and then the Government itself has to pay. So,
I think this clause also needs to be changed and an independent body should be given
the responsibility of deciding all these points.

The main point that I would like to come to is, in case of nuclear disaster
where the lives of people and property of this nation are concerned, there is no
monetary liability that can match it, leave alone Rs. 1500 crores. If you look at
countries like Japan where for the same liability, it is 1.2 billion US dollars. They take
it that Rs.1500 crores seems like a joke because Rs. 1500 crores today may be a lot of
money but 20 years down the line, Rs. 1500 crores does not have that value and the
population would be much more than today. Then will there be a body that will decide
how this amount keeps increasing?

I would like to point out to you that a study was conducted by Sandia National
Laboratory, a US based lab in 1982 on a nuclear plant called the Indian Point Nuclear
Power Plant near New York. They did a study that in the worst case scenario, what
could be the worst damage? In 1982, they found that just the property damage of the
worst case scenario would amount to almost 274 billion to 314 billion US dollars.
This 1s more than the entire budget of the Government today. What I am trying to say
is, in case of an accident, big or small, is the Government equipped to even pay this
compensation that we are talking about in case the damages are so great?

When we talk about preparedness, has the Government the means to give this
compensation or not? But before that, I would like to come to the preparedness of
this country for disasters. Sir, there are floods, cyclones, tycoons, Tsunami, etc. If

we look at the preparedness of our country, we may find that not even the basic

warning ement 1s in place.
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Forget mitigation, relief and rehabilitation, which come after the disaster, we
do not even have the basic equipment to foresee these things, be it the Bhuj
earthquake, be it the Leh cloud burst, be it the tsunami, be it the flood or drought. I
would go to the extent of saying that today most of the municipalities in our country
do not even have a fire brigade. In case of a man-made fire incident, if we want to
call up, we do not even get an answer on the phone for the fire brigade, leave alone
the natural disasters. Today, we do not have preparedness for these natural disasters.

In Delhi every child knew that in the coming monsoon season there was going
to be dengue and there was going to be malaria. I would like to know what was the
preparedness of the Government. Today, so many people are dying of dengue. In
spite of having hospitals, man-power and the logistics, the Government cannot
function because it does not have the necessary works in place to avoid this. So, this
is the preparedness of our country and of our Government regarding the natural
disasters. So, the point that I would like to make is that when we are not prepared for
natural disasters, man-made disasters, how are we prepared for nuclear disasters,
which are of a huge scale, which we have not even begun to comprehend?

Today, we are talking about nuclear power and nuclear fuel. There are various
other things. If we look at the Government of India’s statistics, the total installed
capacity is 1,62,366 megawatt. ... (Interruptions)

MR. CHAIRMAN : Please wind up.
... (Interruptions)
SHRIMATI HARSIMRAT KAUR BADAL : I will cut it short and come to the point.

Today, there are many other renewable energy sources which do not carry
these kinds of hazards. There is untapped potential in our country in these things.

What about environment concerns? Today, nuclear waste is so dangerous that
it has become the biggest problem, not just in our country but in the entire world.
Where are the environmentalists now? The radio active waste can cause danger

which lasts up to several million years. There is no proper way of getting rid of this
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nuclear waste. Countries are pouring gallons of atomic nuclear waste into our

rivers. ... (Interruptions)

MR. CHAIRMAN: There are many Members who are yet to speak. Please wind up.
... (Interruptions)

SHRIMATI HARSIMRAT KAUR BADAL : There are discharges from hundreds of

plants the world over of radium and thorium which have lives of 1600 to 75,000 years.

Did we even think of this?

The last point which I want to say is about the security of these nuclear things.
Today, just eighty tones of plutonium can make 10,000 nuclear bombs. How are we
going to ensure security of all these things? Who is going to pay for ensuring the
security of all these things? How can we ensure that it does not get proliferated and
does not go into the wrong hands? ... (Interruptions)

MR. CHAIRMAN: Please wind up.

... (Interruptions)
MR. CHAIRMAN: Nothing will go on record.

(Interruptions) ... "
SHRIMATI HARSIMRAT KAUR BADAL : While opposing this Bill in its present
form, I would like to say that there is a mad rush to meet the deadline to please certain
super powers. We should remember that it is the slow and steady that wins the race.
Absolute, stringent and high liability clauses must be put in place to ensure total
responsibility of all concerned. From A to Z, each one link of the chain must know
what is his liability and what is his responsibility to ensure the safety of millions of
people who have no say in this Bill, but who are going to be the worst sufferers of

these disasters.

* Not recorded
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SHRI NARAHARI MAHATO (PURULIA): Mr. Chairman, Sir, I would like to
thank you for the opportunity given to me to speak on the Civil Liability for Nuclear
Damage Bill.

Sir, today, many hon. Members have taken part in the discussion on this Bill. I
want to discuss a few points in brief. Today, we have 4000 MW of nuclear power.
Why do we need this legislation? This is my first question. Our target is generation of
nuclear power. From where will the reactors come? This is my second question.

It is quite surprising that the reactors of a particular size have been supplied by
certain countries. Parliament is kept in dark about the cost of the reactors. This point
has not been clarified. What is the liability in this? With India and the US reaching an
agreement on the reprocessing of spent nuclear fuel, both the countries have moved
closer to implementation of this nuclear deal. An agreement on the reprocessing
rights had evaded ﬁnalization.@

It is because of India’s reluctance to allow American officials’ entry into
reprocessing facilities for inspection and due to the demand for more than one
reprocessing facility and for narrowing of the condition under which the US can
suspend the reprocessing permission. Negotiations on these contentious issues
continued for months and the final agreement reflects a compromise on them with
both sides feeling that their grievances and demands have been adequately addressed.

The Bill, as drafted by the Government, has provisions which are not in the
country’s best interests. My suggestion is that the Government should withdraw this
Bill. I would request the Government to convince the country that this legislation
serves our needs and interests best.

Then, as per Clause 6 of this Bill, what is the basis for compensation? What is
the intention of the Government? Why is our Government under pressure to pass such
a Bill? The Minister should clarify this point.

With regard to Clause 46, it is very categorically recommended by the

Standing Committee that private companies can enter into this sector, but the
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Government has moved an amendment to that clause now. I demand that the
Government should remove the cap and allow private companies into this sector.

MR. CHAIRMAN : Please conclude now. I am going to call the next speaker.

SHRI NARAHARI MAHATO : With these words, I conclude.
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"SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT) : Hon. Chairman Sir,
the Civil Liability for Nuclear Damage Bill 2010 is a very controversial Bill and I rise
to oppose it. It attempts to safeguard the interests of the foreign nuclear reactor
suppliers. There have been debates and discussions on the provisions of this Bill in
the standing committee as well as in the Cabinet. There have also been extensive
discussions in the media which proves that the instructions of United States of
America have been followed by the Government in toto. The suppliers are not going
to accept any kind of liability according to the provisions. We all know that nuclear
accidents can happen anytime, anywhere but the suppliers’ responsibility and liability
have not been fixed. It will merely depend upon the ‘intent’ of the suppliers which
cannot possibly be proved. In clause 6, the fiscal liability is said to be merely Rs.
1500 crores. Suppose the incidents were to happen in USA, then the fiscal liability
would have been to the tune of 10.5 billion dollar. Be it Japan, Russia or Germany,
the cap is much higher than that in India.

It has also been said that the victim or sufferers will not have the right to
recourse; they will not be able to move courts for getting justice. Infact the operators
or suppliers will decide upon the justice and judgement meted out to the victims.
Indian laws, rules & regulations will be of no use. Only the laws pertaining to USA
will rule the roost. The cases will be decided according to foreign diktats. This Bill is
going to thwart the tremendous scientific developments that our country had achieved.
There was huge progress in the nuclear sector, in thorium and other radio-active
minerals. All these developments will be hindered by the provisions on the proposed
Bill.

Environment will be another casualty. Pollution level will increase in leaps
and bounds. Therefore this Bill will be extremely harmful to our country on all
counts. Thus I once again strongly oppose it and thank you for allowing me to put

forth my views.

* English translation of the speech originally delivered in Bengali
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SHRI PREM DAS RAI (SIKKIM): Mr. Chairman, Sir, I rise in support of the Civil
Liability for Nuclear Damage Bill, 2010. My party, the Sikkim Democratic Front
supports this Bill which will align our great country in the way the nuclear-enabled
countries conduct their business in the civilian uses of nuclear power.

I think most of the speakers before me have covered every possible ground
from why we need it and what could be the possible pitfalls. This Bill has received
due scrutiny like never before. This also serves as a model in the way Bills receive
due diligence before being brought to Parliament.

I agree with the concerns raised by the senior hon. Member Shri Jaswant Singh.
Harnessing of nuclear power is extremely dangerous and can be very damaging as has
been seen by the Chernobyl disaster.E

Tfore, we must pay extreme attention to details in the processes of
purchase, installation and operation. Therefore, in order to bring about sanity or
orderliness in the way we handle this, the civil liability in the case of nuclear damage
by regime is to be constructed in our country.

I congratulate the Government for the manner in which the Bill has undergone
many amendments while in consultation with key opponents to the Bill in its original
form. I would like to state that there ought to be constant vigil in the way the regime
plays out in the future not only here but all over the world, eco system must keep up
with the technological progress as well as the way the damages are handled. This is a
fast changing scenario we need to build the flexibility to see that it will always remain
current in both thought and deed at all times.

With these words, I would like to thank the hon. Chairman for giving me time.
Thank you.

MR. CHAIRMAN : Dr. Tarun Mandal, you have to wind up in one minute. Please
cooperate. The hon. Minister has to reply. So, I would request you to be very brief.
DR. TARUN MANDAL (JAYNAGAR): Sir, I always remain the last speaker. I seek
your indulgence. Please allow me to place four-five points only.

MR. CHAIRMAN: You place all your points in one minute.
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DR. TARUN MANDAL : Mr. Chairman Sir, I submitted a notice this morning to the
hon. Speaker not to consider this Bill at all in this House because I believe that this
Bill will go to serve the major interests of the foreign suppliers and not the people of
our country. However, the hon. Prime Minister has already assured the House that it
is going to safeguard the all round interests of our citizens.

Sir, I am putting here some scientific and economic points for the
consideration of the hon. Minister. As far as pollution and waste products are
concerned, not only the accidents but the disposal of waste products is still a problem
all over the world to all the scientists. What the US and European countries do under
the seabed or in the deserts that also pollutes our sea resources and the Earth. So, it is
a perennial hazard and for that reason it should be rejected.

Sir, the cost of production of this nuclear electricity is more than produced by
our conventional energy. Our country is full of resources where the hydro electricity,
the bio-gas, the solar remain untapped and fossil reserves only can serve at least more
than 150 years. So, we should concentrate on that point.

In a particular amendment, it has been given as ten years for filing of the claim
for any property damage and 20 years for any personal damage. The radiation
hazards — our evidence is Hiroshima-Nagasaki — can go as per the scientists, up to
1,50,000 years. So, there should not be any bar of time. So, I am opposing this Bill
outright and I would like to appeal to the Government to concentrate on our own

resources and give energy to our country.
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SHRI PRITHVIRAJ CHAVAN : Mr. Chairman Sir, [ am extremely grateful to the
Members who took part in this very informative debate and I must thank Shri Jaswant
Singh who initiated from BJP side who set a very healthy and a constructive tone to
the debate. We expected nothing less than this from him.

Sir, two political points have been raised, first of all, why was the Government
in such a great hurry and was there a deadline. There is no deadline. I will humbly
submit that we were five years too late just for the abstinent opposition of some of our
friends which delayed that nuclear expansion by five years. Let us not delay it any
more.

Sir, hon. Jaswant Singh Ji referred to the visit of the US President. The former
Foreign Minister was unfair to our other friends from France and Russian Federation
who are also coming. Let us not forget that India is a resurgent and an assertive
country and we are in a position to place orders and people are interested.E

I will come to the amendments soon. The Government has accepted, after
wide consultation, the two points that were made particularly on the role of suppliers.
I have said repeatedly that our law goes further into the jurisdiction of criminal
liability which really the civil liability law should not have had. But because we
suffered Bhopal, because concerns were expressed, we brought in 17 (b) clause, and
there were a lot of agitations on that clause. After discussion with the senior friends
from all the political parties, we have brought the word ‘intent’ which caused a lot of
heartburn. Therefore, our Government’s amendment is exactly the same as what the
BJP and the Left Parties have; I am very thankful to you, Sir, for that.

The word ‘intent’ or the word ‘wilful’, all these words came not because we
invented them, or there was some sleight of hand, but because these words are used in
international legislations, international conventions to which we are a party. A
reference was made to CSC. The CSC has been negotiated by a UN agency, IAEA,
of which India is a Governing Board Member. We have yet to draft on CSC. But

there were objections by the Left parties. Yes, we do not have to join CSC right now;
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we will only join if the House agrees at a later date. There is no hurry; there is no
compulsion to join CSC.

I am unable to accept the amendment by Shri Basudeb Acharia ji, who wants
the compensation to be raised to Rs. 10,000 crore. We have already accepted
compensation to be raised from Rs. 500 crore to Rs. 1500 crore. It is exactly same as
in the United States which has the compensation to operators at 300 million dollars.

I would like to take this opportunity to clarify one thing. While the limits of
compensation are primarily for taking insurance, you cannot have insurance with no
limits, but the compensation is, in fact, unlimited. I want the House to note this fact,
whatever the compensation the Commissioner or the Commission will set, that
compensation will be paid.

We have also accepted the suggestion of the Opposition to create a fund like in
America. The fund will be created immediately. The fund, as it grows over the
number of years, will eliminate the gap which exists from the operator’s
compensation and the Government’s figure of 300 million SDRs.

There are two-three other points. There are concerns expressed that whether
buying imported reactors will compromise our three-phase nuclear programme. 1
want to emphatically assure the House that our research programme will not be
compromised at any cost. We are going to start the fast breeder reactor next year, and
I am proud to say that India now leads the world in the fast breeder technology which
will produce uranium for a three-phase third stage programme. The third-stage
thorium programme will require large quantities of plutonium but the research is on.
We already have advanced heavy water reactor design which will be launched very
soon, which will further grow the research in thorium utilization. Thorium utilization
is ultimately our guarantee of energy security. This country will never give up
research on thorium or research on three-phase thorium programme.

There was a concern expressed that the nuclear industry is dead; it is in
recession. [ would like to inform the House that there is a nuclear renaissance

everywhere. The large plants like the ones which we are considering, which have
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1650 MW capacity, 1000 MW capacity, are being constructed in many countries like
France, Finland, America, Russia, and China. We also will be constructing plant not
with one technology but four technologies from France, Russia, Japan and the
Japanese-US consortium. So, we are not putting all our eggs in one basket. We will
evaluate for the best technology and we will further expand that technology. Also, we
will start our own programme for similar large plants which will take some time; but
our research will continue.

There are one or two last points. Hon. Jaswant Singh ji talked about the
closeness of atomic energy establishment, the Atomic Energy Commission. I think, it
is a point well taken. There was a need, and the programme was entirely strategic,
when it had to be kept close. But now that the programme has become more
commercial, I think there is need for more openness, and I will take this opportunity
to invite all the Members of Parliament to visit the atomic energy establishment either
in Mumbai or Kalpakkam or anywhere close to their constituencies and see what good
work our scientists are doing.

Gurudas Dasgupta ji talked about other options, namely, coal and hydro.E

Yes, coal and hydro are very important options. Nobody is saying that we are
giving up the options of coal and hydro but there are problems. Therefore, we cannot
ignore nuclear option. We are only expanding nuclear option. We know that in hydro
there is a great opposition for large dams being built up in the country. Only the other
day, my colleague, Shri Sushil Kumar Shinde announced that the Government is
cancelling a major hydro project, Lohari Nagpala project, where a sum of Rs.600
crore has already been spent. That project has been given up because of
environmental concerns.

So, hydro is not without cost, and the same is the case in respect of coal project.
We must do research in clean coal technologies but there is nothing like clean coal.
Coal is a dirty fuel. It is running out. Fossil fuel is running out. There will be a
possibility of carbon taxation in the near future. Therefore, we have to have a strong

nuclear option which this Bill has attempted to establish.
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I would just say that we, all of us, have worked very hard to come to a
compromise, and I would like to thank every single political party. I cannot name
each one of them individually but I thank every one of them for building a consensus
on this very important piece of legislation. I think, we need such legislation for non-
nuclear sector also, for other strategic industries.

In the end, I wish all our hard work to create this law, and this law is never
used ever because our nuclear programme will be so safe that we will never have to

use this law.

MR. CHAIRMAN : The question is:

“That the Bill to provide for civil liability for nuclear damage,
appointment of Claims Commissioner, establishment of Nuclear
Damage Claims Commission and for matters connected therewith or
incidental thereto, be taken into consideration.”

The motion was adopted.
MR. CHAIRMAN: The House will now take up clause-by-clause consideration of
the Bill.

Clause 2 Definition

Amendments made:

Page 2, after line 23, —

insert ‘(ca) “environment” shall have the same meaning as assigned 29
of to it in clause (a) of section 2 of the Environment (Protection) Act,
1986. 1986;’. 3)

Page 2, for line 29, substitute —
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“(i) loss of life or personal injury (including immediate and long term
health impact) to a person; or”. (4)

Page 3, for lines 37 and 38, substitute —

() “operator”, in relation to a nuclear installation, means the Central
Government or any authority or corporation established by it or a
33 of Government company who has been granted a licence pursuant to the
1962. Atomic Energy Act, 1962 for the operation of that installation;’.  (5)

(Shri Prithviraj Chavan)
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SHRI BASU DEB ACHARIA (BANKURA): I beg to move:
Page 3, for lines 44 to 48, substitute—
‘(o) “radioactive products or waste” means any radioactive material

produced in, or any material made radioactive by exposure to, the
radiation incidental to the production or utilization of nuclear fuel;’.

(19)
MR. CHAIRMAN: I shall now put amendment no. 19 moved by Shri Basu Deb
Acharia to the vote of the House.
The amendment was put and negatived.
MR. CHAIRMAN: The question is:
“That clause 2, as amended, stand part of the Bill.”

The amendment was adopted.
Clause 2, as amended, was added to the Bill.
Clause 3 was added to the Bill.

Clause 4 Liability of operator

Amendment made:
Page 5, after line 3, —

Insert “(4) The liability of the operator of the nuclear installation shall
be strict and shall be based on the principle of no-fault liability.”.

(6)
(Shri Prithviraj Chavan)
MR. CHAIRMAN: The question is:
“That clause 4, as amended, stand part of the Bill.”

The amendment was adopted.
Clause 4, as amended, was added to the Bill.
Clause 5 was added to the Bill.
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Clause 6 Limits of Liability

Amendment made:

Page 5, for lines 36 to 46, substitute—

Limits “6.(/) The maximum amount of liability in respect of each nuclear

of incident shall be the rupee equivalent of three hundred million

Liability Special Drawing Rights or such higher amount as the Central
Government may specify by notification:

Provided that the Central Government may take additional measures,
where necessary, if the compensation to be awarded under this Act
exceeds the amount specified under this sub-section.

(2) The liability of an operator for each nuclear incident shall be—

(a) in respect of nuclear reactors having thermal power equal to or
above ten MW, rupees one thousand five hundred crores;

(b) in respect of spent fuel reprocessing plants, rupees three hundred
crores;

(c) in respect of the research reactors having thermal power below ten
MW, fuel cycle facilities other than spent fuel reprocessing plants
and transportation of nuclear materials, rupees one hundred crores:

Provided that the Central Government may review the amount of
operator’s liability from time to time and specify, by notification, a

higher amount under this sub-section:

Provided further that the amount of liability shall not include any
interest or cost of proceedings.”. (7)

(Shri Prithviraj Chavan)
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SHRI BASU DEB ACHARIA : 1 beg to move:
“Page 5, for lines 36 to 46, substitute—
Limits of  “6. The liability of an operator for each nuclear incident shall be —
Liability.
(a) 1in respect of nuclear reactors having thermal power equal
to or above ten MW, rupees ten thousand crores;

(b) 1in respect of spent fuel reprocessing plants, rupees  five
thousand crores;

(c) in respect of the research reactors having thermal
power below ten MW, fuel cycle facilities other than spent fuel
reprocessing plants and transportation of nuclear materials,
rupees three thousand crores:

Provided that the Central Government may review the
amount of operator’s liability from time to time and specify, by
notification, a higher amount under this sub-section:

Provided further that the amount of liability shall not
include any interest or cost of proceedings.”.  (20)

MR. CHAIRMAN: I shall now put amendment no. 20 moved by Shri Basu Deb
Acharia to the put of the House.

SHRI BASU DEB ACHARIA : Sir, I am pressing for division on this particular
amendment. ... (Interruptions)

SHRI PRITHVIRAJ CHAVAN: Sir, | have already explained to him.

(Interruptions)

SHRI BASU DEB ACHARIA : Sir, I am pressing for division on this particular
amendment.

1844 hours

MR. CHAIRMAN: Let the Lobbies be cleared—|= |


LH
Fd. By l4


25.08.2010 196

MR. CHAIRMAN : Now, the Lobbies have been cleared.

I shall put amendment No. 20 to clause 6 moved by Shri Basu Deb Acharia, to
the vote of the House.

The question is:

“Page 5, for lines 36 to 46, substitute—

Limits of  “6. The liability of an operator for each nuclear incident shall be —
Liability.
(b) in respect of nuclear reactors having thermal power equal
to or above ten MW, rupees ten thousand crores;

(b) in respect of spent fuel reprocessing plants, rupees  five
thousand crores;

(c) in respect of the research reactors having thermal
power below ten MW, fuel cycle facilities other than spent fuel
reprocessing plants and transportation of nuclear materials,
rupees three thousand crores:

Provided that the Central Government may review the
amount of operator’s liability from time to time and specify, by

notification, a higher amount under this sub-section:

Provided further that the amount of liability shall not
include any interest or cost of proceedings.”.  (20)

The Lok Sabha divided:
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MR. CHAIRMAN : Subject to correction”, the result of the division is:
Ayes: 25
Noes: 252

The motion was negatived.
MR. CHAIRMAN: The amendment was negatived.

The question is:

“That clause 6, as amended, stand part of the Bill.”

The motion was adopted.

Clause 6, as amended, was added to the Bill.
MR. CHAIRMAN: Let the lobbies be opened.

Clause 7 Liability of Central
Government
Amendments made:
Page 6, line 1,
for <“7.”.
substitute “7.(1)”. (8)
Page 6, after line §,--

Insert “Provided that the Central Government may, by notification, assume full

liability for a nuclear installation not operated by it if it is of the opinion that it
1s necessary in public interest.

: Ayes : 25 + Shri M.B. Rajesh corrected through slip=26
Noes : 252 + S/Sh. Jyotiraditya M. Scindia, Jitin Prasada, K.P. Dhanpalan, Prof. Ranjan Prasad Yadav, S/Sh.

Adhalrao Patil Shivaji, Jagdish Sharma, Shrimati Yashodhara Raje Scindia, S/Sh. Vishwa Mohan Kumar,

Arjun Roy, P.C. Mohan, Gopinath Munde, Shrimati Sushma Swaraj, Shri D.V. Sadananda Gowda corrected
through slip =265

Abstain : 1 + Shri Mohan Jena corrected through slip =2
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(2) For the purpose of meeting part of its liability under clause (a) or clause (¢)
of sub-section (/), the Central Government may establish a fund to be called the

Nuclear Liability Fund by charging such amount of levy from the operators, in
such manner, as may be prescribed.”. 9)

(Shri Prithviraj Chavan)
MR. CHAIRMAN: The question is:

“That clause 7, as amended, stand part of the Bill.”

The motion was adopted.

Clause 7, as amended, was added to the Bill.

Clause 8 Operator to maintain
insurance or financial
securities

Amendments made:
Page 6, after linel0,--
for “financial security”
substitute “financial security or combination of both”. (10)

Page 6, afier line 15,--

insert ‘Explanation.—For the purposes of this section, “financial security”
means a contract of indemnity or guarantee, or shares or bonds or such
instrument as may be prescribed or any combination thereof.’. (11)

(Shri Prithviraj Chavan)
MR. CHAIRMAN: The question is:
“That clause 8, as amended, stand part of the Bill.”
The motion was adopted.

Clause 8, as amended, was added to the Bill.
Clause 9 was added to the Bill.
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Clause 10 Qualifications for
appointment as
claims commissioner

Amendment made:

Page 6, for lines 25 to 29, substitute—

“(a) 1s, or has been, a District Judge; or

(b) in the service of the Central Government and has held the post not below

the rank of Additional Secretary to the Government of India or any other

equivalent post in the Central Government.”. (12)
(Shri Prithviraj Chavan)

MR. CHAIRMAN: The question is:
“That clause10, as amended, stand part of the Bill.”
The motion was adopted.
Clausel0, as amended, was added to the Bill.
Clauses 11 to 16 were added to the Bill.

Clause 17 Operator’s right of
recourse

MR. CHAIRMAN: The Minister has to move amendment No.13.
SHRI PRITHVIRAJ CHAVAN: I am not moving amendment No.13. But I am
moving amendment Nos.26 and 14.
Amendments made:
Page 7, for lines 42 and 43, substitute—

“17. The operator of the nuclear installation, after paying the
compensation for nuclear damage in accordance with section 6,
shall have a right of recourse where-

(a)  such right is expressly provided for in a contract in writing;
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(b)  the nuclear incident has resulted as a consequence of an act of supplier
or his employee, which includes supply of equipment or material with
patent or latent defects or sub-standard services;

(c)  the nuclear incident has resulted from the act of commission or omission
of an individual done with the intent to cause nuclear damage.” (26)
Page 8, omit lines 1 to 4. (14)

(Shri Prithviraj Chavan)
MR. CHAIRMAN: Shri Basu Deb Acharia, are you moving your amendment No.21?
SHRI BASU DEB ACHARIA : Since the Minister has moved a similar amendment,
I am not moving my amendment. He has accepted my amendment.
SHRI PRITHVIRAJ CHAVAN: Yes, we have accepted it.
MR. CHAIRMAN: Mr. Jaswant Singh, are you moving your amendment No.24?
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(@) v TR foaRaa wifdar # sifierad w9 ¥ Suefad foear 1 2

W] ¥ b (AT TaTerd gRI URAT[dd AT, SURDBR AT T B
Jufddal & A1 &t T dfdar § 59 [RAMT # 3racia o &1 PR Iiafds<e
HHST ST S YRATIA BeAT/GeeT 3ffWehed, fafmmor a1 yeger Tefdl; a1
Qe afear wrnh, Y STwR @ Sy, W weeT JaT @ aRomTe
T U AT, IUEHR AT WAl B MYl bl JUel & IRUMAE g8 o:-

(@) EUER "eA/gEeT Sl B AT AU & P B URURER 88§ ORI
URATYE AT BIRG DR D oY fpam 11 qHei S| (17)
MR. CHAIRMAN: I shall now put amendment No.24 moved by Shri Jaswant Singh

to the vote of the House.

The amendment was put and negatived.
MR. CHAIRMAN: Shri Gurudas Dasgupta, are you moving amendment No.27?
SHRI GURUDAS DASGUPTA : No.
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MR. CHAIRMAN: He is not moving.
The question is:
“That clause 17, as amended, stand part of the Bill.”
The motion was adopted.
Clause 17, as amended, was added to the Bill.

Clause 18 Extinction of right to
claim

Amendment made:
Page 8, for lines 5 to 7, substitute—
“18 The right to claim compensation for nuclear damage shall extinguish, if
such claim is not made within a period of—
(a) ten years, in the case of damage to property;--
(b) twenty years, in the case of personal injury to any person, from the date of
occurrence of the incident notified under sub-section (1) of section 3;”. (15)
(Shri Prithviraj Chavan)
MR. CHAIRMAN: The question is:
“That clause 18, as amended, stand part of the Bill.”
The motion was adopted.

Clause 18, as amended, was added to the Bill.E

Clause 19 Establishment of
nuclear damage
claims commission

Amendment made:
Page 8, for lines 15 to 24, substitute —
“19. Where the Central Government, having regard to the

injury or damage caused by a nuclear incident, is of the Nuclear
opinion that it is expedient in public interest that such claims for such


mohan
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damage be adjudicated by the Commission instead of a Claims Commissioner,
it may, by notification, establish Commission for the purpose of this Act.”.

(16)
(Shri Prithviraj Chavan)

MR. CHAIRMAN : The question is:
“That clause 19, as amended, stand part of the Bill.”

The motion was adopted.

Clause 19, as amended, was added to the Bill.
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Clause 20 Composition of

Commission

Amendment made:
Page 8, for Lines 27 to 31, substitute —
“(2) The Chairperson and other Members of the Commission shall be
appointed on the recommendation of a Selection Committee consisting

of three experts from amongst the persons having at least thirty years of
experience in nuclear science and a retired Supreme Court Judge.”. (17)

(Shri Prithviraj Chavan)

MR. CHAIRMAN: The question is:
“That clause 20, as amended stand part of the Bill.”

The motion was adopted.
Clause 20, as amended, was added to the Bill.
Clauses 21 to 34 were added to the Bill.
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Clause 35 Exclusion of

jurisdiction of civil
courts

Amendment made:

Page 11, line 17,—

for “No civil court”

substitute “Save as otherwise provided in section 46, no civil court

(except the Supreme Court and a High Court exercising jurisdiction
under articles 226 and 227 of the Constitution)”. (18)

(Shri Prithviraj Chavan)
MR. CHAIRMAN: The question is:

“That clause 35, as amended, stand part of the Bill.”
The motion was adopted.
Clause 35, as amended, was added to the Bill.
Clauses 36 to 45 were added to the Bill.

Clause 46 Act to be in addition

to any other laids

SHRI BASU DEB ACHARIA (BANKURA): I beg to move:
Page 13, for lines 34 and 35,

for

“shall exempt the operator from any proceeding which might,
apart from this Act, be instituted against such operator.”

substitute “shall exempt the operator and/or the supplier of any material,

design or services, from any proceeding which may, apart from

this Act, be instituted against such person either in any court
located in India or abroad”. (23)
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MR. CHAIRMAN: I shall now put amendment no.23 moved by Shri Basu Deb
Acharia to the vote of the House.

The amendment was put and negatived.
MR. CHAIRMAN: The question is:

“That clause 46 stand part of the Bill.”

The motion was adopted.
Clause 46 was added to the Bill.
Clauses 47 to 49 were added to the Bill.

Clause 1 Short title, extent,
application and
commencement

Amendment made:
Page 2, after line 12,—
insert “(34) It applies only to the nuclear installation owned or

controlled by the Central Government either by itself or through any
authority or corporation established by it or a Government company.

Explanation —For the purposes of this sub-section, “Government
33 of company” shall have the same meaning as assigned to it in
1962. clause (bb) of sub-section (/) of section 2 of the Atomic Energy
Act, 1962.”. (2)

(Shri Prithviraj Chavan)

MR. CHAIRMAN: The question is:
“That clause 1, as amended, stand part of the Bill.”
The motion was adopted.
Clause 1, as amended, was added to the Bill.
The Enacting Formula was added to the Bill.
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Long Title
Amendment made:
Page 1, for long title, substitute —
“to provide for civil liability for nuclear damage and prompt
compensation to the victims of a nuclear incident through a no-fault
liability regime channeling liability to the operator, appointment of

Claims Commissioner, establishment of Nuclear Damage Claims
Commission and for matters connected therewith or incidental thereto.”.

(1

(Shri Prithviraj Chavan)
MR. CHAIRMAN: The question is:
“That the Long Title, as amended, stand part of the Bill.”
The motion was adopted.

The Long Title, as amended, was added to the Bill.

SHRI PRITHVIRAJ CHAVAN: I beg to move:

“That the Bill, as amended, be passed.”
MR. CHAIRMAN: The question is:

“That the Bill, as amended, be passed.”

The motion was adopted.
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MR. CHAIRMAN: We will now resume ‘Zero Hour’. Shri Prasanta Kumar
Majumdar to speak.

... (Interruptions)

MR. CHAIRMAN: The House stands adjourned to meet tomorrow at 11 a.m.
18.59 hrs.

The Lok Sabha then adjourned till Eleven of the Clock
on Thursday, August 26, 2010/Bhadra 4, 1932 (Saka).


reporters
Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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